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LEGISLA'

Tuesday
> s

The Assembly met iu the A
Mr. Presiderft was in the Chair.

QUESTIO

DrSCRIMINATIOJf BETWEEN I I

227. * Mr, K, Ahmed : W
{a) and (6) and^the supplementa 
will the Government be pleased 
will remain under eonsideratioj
removing the discriminations be

Colonel W, D, W aghorn:
anything to the replies rf,ferred 1

Mr, K. Alimed: A  suppl 
No. %'17 just answered— (not
answered later on). May I ask
and Anglo Indians is one of the

Colonel W, D, Wagfliorn:
Member that the cause of the sti

Mr? K, Ahmed: You admit

Colonel W. D, W aghorn: 

Mr, K. Ahmed : W haj is it

Colonel W, D. Waghorn:
Mr, K, Ahmed; But the

■entitled to be enlighteijed, I sup 
demand an explanation of what

Colonel_W,3), W aghorn:
M’', K, Ahmed t*That is no' 

on such anomalies .as I have stat
J.O

Colonel W. D, W aghorn:
the Honourable Member is askii

Mr, J . P, Cotelingam: It



LEGISLATIVE ASSEMBLY. 
'tuesday, ttk Marck, 1922. 

The Assembly met in the' Assembly Chamber at Eleven of the Clock. 
:Mr. President was in the Chair. 

UNSTARRED QUESTIONS AND ANSWERS. 

ADMINISTRATION OF MR. G. P. Roy AS POSTMASTER GENERAL, BENGAL 
AND ASSAM. 

285. Mr. K. Ahmed: (1) Will the Government be pleased to state how 
long Mr. G. P. Roy was Postmaster General, Bengal and Assam, and who 
.held the charge before him? 

(2) Will the Hovernment be pleased to state what was the average tru.-
• velling allowance drawn by :\01r. G. P. Roy monthly and what was the 

'&verage travelling allowance drawn monthly by his predecessor? 
(3) Will the Government be pleased to state how often Mr. G. P. Roy 

visited Darjeeling and Shillong during the year 1920-21 ? 

(4) Will the Government be pleased to state how many offices of the 
Superintendent of Post Offices and how many Post Offices were inspected 
-or visited by Mr. Roy as Postmaster (.jeneral, Bengal and Assam? Is it 
not the pra(:tice of officers to record their remarks in the Ordel· Book after -
"inspecting or visiting an office? If so, on how many occasions after such 
inspections or visits did .\1r. Roy record his remarks in the Order Books? 

(5) Is it a fact that Mr. G. P. Roy prohibited officers under him from 
-having furniture made locally and had furniture supplied from Calcutta? 

(6) Will the Government be pleased to inquire and state who supplied 
these furniture and whether the supplier or suppliers were 60na ji,Je dealers in 
.articles of furniture? " 

(7) Was thel'e a.ny tender invited from the well-known Calcutta firms and 
"whether their quotations were compared with those of the present supplier or 
:suppliers ? 

286. Mr. K. Ahmed: (1) Is it a fact that Mr. J. R. Booth, the late 
Postmaster General of Uengal, on the eve of his depadure from Bengal issued 
-eertain orders re employment of Muhammadans in the ministerial appointments 
in the Depa.rtment and ordered that the next five vacancies from the date of 
the orders will be given to Muhammadans? 

(2) Are the novernment aware that these orders were superseded and 
-cmceUed 800n after Mr. (i. P. Roy ha.l assumed. charge by an order that 
4)nly one-th\rd of the total number of vacancies in the ministerial line should 
~o to Muhammadans ? • . 

• • • ( !81S ) 4 
• • 

• 
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~  Will the Government be pleased' to lay on the table a. statement 
showing the total number of vacancies in the ministerial line filled up since 
the orders issued by Mr. Booth and how many of them have gone to 
Muhammadans ?  . 

(4) Is it a fact that recently Mr. G. P. Roy selected about eighteen. 
Inspectors who were all Hindus? 

Colonel Sir S. D' A. Crookshank: The information is being collected 
and a reply will be given as soon as it is available. 

TECHNOLOGICAL STUDENTS SENT ABRO.m. 

~  Mr. B. S. Kamat: (0) 'Will Government be pleased to state the· 
total amount spent by the Government of India during the ten years ending 
March, 1921, for the purpose of sending ~  abroad for studying technolo-
gical subjects; will they also please state the total number of scholars sent 
abroad during this period and the average cost incurred for each successful. 
scholar? . 

(b) Of the above Govemment scholars, will Government be pleased to 
state, as far as they can trace, how many are enga.ged at. present-

(i) in Government service, either as teachers in their special subjects, 
otherwise; 

(ai) in industrial concerns; and 

• or 

(iii) in pursuits quite unconnected with the technical subjects in, 
which the scholars had specialised at the cost of the State? 

(e) Out of these scholars, are there any \\'ho to the knowledge of 
Government have distinguished themselves either in research work or as 
professors ? 

Mr. H. Sharp: (a) The Government of India. do not possess full inform-· 
ation, but the Honourable Member is referred to the statement which I 
laid on the table on the 5th September, 1921, with· refer. nce to the reply 
given to a question by Mr. Eardley Norton on the 15th March, 1921, during 
the Budget discussion. 

(b) and Ie). Here again Government have not full information, but the, 
attached statement gives some of the information required. 
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Finan· 
cial 
year. 

Province. 

UlfSTARBBD QUBSTIONS AND ANSWD8. ~ 

Statem,nt relating to St,]te Tec"niclll ,r.llolar,. 

I Name of Icholar. I Nature of studiea. Occupation after retu'D to 
Iudill. 

- -----1---------1-------,------------

( 

I 

I 

I 

I 
C'1 
'7 
::H 
~  

I 

• 

( M. C. Sitaram 

Madras ·i 
I 
J 

I 
L H. Sa.kha.ram Reo • 

Bombay P. V. ?lehd 
. 

( H. D. Bennett 

I Bengal . ~ , 
I 

L Phani BhUJan Ray 

Weaving Wf18ving Expert for the 
Society for t'le promotion 
of N ",tion .. l EJu('&+ion and 
worling partner of a ,/yt'ing 
factory 1I1''\'ly at..rted in 

~ under the name of 
Brothers and Company. 
Rccpiveo R.. 150 per 
mell.em from the SJciety. 

Textile manufacturel-Chemi.t and dye-house 
m .. ster at the 8holapur 

I ~ .. nd Wl'8,-ing Com. 
l'a.ny, Limited. Pay Hs. 575 
per mensem with I ree 
quartero. 

Mant;facture of 
ta,ming extrarts 
snd their "se in 
tannmg. 

Partner in the Pioneer 
~  "'-orks, manu' 
fae'u'-il'g maglltsium 
chlorirle Rnd Epsom salts 
at Ahmed .. bad_ Monthly 
income IIbove Us_ 700 per 
mensem_ 

Mechanical 
ElectriCiloI 
neering • 

and' Obtained R commIssIon in 

Ditto 

Engi· ~  Royal Engineers. .Now 
In England_ 

Decpased (1917). Was em· 
ployed in the Electricity 
Department of the Brutol 
COI-po/ation. 

Un i te d 
Provinces_ 

Ram Chandra Manufacture of Reaigned his appointment 
with M· aars, Beg alld Com-
pany, C",wnport', and is at 
vr.>.ent in Europe engaged 
on the purch....e of machinery 
and other business. 

Srivastava. bugar. 

E ". t ern Ahinash 
Bengal and Datta. 
Assam. 

Chandl'a Silk weaving, Sub-Deputy Collector in 

• 

M. Gbulam 
Mohammadi. 

• 

• 

Ali 

dyeing and refill' A88a.m, 4th grade, RI. 250 .. 
ing, montb. 

Manofacturee of Assistant Dirl'Ctor of In· 
oih, foOts and theirl du.tries Dnd Commerce. 
product.. Government Soap Fllctory. 

llyderabad (Deeean). ~  

B. C. R._ 1100 per menaem • • 

.42 • 
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Statement relating to State Tec"'IIicai BcAolarB-contd. 

~ ~~ ~
Finan. I 
cial o ~  Name of scholar. :Nature of studies. 

Occupation &1'ter return to 
ItlLha. 

year. 

( , 

""'I 
;; 
g 
I J 
-1 
~  

EI 
I 
l 

( 

\ 
I 

I 

---------:------- ~ 

K. 111. Muttannah .1 Meebauica1 Engi-Coorg 

Ajmer. Ramp"l 
Merw.ra. 

neering. 

• Cotton spinning .nd 
we&\';'ng. 

Madras • Mr. Tombat Sakha- Electrical Engi-
rama Rao. neering. 

Has not yet obtainell any 
f'mployment. It appeal1l 
tlMt he is unwilling to 
accept Rn initial salary "f 
le6s tban R.. 300 per 

~  and tbat I'mployers 
are not willing to give such 
a ~  rate. At present in 
BI'Uary under medical 
trt'&tmllnt. 
Scbolarsbip canclllllld owing 
to Mr. Rdom P.I'. failnre '0 

o ~  to England. 

Assistant Engineer .nd Mana-
ger, Mea.rs. Crompton and 
Company, Elpctrir.l Engi-
nee,'s, Madras lR •. 300 per 
mensem). 

( I). X. Nagarkr.ti Paper making • ~ o  of Industries andt 

I Bombay. 
1 i 

I 
~ 

·Commerce under tbe Nizam's 
Government on Rs. 1.20\.1 
(B,it_sh coin) alld bouu 
allowance of Rs. 15() 
lNizam's coin) per mensem. 

I l 

E. C. Henriques Arcbitecture Assistant ~  m the 
ollice of the Consulting 
Arcbitect to the GovPrnment 
of Bombay on Rs. 700 per 
lllensem. 

I 
f 

I 
I 
l 

r P. R. DunCAn 
I 

Bengal ~ 
! Chandra Sikhar 
l Sarkar. 

lIIecbanical and 
EI ectrical Engi. 
neering. 

Ditto 

Obtained. commission in tbe 
Roy.l Engineers. Return 
to Ind-. on completion of 
scholArsbiV not yet reported. 
Was Assistant Rlectrical En. 
gineer. Ta:.ta Iron "'orb, 
Sa.kcbi. l'ay Rs. 300 per 
mensem. Allo"-s nee Rs. 30. 
Has started" b usine.Js of bi. 
own at 30, Clive Street, 
Ca.lcutta. 

-Punjab L.kbmi 
Kochbllr. 

nas Tanning Manager, Measrs. Haji Noor 
Muhammad and Haji Eisa, 
Tanners, Dar",,,i .. Bombay. 
Re 500 per mensem. 

Bibar and Bbuhananda D!u!.. Mecbanical 
Orissa. Electrical 

neeriog. 

and Working 8S a Consulting 
Engi. Engineer, Mombay. Claims 

to he doing well. 

C en t r. I K. C. Mitra • 
Provinces. 

Electrical Engineer-
ing. 

Was Alaistant E'ectrical ED-
gineel', Oudh aDd Robil-
kband Rail"ay, Lucknow. 
Salary RI. SOO per men8C1D 
Died in 1920, • 

p" 

• • 
• 



• 

Finon· 
ch,l 
year. 
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Statement relating to State TtJcknical.ckolar.-contd. 

Provioce. 

r Madras 

Bombay 

Bengal 

Name of scholar. Nature of stodies. 
Occupation a.fter return to 

Iudia.. 

i .. 
• P. K. Rajmanikham Leather 

i industry. 
I 

Chunila.l Pursho-! Pottery 
tamdas Sbah.· I 

goods Vice· Principal, Leather 
~  Institute, Madras. 

Drawin/l' Ks. 450 in a graded 
scale of Rs. 300-25-600. 

• :Manager of a pottery and 

I til' cia,· mine at Tban (Kathiawar). ,;ets Rs. 600 

I per meJlSem· ,,(U8 two nnna shal'e io the bu.ineBs. AllIO 

I 
gets a s"lary of Rs. 400 per 
mensem from the Govern-
ment of His Highness the 

[ Oae1;"'ar of R •• rooa for 
services as Pottery EXIICl·t to 
tbe totate. 

Ramesh Chandra i ~  and Has refused to return to 
Roy. I EI ~  Eogi· India . 

neerlng. 

Abdul Rahim Khan i Sugar industry • Present ~  not known. 
Wa. employe.l in .lava on ! Ra. 3' 0 per men.em; lodging 

~  

( 

~ 
Provinces. I 

L 

Punjab 

i an(l boarding free. . 

Krishna La.t. • I Sugar industry • At prl'sent out of employ. 

I 
ment. 

LOh:'i Mal Khosla I Flour milling • Auistl\nt lfiUer, Delhi Flour 

• 

111m Comillmy, Limited, 
lIelhi, Rs. 2;'0-:'011. Qual" 
tel's, light and fuel free 

I with banns on extra outturo. 

Bihar and Abdul Hakim 
Orill •. 

• Chemistry 8S applied' General Foreman on the Gas 
to rnicerals and' Producers in the Tata Iron 
metals. and Steel Company, (.imited, 

.Jamshedpur. :Salary Rs. 300 
per mensem. 

r 
Bidyana.nda Dowara Mechanical 

Electrical 
neering. 

and Engineer Assistant, Assam Oil 
Eugi· Company,  Iligboi, Upper 

Alsam. Pay Rs. 150 per 
men.em. 

I AlMm I 

• -< 
C. J. Braudon. Arcbitecture 
A.R., I. B.A. 

• At present employed .. 
temporary A.sistant Ar-
chitfoct in connection with 
the building of Sew /lelhi. 
Pay Rs. 60 I per menaem. l l Ram Lr.l Mechanieal 

El.·ctrical 
neering. 

tnd j Scholarlhip terminated after 
Elgi. a yea", Refueed to return 

to India. . 

, Proceeded to England in 1915 • 

• 

• 
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Statement relating to State Teclniral 8cAolars-contd. 

ProviLce. 

( lladrRS 

I 
I 
I 
BombllY 

Bengal 

( 

I 
. i 

I 

N l1Dle of scholar. Naturc of studics. 

D. ~  

wl\la. 
AmalISlld-; Sizing and weaving 

P. R. Udwadia' 

U. N. Banerjit 

! 
• : A"chitooture and 

'I Building con.truc-
tion. 

i 
• 'I Mech; '. Engi-
neenng. 

O. L. ~o  Electrical P.n i-

Occupa.tion after return to 
h,di ... 

Temporary weaving expert 
for 3 years in the Depart-
ment of Industries, Madras. 

50 
Pay RB. 600-2-900 per 
mensem. 
Rs.600. 

Pl'csent pa! 

ASsistant Loco. Superintend-
ent, IlIdi .. n State RailwIloY •• 
Pay 118. 460 includillg 
temporary IIoUowance of 16 
pf'I' cent. and IIoverage house 
.. llowance of l!s. 46 per 
mellsem. 

... 
~ 

~  

l 
D .. ~  neering. 

Has joined his father in 
business at 72, 8erpentille 
Lanl', Calcutta, as Electricsl, 
Mechanical and Gcneral 
Engineers. 

1916 

I U nit e  d B" s h i r-u doD i n M unicijlal al\d Sani· Scholarship withdrawn. ProvillCCs. Ahmed. tary Kr.gineering. 

I 
I 

{ 
Arjan past 

Pnnjab • 
W. J. SOl'byt 

Textile Industries. Died it} Engla.nd in 1918. 

Mechanical 
Electrical 
neering. 

and 
Engi-

ICe n  t  r al B. S. B. Bhargava§ Mining Province •. 

Assistant Loco. Superintend-
ent, Oudh and Rohilkhand 
Hlioilway (State). Sliolary 
Rs. 4tiO per meusem. 

• Serving as Mining Engineer 
under'the Gwaliur State for 
est .. blishing iron, cement, 
marble a"d other illduatriel, 
on R8. 800 per men8em. I 

Kaahinath I A_, 
l Baluclnstan. Abdul 

Khan·t 

Saikia§ I Paper pulp industry 
, 

G ba.foo'l' Electrical Engineer-
ing. 

Electrical Engineer, Public 
Works Dppartment, Delhi. 
Salary R8. 675 per me .. 8ern. 

~ Beng .. l 

(/ Punjab 

Khltgend ran a  t 'h Electrical 
Ghuse. neering. 

Engi- Return not yet reported. 

• Kha.1il Ahmed • ! Metal work •  • Resigned Icholarship. 

• PrDCI'eded to EngllOnd in 1916. 
t Proceeded to ~  in 1915. 
l 8cholarlhip kept open until hie relea8l' from llIilitary duty. 
§ Wal tr .. ~ wholl.)' in India. • • 
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UN STARRED QUESTIONS AND ANSWERS. 

Statement "elating to State TeckfJical 6ckolar6-contd. 

I 

...... ~  

rl-R-.-s-.-s-at-]1-e-.---' P,esaing and re50-

Name of IcholAr. Nature of studies. 
Occupation after return to 

Illuia. 

Bombay 

Benga.l 

Bombay 

Bengal 

I ! iug of castor oil. 

Is in charge of the British 
Imihn Oil Mills, Garden 
Reach, Calcutta, m ~  

by Messrs. M. M. Isaat..in 
and ::'unl, 6, Ezra Street, 
Calcott", '1 

I 
UN. G. Bal ..... Ditto ~ Filling in a term to appear 

fOl' the Bombay Boilers Ad; 
Examination. . 

I 
I 
Bi,pndra 
lley·t 

N .. th Archi tecture 

Muliyil Karuven Higher Electriml 
Engineering. 

Failed at final examination 
for the Associate of the 
Royal Institute of Brit •• h 
Architecture .. "d .. bandoned 
bis architectural studies. 

Aisistant Engineer in the 
Alldhra V IIlIey Puwer 
SuVply Company, Limited, 
llCllubay. Pay itl.400 per 
mensem. 

• M'Ahadeo Balkrilh[laj,TanUing and lelather A Managing D irecl or in 
Hudlikar.l; mallufact:Jre. MNSrB. Xorvikar, Hudlilrar 

and COlllpany, M...naging 
Agenta "f the Mysocrome I TI' ... :ling Comp..ny, Limited. 
of Bumboy. Draws Re. 7&0 
per menaem. 

• M. V. S. Bailey MoI;Ol' Engilleering 

r 
Maheah Chandra ~  Engineer· 
Gupta. lUg. 

~ Puruah"tt,am DaiS Sugar Engineering 
provinces./ Kapur.: 

l E. C. Gentry . A rohi tecture. 

• Stipend of RI. 76 per menselDogranted to enable them to puraue a courae of iDitruation in 
India for .. period of one year. 
t ",u Itudyingat ~  when th"lebobl'lbip WII gnlhted him. 
:I: Reeeivild preliminary trainiog in Iudia for one leM. Mr. Hutliibr proeeeded to Englaud 

in 1917. • .' • • • • 
• 
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Statement relating to State Teclmical 8cAola.rs-concld. 

! 

Finan· ! 

I 
Occupation aftAr return to cial i Province. Name of scholar. Nat-nre of stndies. 

Iudla. year. 
j ---
I 

I { 
O. D. Kelkar 0 Glass manufacture 0 

( Bombay 

I 
N. V. M"dak- Sanitary Enginrer-

i •. g Rnd le,\·a.6'e 

I disposal. , 
Benpl Cyril Pearcet Railway cJ.rl'iage 

aud wagou build-

JI ~  Pro-
ing. 

Jogesh Chl!.udra Tanning. 
1917 I! vinces. Mukherjee. 

II 
II 

~ 
Bhagat Malian Pottery. 

I 
Punjab 

Ijopal.:!: 

Malik Karam I Paper manufacture. 

I I Singh:!: I 
~ ~ Jal F. Kara.ni ./ ~  Engi- Scholarship ~ 

L vmcas. lueerllJg, 

i 

( Mad,'u . Rama Prasad • \ Electro·Chemist r y 

I with special refer-
cnce to ~  

I I furna.ces, Clec-

II 
t ro I VSIS and the 
man'nfacture of 
fert,lizer. from 

II atmospheric nitro-

II 
gen. 

I' 
( E. C. Barlo" Tanning. 

~ I Bengal 

1/ 

01 J. ll. Das 0 · Iron smelting and the working of 
bye·product coke I ovens. 

I 
I 

l 
Punjall . S, Dogar Singb · Ceramic industries 
Bihar and Nirlmdra Hath Metallurgy of iron 
Orisla. GhOtlh. and steel. 

, 

• Awarded Itipenda of Ra. 76, ~ l'len8f'lll fol' one year for preliminary training ~ India. 
+ Soholanbip held in abeyance till hie rel.ea1M! from miliC4ry duliea. 
: Awarded stipend. of Rs. 76 per men.em for one year for preliminary training in India. 

, < 



GENERAL DISCUSSION ON THE BUDGET-contd. 

FIRST SUGE-contd. 

Mr. N. M. Samarth (Bombay: Nominated Non-Official)": Sir, this years:. 
Budget has been described in ~  debate by some as distre!'sing, 
deplorable, as an Insolvency Budget and so on. I, Sir, am a robust optimist. I 
see a silver lining to every cloud and I look upon this Budget as a hopeful sign 
of the times, an indication of coming events, a shadow, if you would prefer to 
call it, of coming events: and I mean by coming events the days soon to· 
dawn when this House will have complete power of the purse. It is not 
for the first time that we have been having a long !'eries of deficits. As 
~  House will remember, when the EaFt India Company was made to· 
deliver its possessions to the direct control of the Crown, one of the charges 
made agaim;t the management of the Company was that the fnances were so-
hopeleFsly bad that it must be a bad Government and mn!'t be replaced by the 
direct control of the Crown. I will remind the o ~  of a. speech made by 
J ol1n Bright, the great Tribune of the people and one of tbe stoutest 
champions of India.n a!'pirations in the House of Commons in thoFe days. 
About the time the Proclamation of 1858 was iFsned, he made tbe following 
observations. Speaking of the East India Compam" and the management. 
of its finances, be said: . 

• 'If there were another charge to be made againqt the past Government of India. it would: 
be with regard to the state of its finances. Where was there a bad Government whose 
finances were in good order? Where was there a really good Government whose nnancea. 
were in bad order? Is there a better test in the ~ run of the condition of the plnple 
and the ml'rits of a Government than the state of the finances? And vet. not in our own 
time, but going back through all the pages of Mill or  of any other ~ o  of 
India, we find the normal condition of the finances of hdia has been that of deficit and 
bankruptcv. I maintRin that. if that be so. t.he Grwel'llmpnt is a ~  Government. It has. 
cost m01'1l to govern India than the Government has been able to extract from the population 
of India.' 

·Well. Sir, history is going to repeat itself. In the past, it led,  as I have 
said, to tbe direct assumption of the possessions of the East Innia Company 
by the Crown. I hope that the series o~ deficits that we are having now will: 
lead to the direct possession of the power of the purse by this Assembly, 
much Fooner than is perhaps fancied by the Assembly. From that point of 
view, I look upon tbis Budget as a hopeful sign of the times. _ 

Sir. wha.t is at the bottom of these bad finances? As everyone has said, 
it is military expenditure, the octopus of the Military Deparlmt>nt, that is 
swallowing up our revenues. It cannot last long. \Ve have no power to sub-
tract even a rupee from the Military Budget. Of course. we have }'een 
permitted to discuss it; but what is the flood of discussing a ~  which 
we cannot reduce even by a pie? Therefore. the situation is that this House· 
is asked to vote a Budget and to vote taxation upon a basis whi(·h excludes 
from its purview mor" than half the revenue and expenditure of the Govern--
ment of India. 

Sir, I have been a severe critic in my day of the milit'try policy of the 
Government of India. I say that crores and crOTeS of rupees are being poured 
into the military adventurp called Wazirishn. I know that since 1!} I!} it has. 
been decided to occupy Wazil'istan and make it iqio an ~  unit 
like Baluchistan. The Sandim'tn policr may have succeeded in Ba.luchistan 
on account of the great persorta.lit,)' of the man and on account of the peculiar-
conllitiofls in Ba.Iuc histan. -But last year, as you know, from November 1 9 20" • 

• 
( 2821 ) 
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':.to March Inl, ten crores of rupees were spent in Central Waziristau. (Tke 
Honourable Sir .iJlalcolm Hailey: 'Six crores'.\ From November 1920 to 
March ] ~ I, ten crores were spent there. Eight Cl'ores besides were added to 
. our expenses on account of the increased pay of the British soldiers which 
the War Office sanctioned -a sanction over which we had no control and 
in which we and the Government of India haye no yoice.· That made up 18 
crores, which was nearly the amount of the deficit for which we budgeted 
last veal' .. The whole of it was due to the British Armv in India and to this 
military policy in "Tazil·istan. Whatever may be said" about the Waziristan 
.adventure from the militarv point of view, from the financial point of view, I 
oppose it; and I take it that I express the sense of the House and of enlight:-
ened public opinion, English and Indian, outside this House, when I say that 
. th!l.t policy must be abandoned. And what is that policy? 'Yaziristan ill 
a mountainous barren tract of country. Its people are generally unable to 
ma.intain themselves; they are war-like and have never owned the suzerainty 
either of the Amir of Afghanistan or  of the Brit.ish; independent and 
·democratic in their ways and habits of life, they dedine to be brought under 
subiection by any p!l.rty. The Amir, I think, did a wise thing from his 
point of view in allowing the British to manage them. The British have 
pursued the policy of occupation since 1919, and, if I am not mistaken, the 
idea is that there is a large amount of mineral wealth in Waziristan, oils and' 
other minerals, which have yet to be explored and which will ultimately make 
·the country self-,upporting. I consider that a Utopian idea, a dream, a 
vision, a delusion, a snare, a mirage (Laughtel'), in the pursuit of whirh I am 
not prepared to allow O1'ores and crores of the Central revenues to be sunk. 

Another aspect of this milita.ry policy is this. I wput the Government of 
India, the Governor General ill Council, to be master in its own house. I 
a.sk, is the Governor General in Council in regard to the military policy in 
India. master in its own house? I say no, and if I am wrong, let. me be 
corrected. If the {jovernor General in India is not master in hill (lwn house, 
,if our military polic.y is to be dictated by the Chief of the Imperial General 
Sta"f at the War Office in Londou and by His Excellency the Commander-
.in-Chief in correspondence with the War Office--it may be, over the head 
~  the Viceroy-then I say, it is a vicious system, m'ischievous in practice and 
wrong in conception, and it must be done away with as soon as possible.. If 
the Governor General in Council is responsible in fact and in theory for .the 
whole army organisation and military policy in India, then this House can 
bring the Governor General in Council to book. But if he is not, it is 
idle for us to speculate as to what the policy will be; it is idle for us to 
complain' in regard to the policy pursued, and we are absolutely helpless, 
as helpless as the Governor General in Council probably is in these matters. 
Take, for instance, the 'Val' Office tramactions. I have not been able 
to unravel the mysteries of the War Office transactions in the Military 
Budget. The House will remember tha.t on the Esher Committee Report 
I ma.de a point that, if Indian troops are to be sent overseas, every pie 
:spent on them must come from the British Treasury. I was assured by the 
Honourable the Finance Member that that. would be so. I want to know 
.how much the Indian Government has received from the War Office up to 
now for the overseas troops"hich have heen during the W'J.Y and ~  the 
wa.r engaged. outside hdia. What has been the t/Iote of excha.'lge which has 

• ibeen given to us by the Wa.r Office? Wlia.t h8#l been the loss ~ ~o  
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operations and who is going to suffer by it? Not the Government of India, 
hut the general tax-payer in India; and is it right that that should be 80? 
If that is not right, then surely the Honourable the Finance Member will 
enlighten us as to what he is doing in order that we may get every pie of 
what we are entitled to. Then, again, expenditure is, as I said on a previous 
occasion, a matter of policy. Wbat is the policy which the Militari 
autborities have in regard to the Military organization in India? I was one 
1)f those who gave evidence before His Excellency the Commander in-Chief's 
Committee of Military Requirements. Well, I bave been waiting since then 
to know what the recommendations of that l\li!itary Requirements Committee 
a.re. Tbey have gone Home. They went Home to tbe Sub-Committee of the 
Committee of Imperial Defence. Mr. Sasb·i (now the Right Honourable) 
was appointed by the Secretary of State to he on that Committee. Has he 
been able to attend any single meeting of that Committee? Who represent· d 
·the Indian Legislature there on that Committee? Who repret:ented the 
Government of India on that Committee? Were any representations made 
to that. Committee on. behalf of, and with the authority of, tbe Governor 
General in Council by General Sir Claud Jacob 01' were those reprel>entations 
made by him over the head of the Viceroy and the Governor General? 
Well, Sir, let us know wbat the policy of the Military autborities is. I 
understood again when 1 was in Simla (1 hope to be ~  if 1 am wrong) 
• that a Committee was sitting for some months to devise a scheme for the 
Indianisation of the Army. ·What has happened to that? Al'e you going to 
Indianise the Army or are you not, or are you going to make us wait till the 
Greek Kalends for that contingency? As everybody knows, snrely His 
Excellency the Commander-in-Cbief must know, when the British Army was 
first formed, it was officered by what are called 'Black Commandants) in 
Kaye's 'History of the Sepoy War,' that is, British tl'OOpS commandetl Ly 
Indian officers. That policy was subsequentl.y given up and to-day we are 
told that no such officers can be appointed unless they bave gone through a 
long series of training, wbich may be 10 years, 15 years or 20 years. I will 
give the reference to His Excellency the Commander-in-Chief. Let him see 
Kaye's 'History of the Sepoy War' and see wbat the organisation of the 
British Army in India was when the British Army was first formed and by 
the aid of which the British conquered India. Well, Sir, let us have a policy. 
Let us know that you are going to Indianise tbe Army within a. certain 
reasonable length of time. Then, there will be some hope in the country. 
The people will know that tbe macbine is moving in the direction of making 
this country a self-governing unit of tbe British Commonwealtb, so tbat it 
may defend its own borders. Tbat does mean, with its own offieers If that 
is not going to be so, then I am afraid the day will be hastened when this 
House, instead of being merely restive, will be resentful of the disabilities 
undt'l' which it suffers. 
Sir, the Honourable the Finance Member said again that, so far as Civil 

.expenditure went, there was not much f;cope for retrenchment. I wonder 
what was the good of our debating that Resolution here ol.ly the other day 
:about appointing a Committee of" officials and non-offcials to bl·jog about 
retl'enchment, if tbat is the f;tate of things. I decline to believe, Sir, that no 
-eifective retrenchment or substantial retrenchment is possible even on the 
Civil side. I fail to see why establishments are Ift;ill enteltained as they were 
in the pre· Reforms days in.regard to subjects which have been provinciHlised, 
which-are transferred subj,ects now in the difFel'ent provinces. 'Education .t • . . 

• • 
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is a transferred sub.iect, ' Agl'iculture ' is a tranj;ferred subject. ' Industries, J 
I was here l'eminded by the Honourable Mr. Chatterjee, the Secretary, the 
other day, is a transferred subject, and yet the old establishment is there, as 
though nothing had happened, and as though no reform had taken place and 
no provincialisation of these subjects had taken place. '''ell, Sir, there is a 
great deal of scope for retrenchment there at any rate. There is a great deal 
of scope, if the Honourable the Finance Member so chooses, in retrenching 
the higher staff. There are Secretaries, J oiut Secretaries, Deputy Secretaries, 
Under Secretaries and so on. The Goyernment of India Act of 1915 
laid down certain appointments as reserved only for the Indian Civil 
Service The Government of India Act of 1919 removed f.om that list 
many of the appointments and yet perhaps you find the same uumbei' 
of officers there. engaged perhaps under different nominations .. 'V ell, 
there is a Joint Secretary, Additional Joint Secretary, Deputy Secrt'tary. Addi-
tional Deputy St'cretary, and so on and so forth. Has there been any earnest 
effort m ,de to bring about a substantial reduction in that respect in accordance· 
, with the spirit and the letter of the Govel'llment of India Act of 11)19 ? 

There is another point, Sir, so far as the Civil administration is concerned. 
There was a Resolution moved by my friend, Mr, Jamnadas Dwarkadas, the· • 
other day about Indianisation ofthe Services. 'Yell, what is the Government 
of India going to do in respect of that? Surely, one way of bringing 
about economy and' retrenchment. is to Indianise the Services, I mean by 
Indianisation of the Services the stoppage of recruitment in England for all 
these !'ervi"es, throwing open the door for reeruitment to Indians and 
domiciled Indians and all those who have settled in ~  country in order' 
that the Services may be Indianised. That will lead to economy and a 
great deal of retrenchment. It is nO use, whell the Resolutions al'e moved, 
telling us that the Government sympathise with those Resolutions and then 
afterwards, on account of over-wort;:, probably sleeping over those Resolutions. 
Effect has to be given to them, and, if the Government of India is in, 
earnest about it, let them take us into their confidence, let them take this 
House into their confidence, and tell them what steps from day to day, from 
time to , ime, they are taking in these directions. Unless these things take-
place, there is hardly any hope of the finances improving. 

Sir, I do not now wish to go into the reasons which have compelled the-
Honourable the Finance Member to bring about this Budget. It will b& 
remembered that last time. when the Budget was under discussion, when the 
Finance Bill was under discussion. I was one of those who requested this 
House and the Honourable the Finance Member to raise the import duty 
from 11 to 12l per cent. and I protested against la, Sa. being taken as all 
average of  exchange. (Hear, hear.) Of course, the House at that time 
was not inclined to listen to what I considered a reasonable demand. (Mr. 
Jamnariaa ])ll'arlcaaall: 'Except the Bombay Members'.) Yes, except the 
Bombay Members to whom it \Vas as clear ~ daylight what wa.s going ~ 

happen But, if our suggestioDs ~ been ~ at the time, ~ ~  
of thedifficruty, at lea4 a grellt pOl'bon of the dIfficulty under whICh the-
Finance :Member laboured in framing thill Budget this year WOUld. haTe 
been removed. Well, it is no u.lle crying over spilt milk, but here IS. th& 
Budget with a hllavy deficit of 31 crores for .next·year, with an inde6nite 
• liability for Wa.ziristan. • •  • 
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If I am not mistaken, the policy of the military authorities is to spend 
about 8 crores per annum in Wazi;istan for another tive, six or ten vt'an; 
before they think they can occupy it completely and make it an aduiinis-
trative unit. This House is not going to submit to that sort of drain on 
-our resources. As I have already said, the Honourable the Finance Mem-
ber could have, if he so choose, put his foot down, as one of his predeces-
~o  did, upon this adventure. Sir Auckland Colvin, one of his predeces-
80rs, as :Finance Member, predicted that an increase in the British Army and 
Indian Army over the maximum that was laid down by the Simla Army 
Commission of 1879 was bound to lead to adventures on and beyond the 
frontier, on the part of the military authorities, and he protested against it on 
.two grounds: first, that it was not needed in Indian interests; and secondly, 
if it was needed at all, it was Imperial interests that were concerned, and 
consequently Indian revenues shOllld not he taxed. I pointed that out on a 
former occasion. 

I again come to that point, Sir; I say, if, from the military point of 
, "iew, you think that this policy which you are pursuing is necessarv, then 
l·ight along from the North-West Frontier down to the fronti·r o ~ below 
all the expenses which are needed for that, the whole of that military expen-
diture should be shared between the War Office and this country. It is not 
purely in Indian interests. It is in order to prevent foreign aggression 011 

• India. If foreign aggression is to be prevented on India, it is as much the 
interest of the United Kingdom to see that India is saved to the United 
Kingdom as it is the intel·est of India to see that it prevents foreign aggres-
sion. His Excellency the Commander-in-Chief says' No '. He nods. I 
must say, if that is not going to be so, India is not going to submit to this 
extra taxation. WhH'e would England be without India, and I ask also 
where would India be without England? Our interests. the interests of both, 
are interlinkt.d, intel·laced, and, in a matter of this kind. it is not purely 
India's interests that are concerned; it is the Imperial interests that are 
also concerned and both must share in this extra expenditure and not India 
alone should be made to bear the whole of it. 

Well, Sir, what are we going to do then to bring about pressure to 
bear on the Government of I ndia in regard to this curtailment 
()f ~  expenditure? The House will remember, early in the 
Session I brought forward a Resolution that the Local Governments 
may be given a voice in the military expenditure of the Government of 
India. The House was then new, and lliany of the :Members were 
can-ied away by the persuasive eloquence of the Honourable the Finance 
·Member when he put it to them: 'Look here, you have got powers under 
the Government of India Act to control your military expenditure, and you 
.are being asked to give away those powers and relegate them to the Local 
Governments of the different provinees.' A., great many of the Members 
were, I am sorry to say, deluded by that, and I put it to them that it was 
:not open to liS even to discuss, without pel·mission of the Governor General, 
the Military Budget, and it was certainly not permissible to us to vote on it; 
a.nd the Honourable the Fina.nce Member said: ' you have got powers in your 
-own l'ight to bring reductions in the military expenditul'e.' . This i ... what 
the Honourable the finance Member said on that occasion: 

• 
. .  • The Asaembly. accoi-ding to the Honourable Mr. Samarlh, cannot even ~ 
military expenditure. I thinhre ~ to-day "proof that they can at all ,,,ente enter OR 

• • • • 
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such discu'Bion, and I think we shall find during the Budget debate that their powers of 
effectively disl'usBing and criticising military expenditure' are by no means Iimittld or 
in8igniticant. In fact, I mygelf have no doubt that the AHBembly will find that in a short 
time, as a result of its direct o ~ of control ovel' civil grants and of its indirect powers 
. of criticism through Resolutions and of its power of refusing to vote taxation that it will 
have thoBe large powers of influencing our finances which it was intended by Parliament 
. that it should exercise.' 

I trust that the House will exercise those powers. 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan) : Sir, the 
almost universal congratula.tions bestowed on the Honourable the ~ 

~  and the almost universal condemnation of Lis Budget are clear 
indication that, though the HonourlJ.Lle Member's Budget is mathematically 
right, there is something intrinsically wrong with t.he policy which underlies 
it. We have been told that we, the youngest of ~  have shown 
ability and ref'ponsibility in dealing with matters of vital policy. Sir, wa 
cannot jJlstify these compliments which have been lavished up0n us by the 
Honourable the Finance Member than by bringing to bear upon the discussion 
this morning that ability and independence for which this Assembly has 
already earned a reputation. " 

Sir, during the last 1;wo years the expenditure of the Government of India.' 
has been rising 'by leaps and bound!:', and the Budget figures of last year, 
compared with the Budget figures of the ensuing year, will convince anyone 
that the Govemment 01 India is suffering from unwonted prodigality. "The 
Government of India could not have been unaware that in doing so they are 
setting at naught the considered opinions not only of this House, but the 
considered and unanimous opinions expressed by the financial experts of the 
civilised world assembled in the International Conference at Brussels, at 
which the Government of India was adequately represented. 'Vill the 
HonoUl'80ble the Finance Member be surprised to hear what were the conclusions 
of that Brussels Conference? These are not the speeches delivered under 
the stress of political necessity, but these are the conclusions recorded by the 
leading financial experts of all the leading nations of Europe and America. 
In their unanimous report. occurs the two following passages which I a.sk the· 
Honourable the Finance Member to ponder over and reflect on. They say: 

'Neuly every Government iB being pressed to incur fresh expenditure, largely on 
palliatives which aggI"avate the very evils against which they are directed. The country 
which accepts the policy of Blidget deficits is tl'eading the slippery path which leads to 
general ruin (I},,, Honourable tke Fina'1lce Member: 'Hear, kear'); to esc.'\pe from that 
path no sacrifice is too great. (The Honourable t"'6 Finance Member: ' H6ar, "'ear '.)' 

I hope the Honourable ~  will cry out 'Hear, hear' to my next 
quotation from the Conference: 
'The statement. presented to the Conference show that, on an average, some 20 pel' cent. 

of the national expenditure is still being o ~  to the ~  of armamen!s and 
the preparations for war. The Conference deslres to a.ffirm With the utmost emphaSIS that 
the world cannot afford thiB expenditure," 

I pause a.t thili stage for some ejaculation from the Honourable the 
Finauce Member: . 

f Only by a £milk policy of m:tual co-operation can the nations hope to regain their 
oldprolperity. ' 

• • 
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Then again at page 10 this is what the expetis said: 

• The country which accepts the policy of Budget deficits is treading the slippery path· 
which leadg to general ruin. To escape from that path no sacrifice is too great. It i., 
therefore, impt'rative that every Government should, as the fir .. t social and financial reform) 
on which all o ~ depend, restrict its ordinary 11lCUITent expenditul1l, including the Bervic& 
of the debt, to such an amount as can be covered by its ordinary revenue.' 

The Honollrable the Finance ~  ember is somnulent : 

• The Supreme Council of the Allied Powers in its pronouncement on the 8th March 
declal1ld that' Armies should everywhere he reduced to a pt'nce footing, that armament •. 
should be limited to the 10\"e8t possible figure compatible with national security, and that 
the League of Nations should be invited to consider, as soon as possible, proposals to this 
end.' 

Later on, they italicise these words and point out tlat qn no case should 
military expenditure exce!'d 20 per cent. of the revenues. Sir, what is the 
pert'entage of military expenditure to the revenues of this country.? Is it 
20 per cent.-the maximum li'l"cd by the financial experts a.t .Brussels? 
Is it 25 per cent.? Is it 30 per cent.? Is it 40 per cent.? Is 
it not in the neighbourhood of 50 per cent.? ~  I submit, is 
the crux: of the whole qllestion. We live here to feed that 3011-
devouring, all-consuming, that all-desolating Moloch, the ~  

Department. Year in and year out, we are told that this Department 
• exists from dire necessity. La.st year the Honourable the Finance 
Member, in opening his Budget "pee,·h, said, the milita.ry expenditure 
of this country would be justitied by His Excellency the Commander-in-Chief .. 
I venture to think that the Honourable the Finance Member...:was here guilty 
of a dereliction of duty. It is not for His Excellency the Commander-in-
Chief to lay down a policy justifying milit.lryexpendlture. It is his duty 
to execute the orders which the Civil authurities give for the purpose for 
which the military expenditure is voted by the Central Government. I sub-
mit, Sir, the question is, therefore, not a question for the Military Depalt-
ment to consider. It is a question for the Civil Government to consider. It 
is a question upon which the Civil Government must formulate a definite 
policy. We want an assurance from the Honourab:e the Finance Member as. 
to whether he is going to adhere to the policy enunciated by the Brussels 
Conference. Is he going to lay down a policy that no more than 20 'per· 
cent. of the revenues shall be devoted to military necessities? I submit, Sir· 
the question in this case is not what the Military want, but what we can afford· 
to give them. Public opinion in this country has been crying itself hoarse, 
from the days of the late lamented Mr. Gokhale down to the present 
time, asking the Centl'al Government to enunciate a de!inite military 
policy, but the matter has been permtted to drift. We intend to ask 
the Honourable the Finance Member to define and declare to this House· 
the policy of his Government on the subject of military expenditure, and 
unless he does so, we shall feel constraiued to use all the constitutional powers 
which the Government of India Act confers upon UR to alTest the fUrl her 
progress of this Budget. Sir, the Budget iii presented to us every year,. 
but what is the relation which this Budget bearR to the t'e'll figures, to.. 
the actuaIl'eceipts ?Take, for instance, the gross receipts of the last year's 
actuals. In the import duties the increase varied from 2.) to 50 per cent._ 
·AI y calculations are rough. _ lncreased realisation, were below 10 per cent. 
Now they have been increased from 35 to 4UO per cent. iIi the rase of ~
port duty on machinery •• The. Budget which has been presented· to you 
• • • • 

• • 
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-expeJts an increase of about 50 pel' cent. that is, a nse fl'om 37 crores to 51 
crores. ~ increa.se from lU to 3') per cent. The actual increase 
that was realised is 2! per cent. The ~  rates are to be now raised 
by 25 per cent. Expected increase 20 per cent. What will be the aetuals 
I shall pre-ently disclose. Salt: proposed increase 100 per cent.; expected 
Iea.lisations 85 cent. Posts and Telegraphs: increase about 20 to 30 per cent.; 
-net decrease 6 per cent. 

N ow, the proposal is to increase by 50 per cent. on letters; they exp!!ct 
-22 per cent. increase which, I submit, is impossible. This is an illustration 
-01 the doctrine -of diminishing returns to which my Honourable fl'iend, 
Mr. Harchandrai Vishindas, alluded yesterday. The more you tax an article, 
-the more money you expect from it, the more ~ your estimates falsified and 
you do not realise up to the expectations made. 

Now, Sir, I sa.id that the military expenditure has been growing by leaps 
lIond bounds. What about the civil expenditure? '1'he civil expenditure has 
'been running an even race with the military expenditure. In Railways in 
It}20-2l, ttle wo-king expenses was ~  iiH crores; in ~  it rose to 
Rs. 66 o ~  in the next year, the Budget figure is lts. ~ crOl·es. Posts 
'and Telegra.phs in 19tO-t1, Rs. 8 Cl'Ores, in 1921-22, Rs. 9 Cl'ores, and in 
1922-!3, Rs. ~ crores. Cnstoms Collections charges increased by to per cent. 
'Taxes on income increased by nearly 125 per cent. Salt, including the cost of t 
production, increased by 30 pel' cent. Opium increased by about 5:3 per cent. 
Forests incl'eased by about 39 per cent. This enhancement is the second 
-enhancement after the e'(traordillary additions made to the emoluments of 
the services prior to 11)·!0-21. In the military we have 7,000 offieers holding 
the King s Commission and an indeterminate number nf Indian officers for 
:about 65, 00 British troops and 150,000 Indian troops; and it has been slLid 
tha.t the post-war establishment is less than the pre-war establishment. 
Yet what do we find? In 1919-20, the Budget figure was in the 
neighbourhood of Rs. 45 Cl'ores; in 19iO-t 1, it ran up to Rs. 5-10 crores 
..and in 1!-121-2!, it is Re. 58 crore5. These are the Budget figures. 
Look at the actuals. Actuals for lilIlI-W, Rs. 70 crores, for 19:W-21, 
Rs. 68 crores, and for I9U-22, Rs. ti2'20 crores. I ask, Sir, in view 
-of theRe facts, how can we take an a!lsurance fmm the Honourable 
·the Finance Member that, even after the additional taxation which he 
wishes to impose upon this country, there would be only a deticit of about 
Rs. 3 crores? He has already told you that the expenditure on Waziristan 
is an indeterminate factor. He will come up next year a.nd SAy that the 
actuals are as different from the budgeted figures as they we I'e last yea.r 
and that the deficit is once more somewhel'e in the neighbourhood of Rs. 40 
-crores. I ask, Sir, is the House prepared to finance the Government of India 
at this ratE> ? (Cries of 'No'.) He told us that within the last four years 
the deficit has been Rs. 90 Cl'ores; and if you were to tax your people, tax  the 
necessities, the necessities of the poor, you could mise the sum ofRs. 31 
-'"Crores. But there is no finality to this taxation. N ext year you may have to 
redouble those taxes. Honourable Members must remember that. 

Now, as regards the taxes, I strongly object, Sir, to the salt tax. It hae 
"been said by the Honourable the Finance Member that the salt tax: wOl'ks to 
~  three annas per head pel' annum. But has the Honourable the Finance 
Member forgotten that even cattle eat salt ~  tlmt the requirements of cattle 
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are fa.r larger than the reqnirements of men? Is the Honourable Member aware 
oOf the fact that the salt tax as it exists to-day is the heaviest tax in all the . 
.cjvilised countries of Europe? Let me give him the figures. In 1907-08, 
France with a gl'OSS annual income of £25'7 pel' head per annum used to' pay 
salt duty pel' hea.l, in terms of a day's income, half a day's income; Germany 
with an income of £18'7 paid one day's income. India with an income of £2 
,paid two days' income. I read' this ft'om the proceedings of the Imperial 
Legislative Council of 1907 -OS. Is the Honourable Member, I submit, prepared 
to justify the imposition of salt tax which, as I have said, is a matter of 
~  necessity not only with the people but with the agricultural cattle of this 
o<:ountry? 

Then, Sir, I pass on to the question of the excise duty. In this connec-
tion, I commend to th(notice of the Honourdoble the li'inance Member the 
proceedings of 1 -;\}4. when the cotton duties were for .the first time levied. upon 
the product of this country. Honourable Members will find there that the 
~o o  opinion, European as well as Indian, unanimously condemned the 
.imposition of a tax upon its nascent industries and the Government of India 
itself said that there WdoS no mordol justifica.tion for the imposition of this 
-excise duty. What the Honourable the Finance Member then said was:: 

, My Honourable friend, Sir Griffith Evans. desaribes "the power of I the Council a5 free 
~  unfettered and c"lls upon Members to allow no infringement of that freedom. I c.,nnot 
help thinking that this attribute of a quite independent power arises in some measure from 
rthe fact that the authority which in the United Kingdom is the ultimate deciding power 
'in executive matters is also that lYhich exercises legislative authority. But, as a matter of 
fact, I do not believe that there is any Legislative Chamber in the world that is allowed to 

~  its functions without regard to som6 other authority 8uperior 01' concurrent.' 

And then he pointed out that he had received the orders of the Secretary 
of State to impose these duties and he was bound to give effect to those 
orders; and what was the result? On a. division, the motion was carried by 
one solitary vote; the Honourable the Fina.nce Member will find at page 450 
~  in a nominated Council of 23 who were present, it was stoutly resisted 
by all the non-officials, Europea.ns as well as Indians, and it wa.s carried by 
.one single vote. Sir, I strongly protest against the enhancement of countel"-
vailing excise duties, though I join with Honoul'b.ble Members here in thinking 
that, if levied, it will not fall upon tbe capitalist, but will eventua.lly fa.ll 
upon the poor consumer i but, I submit, the principle is a vicious principle. 
We cannot permit our young infant industries to be taxed by its own 
,Government. I was interested to read a telegram, which mnst have amused 
-the Members of th:s House, the Manchester Chamber of Commerce con'-
,gratulating the Honouuble the Finance Member upon the imposition of these 
.countervailing cotton duties. We have been told that the Centra.l Govern-
.ment has not been inspired by Lancashire to impose these countel'Vailing 
(lotton duties. Well, Sir, I am not in the confidence of the Government of 
India.; I do not know whether these countervailing duties ba.ve been imposed 
on the inspiration of the Secretary of State, but what we do know is that they 
have led to a sudden jubilation in Lancashire. 

The Honourable Sir Malcolm Hailey: May I rise to a point of order, 
'Sir? The Honourable Member is, I think, referring to a statement made by. 
me, in which I stated ~  ~  proposals ",.ere nm; based on any. pr.essure or 

~ o  of, the Secretary of ~  I hope .that, after. I have repeated that 
.• fatetJient to this Assembly, the Honourable Member will withdraw what he • 

• • • B 

• 
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has just said, namely, that he does not know whether these duties were ~ 

... on a suggestion of the Secretary of State. 

Dr. K. S. Gour: I am very glad to hear that, Sir. It is a case of two, 
perllons t.hinking alike. Lancashire says: 'How much we should like to have-
these countervailing duties,' and my friend, the Honourable the Finance :Mem-
ber, sitting in Delhi, said: 'How much I should like to impose on them. J 
It is a case of two individuals; two great original minds thinking alike, and we 
find, Sir, from the telegram which Reuter has cabled to this country that these· 
countervailing duties have received the support of the Lancashire people. I 
leave the matter at that, though I accept the Honourable the Finance lVIem-· 
hers assurance that these countervailing duties have been imposed litO motu 
and not under any pressure or orders of the Secretary of State. 

Then, Sir, I pass on to the import duty on machinery which stands upon, 
the same footing. 

Kerosene and matches, I submit, are also a poor man's necessity and' 
should not be taxed. 
We then pass on to other taxes, or rather to two other increases, the rail-

way fare and the postal rate. I agree, Sir, with the majority of my friends 
wbo have spoken on this subject that the large increase of passenger fares,. 
specially in the case of the third-class passengers, should be resisted by this 
·House. So far as the postal rate is concerned, I submit, the-
matter is one in which the HonoUl"able the }<'inance Member should' 
a.llow ,this Assembly to express itself. We have said so last year,. 
that the post office is a matter of public convenience and a small deficit. 
·should be worked off by increased retrenchment in the ,-xpenditure. I suggest . 
therefore, Sir, that the Honourable the Finance MemLer would be wen: 
advised in re-casting his Budget in the light of the observations made by the-
Members of this House. Weare prepared to assist the Government, but, at 
the same time, the Government must realise that we have also a duty towards: 
our people. The Honourable the }t'inance M ember in his Budget speech has 
stated that we had not incurred any fresh expenditure, but he has avoided men·· 
tioning as to what he has done to curtail the existing expenditure. Honour-
able Members will remember that last year, when we delivered our Budget, 
speeches, we made it abundantly clear that we protested against the increased' 
and increasing expenditure, and we said that we gave our consent to the firRt· 
year's Budget on the clear understanding that the Government should bring 
into existence a general Retrenchment Board and cut down ~ 

What has been done? When a Resolution was moved in this Assembly, it 
was sroutly resisted by the Government of India, When the Resolution was 
moved in the other Chamber, it was resisted and defeated. It was only 
under the pressure of this House that a Retrenchment Committee is about to· 
be appointed, but its constitution is still obscure. The Honourable the Finance-
Member has, no doubt, stated. that it will deal with civil retrenchment extend· 
ing only to Rs. 20 crores. The Honourable Members of this House must make-
it.clear that this will not answer the purpose. What we require is general 
retrenchment: the super--axe must be applied to all expenditure, whether civil 
or military. It is that ~  this Boutle requires. It is not merely cheese-· 
paring with the Civil Dep.,rtments of the Government of India that this· 
·:RetreDchment Committee was sought for.. WLat we wanted was a complet& 
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revision of the expenditure of the Government of India. Is the Honourable 
the Finance Member prepared to constitute such a Committee? 

Well, Sir, I shall only take one minute more to explain to the Honourable 
the Finance Member that he was one of those who strongly resisted the 
attempt made by a Member of this House to bring the Military Budget under 
the vote of this Assembly. He quoted chapter and verse, interpreted it in his 
own way, and, when he found that he was 'Confronted with the adverse vote 
of this House, his Government consulted the Law Officers of the Crown, and 
they have decided that this Assembly has neither the power to vote nor even 
to discuss military matters without the permission of the Governor General. 
Honourable Members here are aware of the fact that the late Imperial Legisla-
tIve Council was free to discuss the whole Budget as a matter of right 
and not as a matter of annual concession by the Governor General. Let 
them remember that this interpretation of the Government of India Act 
deprives this youngest of Parliaments of the right to discuss military matters, 
which the unreformed Imperial Legislative Council could discuss as a matter 
of right. We come here by the leave and licence and by the permission of 
the Governor General in Council (roiccs: 'No, no J), by the permission of 
the Governor General, to discuss these matters which were open to free aud 
unfettered discussion by the late Imperial Legislative Council. This is the 
effect of the Reforms (' Shame'" and yet we are told that this youngest of 
·Parliaments possesses constitutional powers which will influence the decision 
of the Governor General in Council. Well, Sir, these discussions by the late 
Imperial Legislative Council and by the present Assembly have been annually 
directed against the increase of the military expenditure. Let us hope that 
the Honourable the Finance Member will at any rate take this year our 
decisions seriously and apply his own shoulder to the wheel of real and 
permanent curtailment of all expenditure, both civil and military. 

Sir JIontagu Webb (Bombay: European): Mr. President, before pro-
ceeding to discuss the proposals that have been placed before this House for the 
purpose of carrying on the work of Government during the coming year, I.should 
like to associate myself with those Members who have expressed their sympathy 
with the Honourable the Finance Member in the extremely difficult and 
unpleasent position in which he now finds himself. I may perhaps be permit-
ted to remind Members that I took an active part in the controversies which 
raged 30 years ago and which were caused by the amazing rise in the value 
of gold. 

I held in those days that there was nothing wrong with the rupee, that there 
12 N never was anything wrong with the rupee. And there is nothing 

OOB. wrong with the rupee now. When the value of gold commenced 
to fall, I agreed with the recommendation of the Fowler Committee that th 
time had come when India might appropriately adopt a gold standard and a 
gold currency, and fropl that time I continuously worked in order to secure -
for this country that best possible of monetary tools. I think too, I can 
claim responsibility for the appointment of the Chamberlain Commission in 
1913, and for the change of attitude on the part of some peopla at Home 
towards India, the change of financial and cnrrency attitude ~  the recom-
mendations of that Commission brought about. ~ merely  mention these facts 
now, Sir, in order to recaJl to Members' minds that-I have for the last 30 
yea1'8 played a o ~ o  anel active part in the financial and currency dehber-

o ationa in this country, tnd• With that experience behind me, I say • 
e. 

• B2 
e 



!882 LEGISLATIVE ASSEMBLY. [7TH l(ARCB 1922. 

[Sir Montagu Webb. ] 

unhesitatingly that the difficulties, the financial and currency difficulties, which 
were experienced. in the past, and which were regarded as very serious indeed 
by tbe Financial Members and by the Governments of those days, were mere 
.child's play compal'ed with the unprecedented complications with whiclh we 
now find ourselves faced. (Hear, hear.) It is for this reason, Sir, it is 
because the difficulties which the Honourable the Finance Member has now 
to overcome are of an unparalleled magnitude and are wholly without 
precedent in the world's history, that I urge that we should avoid all 
barren criticism and should unite in a. sympathetic understanding of the true 
position in order that we may give to Sir Malcolm Hailey and to the Govern-
ment of India every possible assistance in our power. (Hear, hear.) . 

Now, Sir, let me recall one or two facts. I confess to some amazement 
that hardly any of the Honourable Members who have already spoken on the 
Budget, have referl'ed to the war. We have passed through the most appalling 
and certainly by far the most expensive struggle in human history. In that 
struggle, India with the aid of the British Empire was able to resist all 
attacks upon her. She put forth her best and gave of her best. Now, in 
the progress of that war, owing to the demands of the war, and owing to the 
vast creations of new money essential to engineer victory, there has'been 
brought about an increase of prices all over the world -an enormous increase of. 
prices. The increase has been less in India than in Europe, but still it has 
been very serious in this country. That rise in prices has brought some 
few people great fortunes, but to the majority of the people of this 
country and to the Government, and in particular to Government  servants 
on· small pay and to everybody else on small pay (lJ,'. H. 8. Go»,': 
'Like Members of the Assembly'), this rise in p)'ices ha.s been nothing 
short of a calamity. (MI'. Jamnada8 ]}wal'lcada8: Prices are going 
down everywhere, but they a.re rising in India.') The fall in 
prices which has commenced in the United Kingdom has, I do not 
think, yet been generally reflected in India, but the rise of prices in India. 
as compared with the level of pre-war days, has not been nearly so great 
as it has been in Europe. That rise in prices has of necessity involved 
greatly increased expenditure in all directions,-greatly increased expenditure 
for everything which Government has to buy, and greatly increased wages 
for all Services. Also, there is the consideration that we have to meet 
the interest charges arising out of the war loans. We have to meet the 
expenses of pensions for the families of those Indian soldiers who have fought 
and died during the war. Can we be surprised in view of the grea.t increase 
in prices, of these additional charges for interest, for pensions. and other 
etpenses, that the Budget figures have recently gone up year by year and 
that they are now getting on for twice what they were before the war 
commenced? Surely it is hardly fair to attribute these increased figures to 
the ca.relessness or the neglect of the Finance Member and of the Government 
of India.. . 
I have been trying to make some effort to discover exactly how far prices 

have risen. In the last report published by the Government of India, I find 
that the increase of prices of ten selected oo ~  between una a.nd ) 920 
has heen approximately 87. per cent. I find that the increase in prices of 
cotton, jute and sugar has been a.bout 67 per cent. whilst the increase in prices 
·of Coal, iron, kerosine, a.nd grey cotton goods ha!! ~  about 152 per ~  

.It is di8icultto determine exactly what ~ advance has been,ti but ifi· 
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-is certainly over 60 per' cent, and it is possibly over a 100 per cent. I think _ 
we should be right in computing that prices have gone up very nearly a 100 
per cent. We cannot feel very much surprised, therefore, if the expenditure 
of Government has very considerably increased also. 

Now I come to ~  year's Budget statement. So far as the figures for 
the current year are concerned, there is a terrible deficit,-34 crores. My 
Honourable friend, Dr. Gour, spoke as though the differences between the 
figures of Estimates and Revised Estimates were the direct consequence of 
the Finance Member's stupidity or  neglect  or ignorance. Eut, I submit, 
that an examination of these figures will show that this deficit has very 
largely arisen from ca.uses entirely outside the control of the Finance 
Member or the Government of India. The expenditure has increased, the 
revenue has gone down. If we look to see exactly where the chief falling 
off in revenue has been, we find that Railways and Customs are chiefly 
responsible. I lleed hardly remind Members of this House who are familiar 
with trade and commerce, that the cause of this falling off is bad trade and 
llothing else. Bad trade is not confined to India. Bad trade is at the 
present moment unfoltunately prevalent throughout the whole world, and it 
is extremely difficult to say exactly when the recovery will take place. That 
explains the falling off in the rev·enue. The increased expenditure last year 
has mainly arisen from the adjustment in the Exchange figures . 
• The Budget was calculated at 1 shilling 8 pence,-that is, the Home 
Charges. I cannot, 1 must confess, utter a single word of defence for that 
figure or for the policy which the Government adopted last year in the sale 
of Reverse Councils. I think the policy and the estimate were wholly wrong. 
But the fact has to be faced j and the deficit in exchange ~  very largely 
from the facts that trade has not yet adjusted itself, that India has not been 
able to sell its products, that there is no outside demand for rupees, and con. 
sequently the sterling value of the rupee has not increased-that too is partly 
responsible for the heavy loss in Exchange. 

Now, let us take the Budget for the coming year. In the first place; 
leaving the details aside, the Honourable the Finance Member has budgeted 
for a deficit of 21 crores. Now while congratulating the Honourable Member 
upon his courage in putting forward so highly unpopular a Budget, I must say 
that for my palt I do not consider that we should budget for a deficit at all. 
I think that any deficit is a dangel', a .very great danger which is likely to 
wreck the whole of our finances and bring us completely to grief. For the 
benefit of some of those Members who may not be familiar with the operations 
of the currency I will explain that if Government's expenditure exceeds its 
income, there are only three ways by which the deficit can be made up. 
Government can put into circulation a lot more of paper currency. They 
can borrow the money and repay the loan later, or they can allow the delicit 
to drag on or debase the currency in some other way. Whichever course is 
adopted, the tendency is to produce a rise in prices. If more currency be 
created, the rise in prices would certainly be most severe. A loan may tend to 
cause a rise in prices, but it is not so bad as adding to our currency. Most of the 
difficulties from which we now su1fer are due to a rise in prices. A great pari; 
of the Military Budget, of the increase i& the Budget-hll8 arisen owing to tho 
increased cost of maintenance of the Jumy ~  certainly has not arisen 
owing to the multiplication of the Army. That has largely arisen owing to 
the gene.ral advance in ~ which in itseif is largely the vicious outcome of 
• 

• 

• 
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financing overselves by the aid of further issues of paper currency. I think the 
Honourable the Finance Memher himself explained that out of t.he 90 crores, 
the -ie6cit of the last four years, about 87 crores have been obtained by the 
issue of fiduciary currency,-notes the only backing of which is our own I. O. 
U's. This, of course, is the very worst financial policy imaginable (Hear, 
hear), but there was no other alternative at the time. }'or that reason I most 
strongly deprecate budgeting this year for a de6cit. We must, I submit, 
by hook or crook, make revenue and expenditure meet. 

Now, the problem is, I confess, a very, very difficult one,-the problem is 
how to ~o it. :rhe first portion of the Budget, to which I naturally look is ~  

Expenditure SIde, and I ask myself how can the expenditure btl cut down. 
Now, as a matter of fact, notwithstanding the figures.quoted by my Honourable 
friend, Dr. Gour, as far as I am able to make out, the proposed apenditure this 
coming year. is practically identical with the actuals of the current year. We 
are not budgeting for any increased expenditure at all. The military expen-
diture is, as a matter of fact, 4! Cl'ores down for next year on the actuals of the 
curreni year. But we are still left asking ourselves, how can our expenditure be 
reduced? Now, I confess a very considerable sympathy with my Honourable 
friends who have complained of the magnitude of the Military Budget. 
Those for whom I speak are like myself convinced that the military expendi-
ture is now greater than this country can afford (Hear, hear), and the problem' 
we have to consider is how that item in the Budget can be reduced. Now, I 
cannot myself lay claim to any technical military knowledge, but I can give 
utterance to the conclusions of those with whom I mix and who feel that the 
military expenditure is heavier than we can bear. Now we look at the 
expenditure of pre-war days, 1912, 1913 and 1914 :-.nd we there find that 
the total Military Budget came to approximately, let us say, 30 crores. Now, 
let us admit that the prices have risen 50 per cent. Very well, if we have 
a military organisation of the same size as before the war, ought we not to 
get it for 45 crores? Even if we allow for the additional cost of inventions 
and new weapons of war which have come into use since the Great War, 
even if we make some further allowances and make 45 into 50 crores (Dr. 
Gour: 'No, no ') (An. Honourable Member: 'The Meston Committee fixed 
it at 43 crOt·es'.) (An. Honolu'able Member: 'After War recommendation is 
43 crores.'), surely we ought to be,-so it appears to non-military minds like 
mine,-surely we ought to be able to secure the same military organisation or 
an organisation of similar efficiency for 50 to 60 per cent. more than what we 
paid in 1913 and 1914. But even then, thel'e is another consideration, and 
it is that which was referred to by my Honourable friend, Mr. Harchandrai 
Vishindas. We who have been in this country a good time remember very 
well that the Indian military machine was designed first and foremost to resist 
an invasion from the North-West by a foreign power. The whole of the 
policy on the Frontier, the whole of the locations of the military machine, 
were desiO'ned with the object of resisting an atta.ck by a first class power. 
Now, we ~  feel tha.t the danger of that attack at any' rate has disappeared 
(Hear, hear,) and we . feel that there does not etist any other danger at the 
present moment of a. similar magnitude ; a.nd it is for that rea.son that we 
cannot help feeling tha.t the 30 crores of 1913-14 (A Voice: ' 26 crores ') 
shooId not be necessary at the present day,-tbat 30 crores increased, let us 
_y, to 45 or 50 crotes, even that ex.penditure ~o  not be necessary at the 

~  moment. (Hear, hear.) And it is'for ty,t reason that I hope,' and, . 
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I speak on behalf of a large section of the European community, that the 
qovernment of India. will be able to find means for reducing this item in the 
Eudget. 

The next item upon which a considerable book loss is incurred is Exchange. 
:But before I depa.rt from the Military Budget, I should like to raise one 
.further point. In looking through the Military Bu!!det I find that the 
Home charges are converted apparently at 2a., whilst other charges are 
converted at la. 4ft. in certain commercial depa.rtments. The result of 
entering the military charges at 2a. is to reduce the military expenditure by 
a crore and a half, so that it appears to me that the military expenditure 
budgeted for in the coming year is really a crore and a half greater than 
al>pears on the surface, because 1 & crores have disappea.red in the ExchanO'e 
account. That, I think, is a pity. I think that this Exchange o ~  
.should be split up, and the losses on exchange should be carried to every 
.depart.ment of Government to which they properly belong just as has beeD. 
·done in the case of Posts and Telegra.phs. 

With regard to Exchange, the book loss is enormous. The figures entered 
-in the 1922-23 Budget is in the neighbourhood of ten crores. This leads me 
"to ask if nothing can be done and if the resources of Government are 
exhausted in the matter of our foreign exchanges. I submit that for us to 
.-sit here with our hands folded and say that foreign exchange is a problem 
.-entirely beyond our ken and which experience has shown us we had better 
leave alone, would be to adopt a policy calculated to bring about a deficit of 
another 34 crores next year. I see nothing whatever at present to keep the 
rupee above the value of its sterling equivalent as metal. In other words, the 
l'Upee, if we let things slide, may quite conceivably be a shilling or Is. la. Rext 
year. And then, should that occur, Heaven protect the Finance Minister who 
brings forward a Budget -based on a shilling rupee. 

N ow there is one way in which this loss can be paItly met, and that is by 
"the imposition of an impOlt duty on silver. I speak with 30 years' experience 
·of currency matters behind me, and I confess to a feeling of amazement that 
Government should have neglected to take the opportunity of collecting a few 
·crores on recent imporls of silver. I am very veIY familiar with all the argu-
ments that have been used for and against this duty, and I must say that my' 
.conclusion is that the duty is thoroughly sOlInd and ought never to have been 
lfaken off. Anybody who takes the trouble to read the debate last year can see 
'what a sorry mess was made of the whole subject. The imports of silver 
,during the last 11 months amount to practically ten crores of tolas and I am 
,credibly informed that there are millions sterling worth of silver on the way 
out now, all of which must, in the present condition of our foreign exchange, 
further add to the chaos in which we find ourselves. Seeing that we are faced 
with this defIcit, and seeing that in my opinion there is no sound argument 
:against an imposition of a duty on silver, I strongly urge that the old 4 annas 
.rate be restored. (Mr. Jamnaaaa ])war8aaaa: 'What about the Babington 
.Smith Committee Report?') I have often read the 'Babington Smith Com-
mittee Report and jt rightly and wisely recommended that, if possible, the duty 
·on the precious mefaJ. should be removed, but the Committee very wisely addecL 
"that this can be done only if the financial conditions of the Government of India -
permit. I strongly urge that this duty should betreimposed. I would go sa 
far, in order to meet the objections of the Bombay bullion market, as to. 
JeCOmIq8nd that with a vie,· to see that no injury is done to that market, 

• OJ 
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Government should consider the feasibility of a drawback or bounty on expoI1, 
so that if at any time it becomes necesFary, in connection with the trade 
with China or elsewhere, or in connection with the state of the foreign 
exchanges, for India to export silver, then let the export receive a refund of 
the amount of the duty that was paid on the import of an equivalent amount. 
In this way the only silver which will have to pay duty, ,,-ill be the Filver 
which is actually med in the arts, and that metal, I considt!r, is a most suitable: 
subject for a duty. 

Now, Sir, I ceme fo the qllee-tion of the other Fide of the Eudaet-the' 
income. I have no objection whatever to any of the taxes that are now rropoFea: 
except perhaps the one on m.achinery. Several Members have called out loudly 
that celiain of the taxes WIll fall on the poor consumer. Good Heayens ! 
Whom do we expect these taxes to fall on except the consllmer? There is no 
peculiarity about the excise on cotton goods. That duty, of course, will fall on 
the'consumer, and I may add that if it is not imposed, the money will go into-
the pockets of the Indian mill-owner. That is perfectly certain. I Fee not 
the slightest objection to the proposed excise duties. 1\ly friend, Sir Vithaldas 
Thackersey, stated yestetday that no country in the world imposes an excise-
duty. on o o~ o~  (Sil' Fdltaldas ~  ' ~  their own production.') 
I thmk that, If Slf VIthaldas Thackersey WIll examme the JapaIlese £nances, .. 
he will find there is at this moment a ten per cent. duty on textiles manufac-• 
tured in Japan. 

Sir Vithaldas D. Thackersey: What \s the import duty? 

Sir Xontagu Webb: I cannot tell you at the moment. 

Sir Vithaldas D. Thackersey: It is 30 per cellt. 

Sir :Montagu Webb: It may interest you to know that, according to-
the official information in my possession, the excise duty, that is to say, the: 
consumption tax, as it is called in Japan, is paid in addit£on to tlte imp0l'f 
dut!!. 

J[r. Jamnadas Dwarkadas: But refunded when the article is exported,. 
in order to encourage exports. 

Sir JIontagu Webb: I should raise no objection to a refund of the:-
Indian cotton excise duty on exports, because that would be quite fair. There· 
is ap objection, however, I feel to the duties on machinery. . The strong 
feature about the Honourable the -Finance Member's proposals is that the:-
taxes will be paid by consumers. That is right and proper. 

But I think there are great objections to taxing capital and enterprise. 
The machinery which is imported into this country is for the most part 
required on capital account in the building up of new industries, and for that-
reason I would urge that a way should be founu so that the duty on machine7--
. should not be increased. I think at present it is 2i per cent. (A. voice: 'Yes. ) 
My friend, Mr. Darcr Lindsay, suggested an expert Committee to devise new 
forms of taxation. (Laughter.) It is not a. kind of thing that anybody would' 
welcome, but there is no necessity, I think, to appoint an expert Committee. 
It is only necessary to exafbine the taxes levied by other countries to find' 
other method. of taxation. I was looking last tvening ~  the taxation in. 

c 
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France, where I find they have a number of duties which we have note 
yet introduced into this country. I see that as regards the receipt 
stamp, for example, instead of there being one uniform rate, the stamp, 
. varies according to the amount of the receipt, so that a receipt for· 
a big amount pays a big stamp duty. Then again there is a tax on business 
transactions; one per cent. I tind is imposed in France, so that every 
business transaction that is put through, has to pay  Government a tax of one 
per cent. Of comse, it falls on the consumer in the end, but ~  is 
another method of taxation. Then, in France, there is a taxation imposed on' 
the use of electricity. Electricity has not yet very far developed in this 
country, but I darel'ay, even in Delhi, such a tax would yield some income. 
There are various other taxes too in regard to which we might draw a lesson 
from France if we desire to do so. Then there is the question of a Succession 
Duty. It haH often been spoken of,--a succesRion duty all-round in India. I 
am not prepared exactly to say how it could be done, but I should like to see· 
death duties all-round collected in this country, as they are collected in the· 
United Kingdom. 

Well, Sir, I must not further occupy the time of this House. I would 
like just briefly to summarise what I have said. I submit: Sir, that the 
Budget as it appeal's to-day is not the product of the iniquity or folly or extra-
vagance of the Finance Member, but that the increased figures have been 
• brought about wry l::n'gely by the Great ,\\Tar,-...;.by the increase in prices 
caused by the war, and by the pensions; and by the interest that we have to· 
pay on the outstanding war and other loans. The figures are high; they are 
deplorably high; they are so high that I am doubtful how far the country will 
be able to bear them. nut I see no easy way out of the difficulty, and I do· 
not think we should be consulting our dignity 01' should be adding to our 
credit if we merely refused to vote the taxes because they are high. I think 
Government have heard very pointed expressions of opinion in regard to the 
Military Budget, which I am quite sure will yield fruit. In conclusion, Sir, 
I would say that the Honourable Finance Member himself draws our 
attention to the fact that our difficulties aril;le more largely from difficultieS 
outside India than from difficulties inside India; and he concluded with the· 
words: 

• We must move in line with the best thinkers of the outside WOl'ld in seeking the 
remedy; and the one solution ,,·hicb they can indicate for the difficuItiE's in which State' 
finance now everywhere finds itself is the deliberate attempt at any cost and at any 
inconvenience to make revenue meet expenditure.' 

Now I would prefer to put it the other way (Hear, hear), namely, that 
we must strain every nerve and every muscle to keep down our expenditure· 
to the figure that we can bear. (Applause.) If the Honourable the Finance· 
Member and the Government of India will take this as their motto in the-
year before us, I feel quite certain that this House will do all in its pow-er to· 
help the Government to overcome the very serious difficulties that are now 
before us. ~  

IIr. J. P. Cotelingam (Nominated Indian Caristian) : Sir, in the course-
of the debate yesterday and to-day many o ~  have been paid to the-
Honourable the Finance Minister, but many more missiles have been hurled 
!tot him, and thel'e has heen more heat displayed W some Honourable mem--
ben and less light thrown, upon the various questIOns 'that have come up for 
m.cuBSion. As has been pointed. out, we are faee to ~  with a large deficit;: . ~ 

• 
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:and this deficit is not entirely to be attributed to the way in which the 
mnances of the country have been managed. Of course, Sir, it is a well-
known law that' the general custodians of the finances of the State are the 
Government; and the primary duty of the Government is to see that no 
policies a.re launched or maintained that ovel·-tax the resources of the State. 
If expenditure should outrun income, the responsibilitv must necessarily lie 
with the Government.' But, as we all know, there have been many extenu-
ating circumstances. It is the aftermath of the Great War that is" responsi-

• ble to a very large extent, for much of the trouble that we are in to-day. 
'The general trade depression must account for a great deal of our financial 
-troubles. It is the bankrupt condition, the unrelieved hopelessness in ~ 

financial position of many a country in Europe with which India has ooen 
.dealing that is largely responsible. But it is a matter of congratulation to 
know that, although we have been brought into the whirlpool of world-
financial troubles, we a.re able to lift up our head. 

I will not, Sir, go into the question of the Exchange problem, as so many 
.of those who preceded me have dwelt upon that subject. I need hardly 
remind the House that it is an international problem,-complicated, as it is, by 
·>the interaction of various circumstances. I will not therefore enter into 
-the question of the Reverse Councils, for that matter was sufficiently dealt 
with when we met about this time last year, and there is no use crying· 
-over spilt milk. The most important matter in connection with the Budget 
which is before the. House is the military expenditure. I do not think 
-that the Assembly takes serious exception to the maintenance of the 
.present strength of the Army, as it does to the military expenditure. I 
would like to know how that military expenditure can be kept down when, 
.in the present political situation, we are confronted with foes within and foes 
wit.hout. No one at this critical time can think of reducing the strength of 
the army, or the s·trength of the British section of that army in its relation 
-to the Indian. If the country was in a state of comparative peace and tran-
..quillity, if the peace of the country had not been disturbed as it has been for 
-some time past; and if non-co-operators, in trying to hasten the pace of the 
Reforms unduly, had not been carrying on a propaganda which is detrimental 
to the best interests of the country, I think, Sir, we should not have found 
it necessary to maintain the present i'trength of the army. But we have to 
·do it, for we are face to face with circumstances that compel us to see to it 
that the strength of the army is not reduced. For, within the last few years, 
our troops have been frequently called to help the police. If we do not main-
tain the army at its present' strength, we shall be compelled to ~  
.and to greatly increase our police everywhere, and also to maintain a ~  

police force, so that law-abiding citizens may be protected from -molestation 
.(laused chiefly by the non-eo-operator who is abroad to-day. But, Sir,.1 am 
not of the opinion that no l'etrenchment whatsoever can be made In the 
Military Budget. Yesterday more than one speaker drew pointed attention 
to the plague spot in military administration, namely, the Supply and Trans-
:port Department. That is not a matter of yesterday or of to-day. For 
--ma.ny years pa.st there has been a cry in the country against the great 
leakage in the Department. The country does not object to any benefit 
which is derived from the .. Department by the soldier 01' the sepoy; but 
-to .the nnfoltunate situation tha.t it is the contractor who is most enriched 
'by the wa.y in which ~ Department is controlled. The remedy lies not . ~ 
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-simply in the exercise of a strict control, but of a very severe control, 80 
·that all leakage may be stopped. 

In connection with the military expenditure, I, as well as other Members 
·of this House, would like to know how long the Waziristan expedition is to 
go on and if it is the policy of the Government to occupy Waziristan 
permanently or is our occupation to be ended as soon as possible? There 
is, Sir, a silver lining to every cloud, :J.nd I hope the House will be given some 
assurance by His Excellency the Commander-in-Chief or the Military 
·Secretary that the operations to Waziristan will not be allowed to unneces-
.sal·ily burden the ta'{ payer. The expenditure OIl account of our Frontier 
Policy is the white elephant in our Military Budget. 

.  I would now, Sir, make just a few observations, in the limited time that is 
·at my disposal, on the recommendations made by the Finance Member with 
a view to meeting the deficit. The first item to which I woulfl like to draw 
the attention of the House is the proposed tax on machinery. It is one that 
is sure to retard production and to injure the industries of the country. And 
as mill-owners and others who have to import a large quantity of machinery 
have also other taxes to pay, I for one would like to see the proposed 
:.increase in the import tax removed. If it must be raised at all, I think 
that the increase from 2-i per cent. to 10 per cent. is too high. It would 
• be a great relief if it were only raised slightly, say, from 2! to [) per cent. 

The next item is the increase of the salt duty. One Honourable Member 
pointed out that the salt duty should not be enhanced for the reason that 
the bulk of the people who use salt are vegetarians. Vegetarians or non-vege-
tarians, it will certainly be a hardship to raise the duty on salt. At the same 
time, it has to be remembered, Sir, that at one time the salt duty was much 
higher than what it is now proposed to impose, and at the time it was 
;reduced it was considered that it might be necessary to raise it again if 
.circumstances demanded such a course. I am not sure that the poor-about 
whom we have heard so much in this House -are so poor, that they cannot 
.afford to find the small extra sum required of about three to fourannas to 
meet the extra <!ist. 

I for one should regret to see the disappearance of the quarter anna 
postcard and the half-anna postage stamp. Here again, Sir, we have 
been told that it is the poor who will be hit. I am not quite sure if 
it is the poor that largely contribute to our postage revenue. The Postal 
Department is a Commercial Department and it is bad policy to see that 
the Postal Department does not raise the I'evenue that it requires for 
its management and maintenance. Until last year almost all the lower 
-officials in the Postal Department were very poorly paid. They have had 
heavy responsibilities thrown upon them, heavy duties to discharge, and we 
had the luxury of a cheap postage systp.m, the quarter-anna postcard and • 
the half-anna postage cover. But as the officials of all grades in the Postal 
Department have, like other services, had their salaries raised, so that they 
may be able to do their work more efficiently, the time has come when 
PostaO'e revenue has got to be raised to some extent. The labouring cla.sses 
.have had their wages in<:reased, not 50 per cent. only but in several cases 
.cent per cent. The a.verage agriculturist has also improved, for ~  produc1;s 
.command a larger sale in the market than they used to at one time, and, 11 
the labouring classes have had their wages increased and the agricultural 
~  get better pI'ices for-their agricultural products, there is no reason, Sir, .. .' 

• 
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why there should not be some increase in the revenue to be derived from the-
Postal Department. 

I now come to the Income-tax Pl·oposals. One anna and six pies has been. 
recommended as the tax to be levied on an income of Rs. 40,000. Here, Sir, 
I think there is no reason why some additional income may not be raised by 
a rise from Re. 0-1-6 to Re. 0-2-0 in the rupee if we remember the fact tha.t 
in Great Britain the taxes on income are much higher, and I would, if the 
HonoUl"a.ble the Fina.nce Member would agree, propose the inclusion of a 
few grades between incomes above Rs. 10,000. As recommended, a tax of· 
6 pies in the rupee is leviable on a total income rising above Rs. 5,000 and: 
going up to .  •  .  • 

Ir. President: Order, order. The Honourable :Member should reserve-
his remal'ks in' detail till we come to the :Finance Bill. 

Mr. J. P. Cotelingam: I would ask for the inclusion of two grades iu-
those recommended nnder Income-tax, so that a little more income may be-
made from that source. 

Coming, Sir, lastly, to the question of the raising of the Railway passenO'er-
!1'tes, I should like to point out, as several :Members have done already, that 
It was only recently that the rates of first and serond <'lass passengers were· • 
raised, and, if it is absolutely necessary that additional income should be-
derived from this source, I hope, Sir, some relief may be given by the re-
introduction of the old return concession tickets that we used to have. I 
should like the ordinary third class passenger rates stand as they are and the 
third class mail fare increased. If some such relief is given, the proposal to-
_ increase the Railway passellgel' rates may not be objected to. 

His Excellency the Commander-in-Chief: During this debate almost 
all Honourable Members have criticised the military expenditure, some of 
them from the point of view of policy and others from the point of view of-
detail. Now, later in this debate, the Army Secretary will deal with those 
points which refer to administrative details, and I propose myself to confine 
the remarks that I am about to make to the larger question of policy. I 
observe that some Honourable Members have changed their places and 
from the side position which they occupy now they have, or some of them 
have, delivered what they call side attack against the Army or against the-
Army expenditure. We in the Army usually call this a flank attack and 
this is often very effective. (Hear, hear,) But on this particular occasion,. 
I propose to counter that flank attack by making a definite and direct 
offensive (Laughter), because I think at this juncture and especially in this 
House at the present time we do require a certain amount of plain straight_ 
speaking. Since I addressed this House on the subject of the Budget. 
a year ago, I have used every possible endeavour to cut down the expenses. 
of the Army and to reduce the Budget figure to the lowest o ~  limit._ 
My efforts have been seriously hampered by unforeseen events, a.nd instead. 
. of being able, as I hoped, to present a figure which would show a material 
-reduction-on last year's estimates, I have had to submit one that shows, 
really no material change. Furthermore, it includes a. figure, which, as the-
Honourable the Finance Member has already told you, can only be considered' 
as tentative in reference 'to Waziristan and which may possibly have-
W be increased. 'I'his. is, howenr, a ~  to which I shall .aga.iD; 
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refer, but I may say now that it is under consideration. The details 
()f the increases and decreases have already been summarized in a 
Memorandum which has been laid before the House and will be referred 
~o by the ~ rmy. Secretary later in this debate. But there are certain points 
In conne(:tlOn w1th that Memorandum which I should myself like to emphasize 
.as much as I can. 
Owing to unforeseen and to unforeseenable conditions," such as the rise in 
1 prices of foed and clothing, and of other military necessities, 
l'.lI:. h. 

toget er ~  a large increase in the railway charges (for it 
must be . ~~  S1r, that ~  cost of all movements of troops 
to deal w1th c1v11 d1sturbances or rIOts are at present charged a!!"&inst 
the Army vote), the economies which I would otherwise have bee; able 
to effect in the reduction of the military works programme, in the 
charges for our Army Headqualters S6I.ff, and the re-organisation of 
artillery and cavalry, have, I am afraid, been completely swallowed. 
up. Had it not been for these rises in prices, etc., I should have been a.ble 
to show to the present A ssembly a figure that would have been a considerable 
·decrease on last year's Budget, especially in regard to the established 
.charges. But, even as it is, notwithst.andmg the adverse conditions which we 
have been forced to meet, it has been possible to submit a total figure very nearly 
-the same as that which was presented last year. And, in order to accomplish 
• -this, Sir, it has been necessary to postpone for another' year practically all the 
purchases of equipment in the shape of Ithe latest pattern guns, armoured cars, 
machine guns, etc., which are so urgently needed in order to bring the Indian 
Army up to the high standard of modern efficiency which T know the House 
desires, and to give to the Indian soldier, when he goes into action, every 
lelpand assistance that modern mechanical invention can provide. For I 
hold strongly, and I think the House will agree with me, that it is not fair 
to ask the sepoy to-day to go into action and to fight our battles on the 
frontier and elsewhere with anything less than the most up-to-date equipment 
,(Hear, hear) ; but the financial stringency this year is such that I have been 
-obliged to postpone the purchase of this expensive equipment for another 

• twelve months. It has likewise been necessary to completely close down the 
.building programme for new barracks, notwithstanding that, as malJ.y 
Honourable Members know, and some of them have seen, the barracks in 
which we are obliged now to ask our soldiers to live are shamefully out of 
repair and urgently need reconstruction. Funds, however, are not available 
this year to carry out such new 'Work, and though we have ~ enough 
money to complete such work as has already been commenced, and to carry out 
the maintenance of replI-irs, the programme of new expenditure has had to be. 
postponed for another twelve months. 
Economies have also been effected by the re-organisation of artillery, by 

the amalO'amation of cavalry units, and by the l·eduction of staff, and I would 
add that ~ strong Committee of the Government of India will shortly be 
assembled.to further examine the personnel of both the Headquarters and 
()ther staffs, with a view to ascertain if further reduction can be made in this 
direction. 
I had hoped that my efforts in the direction of economy would ha.ve 

provided considerable reduction in the total figure of established charges of 
the Army, and it is therefore somewhat disappowting to find that, notwith-
standing aU my efforts, the Budget figure still remains at ~  crores. 
flhoughI do not for one moment contend that . we have reached the utmost;-.. . ,. 
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limit of economy in the administration of the Army, I do ~  that no con-
siderable reduction can be effected in future years without reducing the actual 
fighting strength in the shape either of regiments, batt.alions and air units; 
and for the moment, at any rate, I cannot contemplate any such reduction 
in the strength of the fighting army. For remember, Sir, that, compared: 
with our pre-war army in 191 +, we are at the moment some 29,000 men below 
establishment, including temporary shortages; and that our permanent re-
ductions have been made on the assumption ithat our post-war army would 
be provided with all the latest developments of armaments which have come-
to light during the Great War, and in the mechanical contriva.nces to assist 
our troops. It is true that we have already an Air Force in being, and I 
should not be reluctant, if money l'ere available, to increase that Force. But 
it is not possible at the present time, and we are still lamentably below our-
minimum of requirements in guns, in tanks, and in machine guns. 

The conditions on which our previous reductions were originally based 
have not therefore been fulfilled, and it will be at least another twelve months 
before these deficiencies can be made good. 

That we can make no reduction in fighting troops is therefore my 
definite and considel'ed opinion at the present time. This conclusion has been. 
forced upon me by the general state of unrest in India to-day. When I look • 
at the internal situation at the present moment, I see, firstly, o ~ 

propaganda being circulated broadcast amongst the population; secondly, the-
troops are being called out almost daily to preserve the peace and to quell 
disorders; thirdly, that the Moplah rising which has taken nearly six months 
to suppress is at least an indication of what may take place in other areas j and 
fourthly, that the very loyalty of our Indian soldiers is lJeing tampered with 
by-the seditionists, and, I am sorry to admit, not without success in some-
cases. 
With these facts before -me, is it surprising that I have come to the con-

clusion that no reduction of our fighting soldiers is now possible. When the-
internal situation is quiet, when United India can show that her loyalty and 
deyot.ion to the British Empire are beyond question, and when those who ought. 
to know better cease to stir up racial animosities, I shall be prepared to con-
sider reductions in the Army, but not before. I should be false to the duty 
which lowe to this House, as well as to the Government of India, if I agree-
to reduce the British Garrison below the point which I deem safe j and I 
say quite candidly that in the circumstances the British Garrison in India. 
is none too large. 

The whole strength of the military forces in India was considered la.!,1;' 
summer, as you know, by the Military Requirements Committee, of which I 
was the President The recommendations that we put forward are now before 
a Sub-Committee of the Committee of Imperial Defence in London. I had: 
hoped that their labours would have been completed before now, but the sub-
jects with which they have to deal are complicated and perplexi?g, so their 
deliberations have been 'protracted, and it will not be for some time' yet that 
they will have reached definite cODclusioDe. 

For the present, therefore, I can only counsel patience. 
t 

. Now,it might perhaps, be argued that though the internal situation is no-
doubt giving us cause ~ o  Lanxiety and that in ·consequence we sho,uld be-, 
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unwise to reduce our internal security garrisons, we now have a treaty of friend-.p with Afghanistan, and that, therefore, some reduction might be possible-
elthel· in the field army or in the covering troops. It is quite true that a" 
treaty of friendship has been signed with Afghanistan, though we only came-
to terms after prolonged o o ~ lasting nearly a year. The treaty itself 
has only been in operation for a few months. I am in great hopes 
not only that the friendly relations which it secures with our Afghan 
neighboul· will be preserved, but that, as time goes un, they may improve and 
even develop into closer and more intimate relationships; hut it is a little-
early yet to base a policy of army reduetions on so recent a treaty, especially 
as our relations with the inhabitants of the N orth-V\T est Frontier have in the-
past not been marked by long periods of stability. It would, therefore, be-
manifestly unwise to base our army policy on a friendly agreement on the-
signature of which the ink has hardly yet had time to dry. 

I will now pass on to Waziristan, which claims a large figure in the 
Budget and which at present, as in the past, gives us cause for considerable-
anxiety and doubt. In spite of the fact that in 1920 we fought our way th-
the heart of the Mahsud country and have been in possession of it ever since,. 
we have so far failed to establish peace within that land of hudmalllte8. We-
ha.ve, o ~  succeeded in protecting the peaceful subjects located within-_ 
our own administrative border from serious raids by the Wazirs. But the' 
• occupation of Waziristan, I admit, is costing us heavily both in casualties and' 
-in cash. The expenditure during the last 12 months has reached, as you know, 
over six crores, and from April to December last we have suffered 20(}> 
men killed in action, 444 died of disease, and 300 wounded. In this 
year's Budget it will be observed that we have taken only two crores-
and 13 lakhs for the expenditure in Waziristan; but I understand that. 
in t.he Civil Budget some 60 lakhs has also been appropriated under-
this head in order to provide for the further tribal allowance and the-
Khassadars within the tribal area. It is honed that, by bringing money into 
the pockets of the Mahsuds and maintaining a military position which will, 
dominate Mahsud land, we may continue to protect the peaceful inhabitants--
of the Derajat plain from being raided by the wild hillmen from across the-
administrative border. 

I notice that some HonoUl'able Members have made a point that it is not, 
a.dvisable to continue to spend large sums of money in the pacification of' 
W aziristan, and that it would be a more economic policy to withdraw entirely-
from the country and to remain within our own administrative border. I 
observe that practically all those HonoUl'able Members who have put forward! 
this suggestion come from places like Bombay, Madras, Calcutta, which are-
atleast 1,0110 miles from this turbulent area,  I wondel' whether, if they 
happened to inhabit the North--West Frontier Province themselves, they· 
would be of the same opinion. I am inclined to doubt it. A further reference 
has been made by one Honourable Member who has suggested-I think he-
definitely stated-that this policy in W aziristan which he wrongly described! 
as 'a forwa,l'd policy' was dictated by the War Office. Now, last year, this 
bogey of the War Office was flying about the House, and I said then that, as-
your military adviser, I was working in the interests of this House and the-
Government of India, and that the War Office had ahsolutly nothing to do-
-with the military policy on the N orth-W est Fron\ier. I desire emphatically 
to repudiate the ~  of the Honourable Member and I repeat ~  

I said-jaBt year, that T as Jour Commander-in-Chief am the servant of ~ 
• 

., 
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Assembly and your military adviser and that I would not tolerate 
-interference of the W 301' Office in these matters. 

Now, the best solution of this very dilficult military problem of Waziristan 
is, in my opinion, to dominate the l\la.hsud country by militar.f force and 
-to construct roads through that country, for it is only by roads that we can 
-hold the ~  in check and protect our own subjects within our borders. 
Until we can freely move about and concentrate our forces rapidly at any 
point we shall always be at a disadvantage in dealing with these expert 
mountaineers in the guerilla warfare of which they are the past masters. 
Recent indications point to the acquiescence of the majority of Mahsuds itJ. 
the policy that we have been pnrsuing, but it would be highly dangerous 
-to count on such indications as in any way guara.nteeing their future good 
behaviour, and it may therefore be necessary, as time goes on, to ask for a 
fUlther sum of money in order securely to establish our position in this most 
-turbulentfrontier area. It would be palticularly unfOltunate if, at this juncture 
when the financial stringency is so acute, we should not be able to hold out more 
hope of economy under this item of the Budget; but, as any change would 
_ indicate in the minds of the Mahsuds the idea that we were weakening in our 
• determination to dominate and pacify their country, it would probably force 
us in the end into still more costly operations, and not only in Mahsud land ( 
_ itself but also in the troubled area which surrounds their country. I would 
· emphasise that the only reason that we have gone beyond our administrative 
border is to protect our own peaceful inhabitants. A withdrawal, such as 
has been suggested by certain Honourable Members, would celtainly entail 
-the exposure of our own subjects to rape, murder and all the horrors which a 
Mahsud can impose on peaceful inhabitants, and it is in order to protect our 
· own people that we are there at all. 

-To turn now to Indianisation of the Army and the progress that has been 
made and is being made in the territorial force. As regards Indianisation, a 
, scheme has been drawn up which has for its object the gradual elimination of 
British officers now serving in celtain fighting units and replacing them by 
Indians. You will understand that it must necessarily be in the nature of an 
-experiment and also that the process must be gradual for the simple reason 
that at present Indian officers of the required standard of education to replace 
these British officers do not exist and that it will take considerable time to 
train them and teach them their business. In the British service it takes 
- ~  fmm 15 to 25 years to train a British officer to command a ba.ttalioD 
· of infantry or a regiment of cavalry; and it can hardly be hoped that 
we shall succeed in training young Indians of to-day to be put in a. position 
· to accept this great responsibility in a less period of time. But we are 
· determined to make a beginning and, with this object in view, His Roya.l 
Hicrhness the Prince of vr ales is opening, on the 13th of this month, the 
Prince of Wales' Royal Military College at Dehra-Dun which is destined to 
take young Indians between the ages of 12 and 15 to train and to train them 
for either 8andhurst in England or later on for the.India.n Sandhur.st, if and 
when that is established in this country. The Kltcheller Memorlll.l College 
At ~  Delhi, of which His Royal Highness laid the foundation stone last 
.month, will be wholly for tlte sons of Indian officers and will fulfil' a sim.ilar 
:purpose, while the King George's Schools at Jhelltm. JuUunder and ~  
( -,lVill 'be lDilitary schools where the sons bf I:qdia.n soldiers will· )'tcelve 

- . 
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anglo-vernacular education in prepa.ration for a career that may be either 
civil or military. You will see, therefore, that genuine etIorts are being 
made to ~ young Indian!! to acquire the necessary education in order to 
undertake the serious responllibility \\ hich devolves on those who ha.ve to lead 
their comrades 011 the day of battle. We only hope that a sufficient number 
of young Indians of the right stamp and physique will come forward to take 
a-ivanta.5e of and to till up these educational establishments; for, without an 
adeqUJ.te supp'y of ~o  m J.tet·ial, our efforts must ~~  he in vain. The 
progress that has heen ma,le during the p.l.st year with the "erl'itorial Force' 
has on the whole heensatisfactory, though it is hy no means uniform. We 
have so far started and al'e in process of r-a.ising !.I battalions of infantl'y and 
pioneers and "l b<l.tta.lions of IT niversity Cadet Corps. Of the Y ba.ttalions of 
infantl"!, only:? of them are up to strength, and has scarcely made any pro-
gress at all and the remainder are still stmggling to ohtain the required 
numbe!' of recruits. The lJ niversity ,a,let .<"OI·pS are only just beginninO' to 
develop; it is only a few months since their Adjuta.llts were appointed a;d it 
is hoped that in future their progress maybe more rapid; bllt 1 canMt say 
that upt\) the present their progress has been satisfactol'Y j nor was this per-
haps to he .expected in vie\v of the wave of agitation and seditious 
propag-donda which has swept across neady all the Universities in 
India dUl'ing the past few yeal·s. Tn an,.i\ver to Question No. :!+6 
• by Sil' Sivaswamy Aiyer. furihel' .Ietails of these batttlions were given to the 
House by Sil' Godfrey Fell on February 6th last We have taken a. sum in 
this year's ~  of Rs. 10 lakhs for the further development of the 
Territol'ial Force during the com in ! "ear and we propose, if all goes well, to 
raise another 10 l.attalions in va.rious pa.rts of India. 

I fear that I have aheJody detained the House too long; but there are 
in <:onclusiLu one or two further points to which I think it is desiTable 
that I should ~  Unde the Reform Scheme, India. is marching towards 
Dominion status lind Self· Government. From what I can see. many of 
our keene!<t politicians are not content to march with events but desi. e to 
run. a.nd some of them who are the more atlllent ones, even wish to fly in order 
to reach their goal more quickly. I Ivouder if they ever consider the part 
that ~ Army must eventually play in the development of Dominion S"lf-
Government in India. In company with other great departments of State, 
the Army must eventually he India.nised, bnt will it ever be possible, either 
an the Army 01' in the Civil :o.ervi,·es, to completely elimin te the British 
.element, eitller in the one or in the other? I venture to think that it will 
,be at least several genera.tiuns before any such develollmellt can take plli.ce • 
.As fd.!' as the Army is concerned, we are making a. beginning; and all I desire 
1;0 point out is that the pro.: .. ss must be gl-a.duJoI and that, if we endeavour to 
:go too fa..'lt, WA run grave risk of making a failure of the whole venture 
It is a.bsolutely nooe!lsal'y to proceed cautiou .. ly and to exp-riment with-celtain 
:selected unit:" so as to see that they are a success, before we pt'oceed 
forth .. r. It is a highly dangel'ous policy to gamble with the ~  of an 
Army, especially wh"n ~ have a hel'editary enemy sitting on our frontier and 
taking the deepest interest in the prol..'ess of evolution through which our 
Army must PISIl, step by step. 

I would add one word more. The state of Iddia to-day is one tha gives 
cause for serious anxiety. . The ability of Government to maintain law 
and otder throughout th\ • wide-areas of. this land is being and will I' • . • o  . 

, 



LBGISLATIVE ASSEMBLY. [7TH MARCH 1922:. 

[His Excellency thp. Commander-in-Chief.] 

fea.r be, put seriously to the test at no distant date. In such circum-
stances, I should not be fulfilling the responsibilities which rest on my 
shoulders as your military adviser if I agreed to any reduction in our lighting 
tJ."()ops. That such a reduction is desirable for financial reasons, a glance at 
the present Budget shows beyond all question. The surest road to economy 
in' the Military Budget lies in the creation of a peaceful and loyal and con-
tented India. The Army is in ~  the only bulwark against chaos and 
disorder. The price which India lmys for her Army is her insurance against 
anarchy and rebellion, and we all know that those who undel'-insure their 
property are in the end bound to come to grief. (Cheers.) 

The Assembly then adjourned for Lunch till Fifteen Minutes past Two of . 
the Clock. 

The Assembly re-assembled after Lunch at Fifteen l\1inutes past Two of' 
the Clock. Mr. President was in the Chair. 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-l\luhammadan Urban) : 
Sir, if I did not attempt to intervene in the debate yesterday or earlier this 
morning, ~ was because I had no desire to add to what has been termed mere' 
hal'ren contributions in the shape of destructive criticism. The time has gone ( 
by in the new ordering of things when old wodd Budget-time cOllventionalities 
in the shape of moans and lamentations would be of any use. The Assembly 
was given several volumes of thickly printed information which has to be 
digested in less than a week and it has to make up its mind and bring forth 
what constructive proposals it may be possible to evolve ill that time without 
any secretarial or other assistance. In that state of things, it is not remark-
able that constructive proposals are f( wand the destructive criticisms are' 
many. If it was a mere debating society ~ o  as some suggest, public 
time and stationery might well be f?aved and speech might be economised, 
There is a point, however, that was brought out this morning as the result of 
Dr. Gour's characterisation of Hie excise cotton duties as a measure of' 
placa.tion of Lancashire which, I think, will arrest the attention of the-
Assembly, for it ]'aises issues that haye to be squarely faced. It was' 
attempted to be made clear by the Honourable the Finance Member 
and later on by His Excellency the Commander-in· Chief that the man. 
on the spot enjoy!! the entire confidence of the Home authorities and is 
in fact uncontrolled and supreme. ". e were told with some indignation that 
the excise cotton duties were not imposed because of a mandate from the· 
Secretary of State or to placate Lancashire 01' as an election time asset. We' 
were also told that the policy of occupation of Wazil'istan WI'S not dictated! 
by tbe War Office or by exploiting o o ~ and that the men on the spot 
conceived and controlled both these policies. That is interesting information 
which, I am sure, the Assembly will welcome, for it shows the Government of 
India is wholly untrammelled and therefore fully responsible for what it does 
or does not. That places the Assembly also, so far as the Government of 
India is concerned, on a more assured footing, for the Assembly can have itS' 
reckonings with the Government of India. Those who talk straightmustals() 
be prepared to hear straight <talk. Our relations with the Government or 
India. are immediate and direct, and we can have no seisin of the War Office or-
Ue Secretary of State. From that point of vie.w, the information that casually 
t ..;-r' ,-. 
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• came out this morning is of more than passing interest. But let us consider 
the other side of the questIOn. The Secretary of State has on his Council. 
several Indian Members, and one of them is an eminent expeli financier who has 
just joined the C(\uncil. I suppose we must take it that, with regard to what has 
been considered as obnoxious taxation in many quarters, not only in the shape 
of cotton el(cise, the Secretary of State and his Council, consisting of several 
Indian Member!', one of them an exp(-1"t, has not had a chance of expressing an 
opinion. Is that right? Indian opinion entertained at considerable cost in 
Englaud is thus lost in regard to most vital matters. "T e have 1\0 doubt in the 
Government of India three distinguished Indians who :ertainl.\T had so.me 
part in the shaping of that policy. If the position is cleared up from certain 
.points of view, it is made more di:ticult from cE'ltain other!', and Indian 
Members of the Government. of India, who are as patriotically anxious all any ,-
of us for the advanrement of industrial development and (,llltailment of avoid-
able taxation and expenditure, have committed them!<elves to this policy. It 
is not without considerable and responsible Indian backing. so far as cotton 
excise duty is concerned, tLat it Las been ushered in. It had no such 
backing in the Executive Govemment before. and, as we must g-ather, it had 
not the backing of the Indian Members of the Council of the Secretary of 
State. That is the history of that objectionable and unscientifc taxation, 
and a very strong ~  for it mmt have been made out in the Government 

• of India bureau most of which is not pulJlic. 'Yhat is the Assembly to 
do under circumstances like th:s, !'pecially after the failll1"l' of its o ~ and 
earnest appeal to His Excellency the Commander-in-Chipf to come to its 
assistance with some o ~ at all e\'ents of the military ~ 

so that the two points of view could be made to mCl't as far as posl'iblc? 
What is the position of affairs? 'Ye were told lu!'t year, and this 
year again have we been assured t.hat tLe posl>ibility of reducing military 
expenditure has been receiving the attention of a rmb-committee of the 
Executive Council here, of a sub-committee of the Committee of Imperial 
Defence and a Committee of the Indian Legi!<lature and various other 
Committees. Everything, therefore, that could be done is said to have been 
done and the Commander-in-Chief is notable to hold fmih any promise 01' hopes 
whatsoever in the near future of being able at all to reduce ellpenditure un-
less prim·s come down and certain other contingencies, which His Excellency 
has l'evised this year, come about. So far as prices are conccrned, their 
coming down will affect the Government as well as the people alike, 
and will not materially affect the situation. 'l'hough Afghan and Sevres 
treaties have been signed, His Excellency cannot change his mind because of 
Don co-operation and sedition. 
We are told that the army expenditure is largely increased, if not mainly,. 

on account of the high prices of stores and of other requisites though there-
has been numerical decrease. 'l'he question of pl'ices affects all alike, the 
tax-payel's ·as well as those that depend upon taxes. The position is not 
improved, therefore, by pleading high prices as the cause of high milital'.v 
expenditure. We have got to take the situation as we find it, and no-
appeal to the Assembly with regard to exercise of common sense 01' sense 
of dignity or responsibility is likely to ha,-e much effect ~  we can ~  the 
whole-heal-ted co-operation of the Government for reducmg expendIture to> 
eome extent. • 
Rigid adherence to its mAXimum dema.nds will not ease the situation. J.t'our:-

matteQl stand out in bold relief out of yesterday's debate and to-dayTII •• 
• c 2 
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Though there may be some slight difference in details, I think non-official 
opinion in the Assembly is fairly strong that all the taxation that has been 
demanded <:annot be agreed to. In:lications of means have not been wanting 
by which the reduction in deficit brought on by exchange ma.y be possible and 
we have had some minor construetive proposals by which further revenue may 
be possible althnugh' ~  Darcy Lindsay'gtinvitation about issue of premium 
bonds has not been taken up as re1dilv as he had hoped. There are direc-
tions in which the Rl!trenchment ·Cl)mmittee. when it comes, ought to 
be able to show sa.vings, but, if MI'. Percival's estim!J.te about the 
undermanning of the (;overnment of India and its various Departments 
be con'e<:t, and if crridor rumours be well founded, J am afra.id it will be 
better to have no Retrenchment Committee at all, for it will only end 
in an addition of expenditure and not in reduction. It will aU depend • 
as to how the Committee is <:onst.ituted and how it is worked. But, 
apart from that. are there nlJt other ~ o  in which some slight reductions 
in the Budget wouH be possible? Is it necessary, for example, that, in a 
year of stress like this, the whole of the ra.ilwa.y programme, although re-
commended by a Committee, should be ta.ken up? Should we not rather see 
whether, in the place of :30 crOl'es, a le,;ser sum, say, in the neighbourhood of 
15 crores, would not answer the requil'ements of the year in addition to the 
considerable sum that is !'pent in renewal" and repairs? That would give a  • 
saving of about a crore of rupees in sinking fund and interest. A. policy of 
hastening slowly will en'tble inquiring into the reasons of losses in railway 
management which we deplore. 

Then, again, there may be a queRtion as to whether the chims of New 
Delhi may not for the year, at all events, be su!'pended, and, although the 
grant comes out of capital. it. is WOlthy of considera.tion if it could not be 
reduced for the year b.y say, half. These are matters about which Government 
might carefully <:on!<ider and try to meet thp. views of the Assembly to 
a certain extent, so that the thl'eatene(l certificate procedure which has been 
looming large in the mind!' of some J\lembers ma.y be avoided and an impossi-
ble and certainly undesirable state of things may not be brought about. 

Sir, if it was a matter in which we h'\d entirely or partially to depend upon 
the Secretary of Sbte. perhaps there would be difficulty. on account of delay 
in recasting the Budget at this sta.ge. But from wha.t we gllthered this 
morning, the Secrehry of Slate does OIlt dominate the position an(l it is open 
to the Members of the Government of In,iiJ., as a. !lovernment. to do ~  

they can to ease the situa.tion and to meet the wishes of the Assembly as far 
as po"sible. 
In those ~ ~ it appe'lr!' that a.ttel;tion may be concentra.ted upon 

three or four cal·dinal o ~  I think there is a conSE-nsus of opinion with 
regard to the excise cott(\n d1lty. So is there with regard to import duties on 
machinery, and if the Wh .. le of that cannot be exempted, then it should be seriously 
(lOnllidered whtther. at ail events, machinery required for the cotton industry 
and machinery alr.,;a,Jy under contra.<:t may not be exempted. The question of 
portcal'ds is al!io ~ (;(lDl'i(lerable attention, and in the· interel'ts of the 
poorer f:ection of those 'Who UFe the nE'edleFFly losiJ,g Post Offce it will he 
fully worthy of coTJ!:idp.l'atioll"; even if the half-anna postage is to go, whether 
the pice postcard could not be Faved. Last of all, Sir, there is the question 
~ the salt tax, with regard to which some of our ~  f.riends do lIot se, 
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eye to eye ,nth us. The struggle about this tax has gone on for the last 82 
or :sa years, with varied degrees of vigour and vicissitudes. For reasons of 
a per!'onal nature I would rather not have touched on that question, but I 
feel the need of expiation, Near upon a third of a century ago, it was my 
unplea.<:ant duty, under other circuml':tances, to oppose a I'eduction of the FaIt tax 
because of rea!'ons that have been fully urged by many who now favour the 
enhancement and which could be added to if need be. But tllings have con-
siderably ~  and the same consideration cannot be urged, If (j ovem-
ment had adhel'ed to what they then thought was ne·ce!'sary and right and 
if the people had not been accustomed to reduced taxation as the result of 
the prolonged struggle, to which J have referred, there might ha-ve been some 
",ense in maintaining· it. But as it happens, the reduction came, and it. 
is only a matter of extreme ul'g'ency, al': he tells U'"', that t!Ie Finance-
Member has been 9bliged to re!'Oli to it. That, in the present state of excite--
ment and unrest in the country, willllot be at all lIelpful either as a revenue 
mea!'ure or as a palliative measure for easing tlle "ituation and averting 
popular indignation. That is a fador that mnst not. be lo!'t !"ight of, and it 
would be very sholi-!'ighted indeed to afford reasons for futih(r continuance 
of agitations that have been troubling the country for a long time past. 
Supposing the e foul' items of taxation to which I have referred were objected 
to, and objecteu to effectively. it would affect the situation to the extent of 
• a.bout 10 01' 12 crore!". How to meet this? Is it absolutely necessarJ', I ask, 
that the whole of the exchange deficit in the neighholll"hood of l5! Cl'ores 
should be taken into account ill the next year's Budget, ,and can it not,. in 
accounting, be spread over more years. More or less speculatiye reasons 
which were not allowed fully to prevail on the previous occasiou have influenc-
ed erring on the side of caution this year, if one may so call it. If any further 
portion of the deficit is to be left uncovered, probably some portion of the 

~  deficit might be dealt with in this way. .'\ nd, failing reduction in the 
Military Hudget even so slightly, we shall have to fall back upon reduction 
in the Civil Hudget in more directions than have been yet indicated. We 
must do all we can-·(jovernment and ourselves -between now and the 
passing of the Finance Bill to reduce the deticit by curtailment of expenditure' 
and by allowing more for uncovered deficit and raising less objet-iionable 
taxes aU totalling about 12 crores. And to make the rest of the 
dema.nd acceptable, it is not a very large proposition) and unless a compromise 
like that is possible, I am afraid that the united voice of the House will 
not be in favour of all the taxation that has been proposed. Last year, 
the House was put to a "evere test and t{) its credit a proper sense of responsi-
bility prevailed. If this is going to be repeated and if loyal co-opel'ation 
of the Assembly  is not to be inordinately strained, there should be prompt.. 
and suitable gual'antee for substantial reduction in some of the dire<:tions 
that have been indicated. In the absence of such an understanding and 
compromise, 1 am afraid of an impasse for which the man on the spot 
will be as much rel'ponsible as recalcitl'allt ~  of the Assembly. 
In the interest of the Reforms, in which the Government and the Assembly 
must be alike interested, no early and avoidable crisis should he forced on. 

Sardar Bomanji Ardeshir Dalal (Bombay NOlihern Division: Non-
Muhammadan 'Rural) : Sir, at the outset I wish to dissociate myself very 
completely from the views expresI>ed by two H'mourable ~  oI this 
House that we non-officials ,hould not tak.e any responsibility for the Budget. 
This, ip my opinion, is enwrely inconsiloient with the oath everyone of us took • 
• 

• 
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to faithfully dise-harge the duties of our office as a Member of this Legislat.ure. 
But there is yet a stronger ground why this Honolll'able House will not adopt 
this attitude of shirking respom;ibility. It is !;aid that the pre!;ent deplorable 
Budget is due to mistakes made b.\"'" Govel'llment, and, therefore, Government 
should p.xtricate themselves from the difficulties created by them. Now, Sir, 
we are all aspiring to Self-Government and our fitness is to be judg'ecl b.\· the 
British Parliament 'Vbat better prol'f of Out' fitness can we' adduce hefore 

• the British public than if we can, by bringing our heads together, assist 
Government in getting out of this difficulty? 

Sir, I also wish to protest against the taste displayed b.v my HOllourable. 
friend. }Ir. Rangachal'iar, in his reference to the very generolls actioll of His 
Excellency the Govern')l' General in ~  to the wishes of this Assembly 
:and permitting them to discuss the ~  Budsdt. )fy Honourdoble friend 
said the action of the Governor General was too bte. I belie\'e III y Honour-
able friend, as an ardent Member of the Democratic Party. is an advocate of 
immediate Self-Government. 'V ell, Sir, the art of Self-Go\'ernment requires 
fore3ight, forethought. Why was not my Honourable friend pre-armed to 
meet a fully expected contingency ~  as this? I think this House ought 
to express its grateful appreciation of the step takdn by His Exeellency the 
Governor General. 

Coming to the Budget propel', Sir. I d() not know to whom to offer my 
llong:ratulations most, to the Honourable the Finance :Member, for manfully 
facing his task, or to my Honourable friend. Mr. Darcy Lindsa\', for his 
very valuable and helpful contribution to our debate. I<'ollowing his example, 
I do not propose to offer any detJ.iJed remarks regarding our expiluditure. 
Though much is to be said in favour of the view put forward by Mr. Percival, 
~  cannot disguise the fact that our expenditure has become appalling 
:and it is necessary to apply the pruning knife freely. I trust, in the course 
of his reply, the Finance ~  will be in a position to announce the 
composition of the Retr·>nchment Committee and that its composition will 
be such as to inspire confidence from all of us. In this connection, I 
wish to observe that, if even at this stage, Government conld secure the 
·services of an unbiassed but able man, like Sir EI'ic Geddes, to guide the deli-
:berations of this Committee, I for one would welcome the expenditure incurred 
'for that purpose as it would be well repaid as also a little delay that will be 
.necessary for the Committee t·) start work. 

Regarding the taxation proposals, I am more in favour of the course 
suggested by my Honourable friend from Calcutta and am in general agree-
ment with the views expressed by him. The succetls that the non-co operation 
prty has achieved hitherto is due to the ex'stence of variolls adverse economic 
,eauses anI in my opinion it is a very unwise policy to add to the burden of the 
poor at the present moment. 1. therefore, urge Government to consider the 
.alternative proposals put forward .by Mr. Lindsay as also ~ very valuable 
:8uggef;tion of ,\11'. ~ pence regardmg th; .duty o~ o o  It IS ~  regret-
table that at a time of such acute polItICal crISIS, the vexed questlOn of the 
cotton ~  duties has been re-opened? Cannot the a.mount realisable from 
the e1ftTa. foul' per cent. sought to .be levied o~ the local mill indusb:y be re-
covered. by raising the duty <.>n all Imported Piece-goods. from countnes other 
than the United Kingdom to say 20 per cent. ~  will also prevent Ja.paa 
~  competing with our Indian industry. 

• 
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I will further support a.ny proposal to raise the postage on newspapers. 
Hitherto, by far the largest benefit of this concession has been enjoyed by the 
seditionist press. In any case I considel' it is high time the newspapers paid 
their proper share and the sum to be realised, I understand, will be about 16la.kbs. 
:My Honourable friend, :Vir. Darcy Lindsay, dealt with some items of 

luxury. :May I add one more to it? Are all cinema films articles of luxury? 
Will you not by raising the duty to :30 pel' cent. kill this trade altogether? 
There are cinema films of great educational value and much of the blank films 
imported could be utilised for taking pictures for propaganda work. Wbllt is 
the machinery provided to exempt this stuff from this additional taxation? 
But just consider what charges this industry has to bear. The municipalities 
'have raised their taxes. One Provincial Government at least is proceeding 
with its Amusement Tax Bill and you are raising' income-tax; can this 
industry then bear this extra Lm'den? I think the list of luxuries needs a 
drastic revision. ~  I.Jindsay)s suggestion about premium bonds has also my 
hearty support. 

Regarding milit:J.\'y expenditure, Sir, I am in entire agreement with my 
Honourable friend, Colonel Gidney. I for one am against any reduction of the 
Army this year. Let us first support Government in restoring peace to our 
country and therEl will be time enough for ns to consider the question of 

• military policy. Even now railway strikes, organised by p.)litical agitators, 
are in full swing. Trade is paralysed and it is our supreme duty to see 
law and order restored. I for one strongly oppose any idea of a reduced 
Army until the non-co-operation movement i;; completely crushed. Regard-
ing the Waziristan operations, from what I have heard from my friends 
who have been in that area since the Afghan war, I shall content myself 
with saying that these operations must be allowed to proceed whatever 
the cost may be. It is not a question of going forward. It is a. question 
.of creating an eff'lctive blockade against the savage tribes in order to 
protect our fellow-subjects in that unfortunate part of the country. I see 
from the newspapers that His Excellency Lord Rawlinson ill sending there 
a deputation of the press. Honourable Members will, therefore, obtain 
~ o  material) which I am sure will convince them that the policy adopted 
iby the military is the only policy that could be pursued. I only wish this 
deputation visited the area. in the month of August to obtain a real idea of 
what life is like during that month. I do not believe that it is a pleasure to 
.the military to remain there, cut off from all civilisation, constantlvon the 
vigil to repulse raids at thilt time of the year, particularly ~ in the 
malaria ward of the h9spital-the coolest spot-at seven in the evening 
the temperature is 118 degrees and where sometimes it is difficult to obtain 
even an ounce of ice. This question, Sir, ought to be decided bv the 
voice of the people who are most affected. What do the people of the"Fron-
tier Province say? They want an absolutely firm hand to be given to the 
military and they oppose any settlement that is arranged by what are known 
,as ' Political Department) people. 

I agree ~  with Colonel Gidney that the Army Department ou ... ht to 
·employ business people in their Supply and Transport Department. I ~o  a 
'beginning has been made by making over some of the canteens to a 'Board con-
trolled by a. very able business-man from Englan4. I trust, however, that the 
Commander-in-Chief will see tha.t in this, as in other branches of the Depart-
ment, he will associate ~  trained in business and thus avail the 
•• • 

• 
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Department of their valuable experience. In conclusion, Sir, I trust the-
Assembly will rise equal to the occasion and deal with the Budget in a spirit of 
moderation like responsible men. 

Mr. S. C. Shahani (Sind Jagirdars and Zaminda,rs : Landholders) : Sir, I 
am an agriculturist and I am engaged in the work of education. ']'0 me the-
Budget is an extremely disappointing one, because it does not ministel' to the-
development of the material and moral re!'Ources of the country. I am sorry 
that my voice should have gone husky to-day, but tha.t should not matter. 
I want in the first instance to point out that the c,>llstituent functions 
of Government have absorbed the attention of the Honourable the Fina-nce 
Member. He prides himself on saying that no ~  avenues of either ~ 

ductive or unproductive expenditure huve been opened up. No doubt, there 
is a large delicit to be met, but we have got to bt'ar in mind that this deficit 
will be properly covered only when enough is spent on the gl"Owth of the 
material and moral resources of the nation. Last September at Simla we 
made a point of moving the Government of India to sanction and provide 
money for the immediate construction of the Sukkur Barrage. While the 
Resolution for thc immediate conlitructi<?n of the barrage was carried, we were 
told by the Honomable I he Fiuance :Member that the barrage was a proyin-
cial affair, aud that the Govemment of India would not give anyHiing for 
the construction of that mighty scheme. We urged that it was not a pro-• 
vincial matter hut a national one, and pointed out that unless enterprises such 
as the barrage found favour with the Central Government the country will 
have no means of making its revenue meet its expenditure. But to no avail. 
I have in my hand a statement of the National Debt of India. I find that 
on the 31st March, 1914, out of a total debt of +11 Cl·ores only 19 Cl·ores 
repl'esented ordinary unproductive debt. The interest on the htter· was only 
a crore, and on the productive debt about 13 crores, so that India's total interest 
chal·ges then amounted to 14 Cl·ores. On the otllel· hand, ra.ilW'J.ys and irri-
gation works, which had been financed from the pl"Oductive debt, yielded in 
that year a return of nearl.v 23 m·ores, whidl left a margin of 9 Cl·ores of 
clear pl·ofits to the country, after meeting the interest cha.rges on the entire 
debt. 

Even after the contribution of £100 millions to the cost of the war which: 
~ made in 1917, and which added over 30 per cent. to the national ~ 

the revenue from Railways and Irrigation amounted in the year 1918-19 t() 
33 crOl·es, so that the revenue from pl·oductive expenditure amounted to 133 
per cent of the total interest charges. Had it not been for India's contri-
bution of 150 m·ores to the ~  of the war, the ordinary debt would 
have been completely wiped out in 1917, and the amount of the ordinary debt 
outstanding on 31st March, 1919, namely, H9'9 Cl·ores, wa.s thus actually less 
than the amount of that contribution. 

In his Budget speech the Honourable the Finance Member has prided 
himself not only on his not going in for any further productive expenditure 
but on his exercising the most exat1iing control over the expenditure on the 
Administration. S"me other Members in the House too have spoken of the 
economy pra.(:tised by Government. I have a.t this moment in my hand a 
statement sLowing the prqport.ion of collection charges to total tax re!enues 
.in India and England and 1 lind that these tables show that. in Indla the-
'pJ!Oportion of collection charges to total 1;ax revenue is about 10 per cent •• 
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while in England it is between 2! and 3 per cent. If this is th& actual state 
of things, 'surely it cannot justly be made out that in India strict economy 
is being exercised. I will give just one instance to show how things really 
stand, and that I'elates to travelling allowances. I shall quote in this connec-
tion a small passage from Ramsay Macdonald, 1\1. P., in his book 'The-
Awakening of India ': 

'Everyone knows that officers, from school inspectors to chaplains, put large sums of 
money into their pockets by charging tra\'eiling allowances which they never spend. I 
heard of a church dignitar.1" who was attending a Diocesan Conference at the Government 
expense and who was to make a protit from his allowance at the end of the meetings. I 
heard of a school inspector who insisted upon billeting himself in primte huuses whil.t 
drawing hotel expenses. And the smiling Dabu in the office knows all about it, and 
when you say to llim • Xow tell me about T. A.' he grins a knowing grin. There is not a 
man in the whole servke who o ~ not know nbollt T. A, It is referred to bv its initials 
like a close personal friend.' • 

I also wrote to a friend of mine af'king him to tell me how these travelling 
allowances were earned in Sind, and I l'eceiYed a letter from him whj,oh 
says: 
'The offic('rs so lI\'l'ange their ~ as to eal'll the largest amount of monel" as T, A. 

An officer would tra"cl from Karachi to Sukkcr lind come back j after some-
time he would go to Larkana and again come back, o ~  hl' mi;;ht hn"e visited Larkana 
on his wa," back from Sukkcr, and SO on. Ordinarily an officer gets a tixed daily allowance . 
• But if hI' travels by a convevance other thall the Hailwa.y train for 2 I miles or SO in a day 
he gets a ~  allowa.nce which means to him more than the fixed daily allowance. He 
the!'efore always tries to earn the mileage allowancE' even though there might be no public 
necessity for his putting in '0 much travcl. 80metimes he has recourse to even a device like-
this. He travels 14 miles and encamp;; at the end of that distance j from thl'l1l that same 
day he goed to a village 8 miles distant and comes back j he then claim;; mileage for he addg 
the 3 miles backward and forward to the original 14 to make up 2l1. Re<'ently motor cars 
have been given to officers. It is doubtful if these ha.ve added to their effi!)iency, though it 
is clear they han' added to their comfort.' 

The Honourable the Finance Memher estimates the deficit this year at 
311 crores, In ~  thc ~ for meeting this deficit, he has: 
said that the stabilisation of the I'upee at 28. would relieve om' revenues 
to the extent of about 1 r, m'ores a year, but no reliance can be placed on 
this consummation. I do not know that this involves a correct view of the 
question of exchange. The question will have to be very carefull'y considered 
and stated by the Honourable the> Finance Minister himself. 1'he work is-
not to he left f;nleh' to Committees and Commissions. We all know that 
what the ~ Commission said was in direct contradiction to the 
recommendations of the :Fowler Committee. 'Ve also know that the re-
commendations of the Fowler Committee were nevel' given full ell'ect to. 
Unless the gold standard is adopted for India, I do not, think that India 
will be able to make the heavy losses that have acerned to her fl'om her policy 
of cunene,· and exchanO'c,' I h:we some definite proposals to make for 
the consideration' of the House and of the HorioUl"abl.e the Finance 
Member, Before I do so I shall give 'you very shortly the history of 
ClllTency in lRdia. Before 183:), there existed in British India a bewildering 
variety of ~  and silver coins. In 1835, the East India Company evolved 
order out of this chaos hy establishing a. uniform standard rupee of 180 ~ 
with 165 grains of fine silver in it, 1:. e., it fine. This rupee alone was. 
made legal tender and mints were open to coinage of l'Upees. India thus 
came to possess monometallic silver standa.rd wliich lasted till the year 1893 
when mints were closed to the co.inage of silver. ~  closing of the mints. 
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was necessitated by a continuous fall in the price of silver beginning with 1873 
which not onlv disturbed India's commerce but also made the finances of the 
Government ,i"ifficult.The Government of India has to pay every year in 
London a large sum in the form of interest on the debt, salaries of officials 
on leave, pensions of retired officers and cost of stol'es required for State 
·enterprises. As the rupee fell in its gold value, the number of rupees required 
to satisfy these payments rose. The total reached a pitch which seriously 
alarmed the Govel'llment, which felt that it might be called upon to raise a 
sum in rupees which would necessitate a consideraLle increase in taxation, 
which should be avoided if possible. The Government therefore in their 
despatch to the Secretary of State, dated June 181)2, advocated the closing 
of the mints to silver and the introduction of the gold standard. The:' ec-' 
retary of State in Octobet' 1892 appoiuted a Committee under the chairman-
ship of Lord HerschEll to examine the whole question. 'l'he Committee held 
its sittings in the India Offiee alld made (a point worthy to be noted) no 
-effort to secure Indian opinion on the quesLion, In its report, it accepted the 
Government of India's recommendations and made the following proposals: 

1. Ultimately gold standard was to be established. 

2, Immediately rupee was to be severed from silver by closing mints to 
the free coinage of silver. • 

:3. Government was to announce that it would give rupees and notes 
in exchange for gold at 16d. a rupee. 

The report was accepted both by the Secretary of State and the 
·Government of India and the latter took action under the Coinage Act of 
1893 and administrative notitieations of the same year. The essence of this 
reform plan was that by elm;inA' mints rupee might be divorced from falling 
silver and by starving t.he circula1ion the exchange of the rupee might be 
fixed at the 16d. level. For some time the rupee continued to fall, reaching 
the lowest level in January, 1 H1'5, ~  Then it hegan to rise, till in 18IJ8 it 
reached the 16rl. level and the Government of India thought that the time 
had come to clinch it t·here. They wrote to the Secretary of State on the _ 
·subject once again advocating gold standard and gold currency. The 
.secretary of State appointed the Fowler Committee to investigate and report. 
Fonr plans were submitted to the Committee by various witnesses: 

(1) Bimetallism, (2) Silver stp,ndard a·" beforp-, (3) Gold Standa"d without 
gold currency 01' gdd exchange standard and (.J.) Gold standard with gold 
currency. The Committee rejected the first three and accepted the fourth 
.and recommended as follows : 

(1) The exchange value of the rupee should be fixed at 16d. 

(21 British sovereign and half-sovereign should be made legal tender and 
·CUl'rent coin in India. i3) Indian mints should be thrown open to the 
unrestricted coinage of gold. (.J.) A special gold reserve should be constructed 
out of the profits of rupee coinage, to be used for maintaining the parity.of 
the rupee a.t 16d. 
The Government accepted these recommendations and took action in 1899 : 
3 (I) Under the Act. of 1H)9, they decla.red the British sovereign legal 
P.Il. tendel' side by side with the silver rupee. (2) In 19" I, they constituted 

;Out of ~ profits of the mpee coinage the gqld reserve fund which was later 
• 

t 
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re-named Gold Sta.ndard Reserve. (3) They ca.rried on negotiallions with 
the Royal ~  for establishing gold mints in India. It has to be remember-
ed Once again that after foul' years of cort'espondence, owincr to difficulties 
raised by the Home Treasury, the matter came to nothingO in 19113. (4) 
Meanwhile in anticipation of the Home Treasury's sanction about the gold 
mint. they had put into circulation gold coills through post offices and 
treasuries. A large portion of this gold returned to the 'rreasury. 

The lion-establishment ·-let it be remembered, and I draw special attention 
of t.he House to this -of mints for gold defeated the intent.ions of the 
F,'wlel' Commit.tee and the Governmlmt of India. The only thing for the 
Government now was to maintain exchange at 16d. par, which in the Fowler 
eommittee's opinion was only to be a transitional measure. I shall ask the 
Honourable House to note that thus India drifted into the gold exchange 
standard. The Government of India, however, was still harbouring their 
desire for a genuine gold standard with gold curt'ellcy, as is evidenced bv the 
speech of Sir James Meston during the Budget debate of HHO :  • 

'The broad lines' ~  he 'of our action and our objects are clear and unmistakeable 
and there haR been no great 01' fundamental sacritice of consistency in progress towards 
our ideal. Since the }<'owler o ~ o  that progress has been real and unbroken. There 
is still one great step forward before the ideal can be reached. We have linked India with 
the gold countries of the world. we hnve reached a gold exchange. ~  which we are 
• steadily den,loping and improving. The next final step.is a true gold CUITency. and that 
I have every hope will come in time but we cannot force it, but the final step will come in 
time wht'n the country is ripe for it. • 

The Chamberlain Commission, the Royal Commission of 101:3, however, 
condemned this decision, and gave their ~  to the gold exchange 
standard as the soundest and the most scientific system for a country like 
India. 
During the period H)15 to 1920, the go·.d exchange standard was put, 

as we know, to a severe test. To prevent the melting of the rupee, the 
Government raised the exchange value of the rupee from time to time. I 
have with me a statement showing how Government fixed it at 16!d., then 17d., 
then l8d., then 20d., then i12d., then 21-d., then 26d., and then 28d. 
In February, 1920, the price of silver rose to 85d., when the exchange value of 
the rupee was raised to S5d. This fl'equent raising •  •  . 

Mr. N. lVI. Joshi: In view of the fact, Sir, that there are many people 
who still want to speak .  .  •  .  . 

Mr. President: Order, order. Mr. Shahani. 

lVIr. S. C. Shahani: This frequent raising of the exchange destroyed the 
. stability of exchange which the gold excha.nge standard was ~  to provide. 
The gold exchange staJJ.dard thus broke down. In D"cember, 19;9, the Babing-
ton Smith Committee recommended the linking of. the rupee to gold at 11·30016· 
grains of fine gold. The Govemment accepted this recommendation and 
made Herculean efforts to maintain the rupee at this rate till the end of June, 
1920, when they tried to maintain it at 2 shillings sterling. They howev.er 
failed completely althongh they had sold during the f! months from February 
to September, 1920, Reverse Councils to the 9tent of 5:1 million pounds. 
This failure was the result of the influence of the f:ilver market on the rupee 
:-a fact.of which 111m sorry to say the Honourable the FinaDce Member baa 

• • • .. 
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taken no notice in his last; year's or this year's Budget speech. While the-
Government were making frantic efforts to pull up the rupee to two s!illing,-
gold or sterling. the silver market was falling and pulling the rupee downwards 
with it In this tug-of-war the market triumphed. as it must, and I have-
a table to show it, which however I need not read out. 

After .July, 1920, the price of silver and with it the exchange of the rupee-
continued to fall. 

What is the lesson then? The lesson of this currency experience gained 
during this period. lIn5 to U20, is that although an effort was made by the-
closing of the millts in ~  to divorce the rupee from silver, the divorce is 
not complete. The inherent defect of the gold-exchange stalldard thus 
appears to be that it does not make us indepet;dent of silver. We closed the-
mints in order to avoid the serious trouble of the period of J 878 to ] ~  caus-
ed by the fluctuating of exchange due to changes in silver priee and we have 
experienced similar if not worse troubles in a concentrated form in a short per,od,. 
1915 to 1!l20. It is obvious. therefore, that the gold exchange standard can give 
us no permanent protection. This standard involves the exchange of silver and 
gold and therefore cannot possibly make us independent of silver. Only the tme-
gold standard with gold cnrrency (with notes based on gold, and the rupee a 
token coin) will gi\'e us that independence. Professor Keynes al:gues that gold. 
in circulation is wasteful and even in England which is supposed to have gold 
circulation, it is the cheque and not the gold that circulates in practice. But 
this argument does not apply' here as a cheque to a man in the rnufassil is a 
bit of paper with no intrinsic Yalue, while the silyer rupee has a substantial 
intrinsic value which is liable to change with the changing silver priee in the 
market. 

I will now state my proposals in the existing circumstances. I propose: 

1. That a ~  announcement of policy must he made in favour of-
gold standard and gold cnrreney arlll all efforts mnst be dirt'cted towards the 
achievement of that end. 

2. Our gold reserves having been dissipated in 1920, gold exchange-
standard may be ~o  for some time and gold allowed to accumulate-
agoain. The rate of exchange for the rupee may be fixed again at 16d., for 
the canse 'rise in the price of silver) that prodU(:ed the disturbance!] D15-
1\119: and led to the Go,·ernment's fixing the exchange at two shillings bas' 
cancelled ~  

For the support of exchange it is not necessary to keep in London the 
entire gold standard I·eserve. a portion of the paper currency reserve and 
India's surplus balances. It is a genuine grievance of India that while-
ber market badly wants assistance in the shape of loans in the busy season, 
it cannot get that assi'ltance, while India's moneys (reserves and balances) are-
• freely used to give loans to the London money market. It is found that India-
experiences -an adverse balance at the most once in ten years. To keep India's 
surplus resources in a forei:,;n centre to meet an occasional emergency is 
unjnstifiable. The pa.per currency reserve, whose object is to ensure the con-
-vertibilitv of notes in India., must necessarily be located in India.. A sma.ll 
amount of gold sufficient to pay for Reverse Councils for a fortnight or three 
weeks may be kept in London. 1'be rest of the funds l'hould be kept here in 
~  and shipped to England in ~  ~  to meet the adverse-., 

t: 
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1IaJa.nce when it arises. These funds in India would then be a.vailable for 
.helping the Indian. market." 

:j. In the meantime a gold mint may be opened to the coinage of gold by 
:the public. 

- 4. When gold accumulations are sufficiently large again, rupees may be 
-declared t.okens and our paper currency may be made convertible ill gold. 

!l. Strenuous efforts should be made to Ilevelop banking so as to dfstroy 
1he hoarding habit. Bank branches in 'faluka. headquarters will prove very 
useful 

So much about the question of e ... change. I would now advert to the 
Milital'y e ... penditure which has been eating up to a much larger e·tent the 
revenues of India. I feel that even if the ,. inance :Member s d.-mand for 
additional ta \ation were gral)teJ to the fullest extent, the revenue 1 hat is 
expected toaccrUt· therefrom will not accrue, <lnd for two reasons }<'irstly. 
there is a limit to taxation. I think India is already ~  taxed beyond t.he 
limit of elast.i,·ity. Secondly, almost all the taxes' f the ~o  of India. 
are commercial. The other taxes,  taxes, for instance. like land revenue or 
excise, or stamps, have been transferred to the provinces. 

Does not the collection of commercial taxes dt-pend upon the good-will of 
~  peoples? Surely it does. I was not a little surprised to see His 
Excellency the Commanuer-in Chief making an announcem, nt to the effe(:t 
that owing to unrest in tLp. country for a long time to come JlO reduction in 
military expenditUl"e is to be looked for. I have some definite considerations 
to urge in this connection on the attention of the House, but before I do 
so I will just refer to one matter. His Excellency the Commander-in-Chief 
has juf't said that the War Office in London does not in any way dominate 
the military counsels of India. That may be tme, but then I would like to 
inquire why, for instance. the reeommendabons of the Military Requirements 
Committee have, according to his own showing, been submitt.ed to the 
Imperial Defence Committee, and we have JlO information as to what is 
going to happen. I nOlv revert to the ~ expenditure. The colossal 
figures of our army e,timates will be a disgrace to any salf-re,;pectillg com-
munity. As I said, on aecoullt of the militarv expenditure the minisLrdont 
functions of the State are being neglected. Education, sanitatioll, it·rigoation. 
industries and agr:culture are being stal·ved. ~  iiitary expenditure in India 
is admittedly abnormally heavy. In 1!J;l J -2t, ~ per cent. of the tlltal 
expenditure, Imperial and Provincial. was accou71ted for by the milit.uy. 
If we take only the Imperial expenrliture, the military  item amonnts to no 
les!! -than 52 per cent. of the total 6(1 out of 127 crores. The ratio of 
military expenditure to total expenditure in other countries is v ry much 
lower. In 1900, in Eng-land it was 19 per cent .. in France it was 19 per cent., 
in Japa.n it wa.o; 16 per cent., in Russia it was 21 per cent. and in India :;.l per 
cent. Why should it b" so heavy in India? The official ~ o  rests 
upon the paramo,mt necessity of extel'nlol defeDJe and internal order. 
As re!nlords internal order the officia.l justi ication involves a serious "onfes-
sion. "for when a Government reqnires large military forces to main-
tain internal order. it must be hopelessly out of tune with public opinion and 
requires to. be radically altered. As regards exte;nal defence, the ~  of 
foreign aggression .ar.e ~  exaggerated. ~  if ~ Government of India 
is aspicious of nelghbounog ·States,those nelghbourIDg States themselves 

• • • 
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may well entertain suspicions, for the Government of India has been steadily-
extending its borders, 

. In any event, firstly, the burden of defence, however heavy, mmt fall' 
upon the young men of the land rather than be entrmted to an army which 
approximates closely to a mercenary army. This description applies not 
only to the British troops employed by the Indian Government but also to-
native Indian troops, for these latter are recruited exclu!'ively from special 
areas and special races, and the tradition in the Indian army i!' not one of 
defence of the homeland but one of obeying orders, so long as the troopr-; are 
paid their salaries. The mass of the population, far from cultivating a healtllY 
habit of self-defenee, has been subje3ted to a growing o ~  of disarming, since-
the evenls of ~  ; and the result has heen a pro('e!'s of dcmartialization or 
one-lifth of the human race on a scale unparalleled in recorded historv. In 
most countries, including Great Britain, ,Japan, France, Germany ~  the-
United States of America, young men are either encouraged or compelled to 
have a small period of military training, and onlr small standing armies 
are kept, and as occasion require;; large armies are easily raised because thel'e 
are large numbers of men available who have had military training. 

In India, as 1\1r. H. G. "r ells has put it, 'peace has been turned into 
paralysis. ' • 

Secondly, the system on which India's army is organized ir-; a most 
wasteful one, Pratically the whole of flur army is standing force read" for war. 
Other countries have discarded this ~  and keep a sma.ll stalllfiuO' force 

- and a vel' v largoc number of men in the ~  ~  a man in the ~  
costs sO ~  less than a man in the !':tanding' army, these countries have 
found it possible to maintain a much i:trger combined !'tallding and reserve-
force at much less than the p.·oportionatc cost. I have a list to show it, 

Standing 
Army. 

------------1----· .------

The United Kingdom 129,000 

Fl'ance 677,000 

Reserve. 
}Iilitary expenditure. 
Average annual 

cost. 

.-.----------.-------_ .. _-----_.-

480,000 28 Million Pounds, or 
42 Cl·ores. 

29,52.000 28 Million Pounds. 

(A Yoice: 'In what year?') I have not noted the year. It must 
relate to the pre-war period. j I have not got the post-war figure, and therefore-
I am not able to .present comparative statements. I would request the 
Honourable the Fmance Member to complete the comparative figurAs.-
(Laughter.) Sir, you may laugh, but you have to remember that only 4. 
days a.re ~o  for the general o ~ o  of the ~  (A Voice: ' Only 
two days' J, and who can prepare himself adequately m that short time? We-
have not got ~  as the Government Members ~  One of my friends 
went over for certain ~  and he was told that the figures were not avail-
a¥e. .  I do not ~  my .library ~  I c.ouid not ~ o  be. expeCted to 
gIve In every partiCUlar up to da.te o ~o  "If my mformatlon is deemed 



GENERAL DISCUSSION ON THE BUDGET. 2869." 

defective in any particular, figures may be produced to show what of-
the material which I have placed before the House for consideration is' 
ina.ccurate. 

Thirdly, there are large numbers of British soldiers in the Army who draw 
high salaries and who are constantly transferreu with the result that we have 
to pay large transport charges. ~  receive high wages, their barracks cost 
more; and some of them are stationed in the hills during Sllmmer and their 
travelling expenses inside India and to and from India are enormous. 'l'he 
result of this armngement is that British soldiers get their training at Ollr 
expense and when they leave our shores they carry away their experience 
with themselve!'. Sir George 'Vhitej a former Commander-in-Chief in IJldia,. 
once said: 
, We mainbtin that the Ind:an army does ijupply a great addition of military po .... er 

to England, that a palt of ',he "ritish army is trained at the expense of India., and that 
the whole of the men passed into the I"l'Sel'\'e ha\"e been maintained out of the Revenues of 
India '. 

The British soldiers serving in India are a part of the Army of England. 
Their remuneration is therefore fixed by England, we having simply to pay 
it. The English military service is very costl)-compared to the service in 
France, Gel'man Empil'l! and Japan, England being rich may not mind 
this heavy cost, but India is a pOOl' country and it is most unfair that she·· 
should be made to pay fol' ~ scale of remuneration which suits ridl England 
but has absolutely no relation to India's own means. 

Fourthly, India's army is intended not only fur India's defence but also 
for safeguarding the iuterests of the Empire in Asia Silo Edmond Ellis, Mili-
tary Memher of the Viceroy's Council in the days of Lord Curzon, said: 
'It is I think undoubted that the Indian Armv in future must be a main factor in main-

taining the balance of power in Asia. It is impos;ible to regard it any longer as a local 
militia for purtlly local defence and maintaining order', 

The Esher Committee has gone even further than this and says that: 
, The Indian Army can 110 longer be regarded as a local force whose sphcrp of activity 

is limited to India and the sUl"l"ounding fronticr territories. It must mther be treated as 
part of an Imperial Army ready to serve in any part of the world: 

This extended function, I believe, is extremely undesirable, since· India 
has no interest in foreign expluitation, since the Indian soldiers if they 
remained in India would be occupied in productive wOl,k, and since India, 
without being really the enemy of countries like Egypt and Mesopotamia incurs 
their ill will. I say, in view of this extended function of the Indian Army, it 
is at any rate fair that Eng-land and the Empire should bear a proportion of 
the military burden of India. 

Mr. J: Rams3:Y Macdonald, :M.P., in his book, 'The Government of 
India, J has said : 

, A large part of the army in India-certainly one-half is an Imperial army .... hich 
England requires for other than purely Indian pW'poses, and it. cost. therefore, should be met 
from Imperial and not I ndian funds. When England stationed troops in other parts of 
the Empire, England did not charge them upon the Colonies, bnt in India England has the 
influence of the dead hand. When the Company luled. it hired troops from Great Britain, 
and not only maintained them when in India, but paid the cost of their transport When 
the Company Burrendered to the CrOWD, the habit of' lending' troopi was kept up, as a 
fiction convenient to the Treasury of Great Britain. Owing t8 the report of the Financial 
Commission in 191,0, the Home Government now pays £130,000 pel' annum (or 191 lakba), 
which is auppoeed to be about one-baH of the co.t of transport, and £100,000 (i.t., 10 lakhs)-

• • 
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j. charged to Home TrEmsurv for half the ll'i1itary cost of Aden. That is all. India pay. 
-the rest. Thu, India jp treated as an independent State. which. however, England rules, 
Bnd whose military policv England controls, while India' borrows' from England a certain 
:number of troops for whicb it pays. Tbe arrangement is most unsatisfactory.' 

In another book (·f his, 'Awakening of India J, he says: 
, There is also the old jOievance about the cost of the army. In 1885, a change t{)ok 

place in our frontier policy and in that ~  Lord Ripon left. Then began the epoch of 
bombastic Imperialism al tbe expense of India. The Finance Member of that day, ob,:t'cted. 
but military expenditure was increased at a bound by sixteen lakbs of rupees per annum. 
'The cost of annexing U'pper Burma was similarly placed on Indian phoulders. and no justi-
til'lltion  ever ~  or cven can bl'. "f'fel:ed forit. It is unspeHkably mean of England to place 
'this burden on the Indian's b"ck simply becanse be must bear any load the ~  Pllts 
upon him. Nine-'enths of the (·harge of the army in India is an Impelial .. barge. Canada. 
South Aftiea and Australia should bear it as mucb as India. It is a piece of the mORt 
bitter cynicism to lind the I mperinl doors of the Blitish colonies shut in the fnces of tbese 
poor Indinn people, who bear SUlh an inordinate share of the cost of Imperial maintenanee, 
~  at wha.e expense these Dominions are protected from the fenr of war. If £ 18.000,000 
(i.t' •• 2; crore.) of tbe Army cllarges were met by the wbole Empire, England might look the 
Indian taxpayer in the face as an honest nation. At present England cannot do so.' 

It has to be admitted that England's policy towards India in the 
matter of m litary and war ~  has been most unfair. Surely 
here the agency at work is man s and not God's, as the Hon"urable the 
Finance ~  would seek to make out. Frontier wars and wars of 
:annexation, like the Burmese ,\\T ars, as well ~ the Abyssinian Expedi-
tion. were all paid for by the Indian tax.-payer. Only .£5,000 000 of 
the £21 000,000, which the Afghan "Tar cost, was found by the Impeli.al 
Exchequer. These expeditions are . in reality events in Imperial policy 
:and should not be an Indian charge at all. England, as has been pointed 
out by Mr. Gol.hale, has in the pa!'t borrowed troops from India for ex-
peditions undertaken from considerations of Imperial policy, such as 
-the e'pedition to China and Per!'ia, the Abyssinian Expedition, and others 
.and on all these occasions all the ordinary e'penses of these troops 
have been taken from I ndia, England defraying their extraordinary expenses 
-only On the other hand, when India has ,had to borrow troops from 
England, as on the occasions of the Sind Campaign of 1846, the Punjab 
<:ampaign of 1849, and the Mutiny of 1857, every farthing of the ex-
penses of these men, ordinary and extraordinary, including even the expen-
-diture on their recruitment, has been recovered from India. 

~ n these ~ ca.n easily be traced to the basic cause, viz., the 
-unnatura.l rtllation between England and India. Indi!J. is a dependency and 
unlike the Dominions cannot compel England to treat her fairly. And 
Enooland in her anxiety to keep her hold tight on this dt-pendency has 

~  the people by depriving them of their arms and insists on 
'keeping in India a large military force. 

Reduction of military e' penditul'e is lin absolute necessity as much 
from the point of view of stability of Indian Finance as from that of 
·the welfare of the people. It is obvious that unless the Government 
curtail military expenditure, they would be faced with bankruptcy, for the 
untapped mal gin of India's taxable ca.pacity is eItl'emely small. To the 
people ~  exi.:ting ~  milit;ary ~ ~  means ~ ~ ~ ~  
sR.liJtabon and defective education, defective IDdurll'Y, defecbve Imgatlon and 
defective agriculture, which is a standing disgrace to this country and. 
Government. 
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I would suggest the following reforms, which will' relieve India of the 
crushing weight of her milita1"y burden: 

(1) England should bear a portion of the burden, because .the Indian 
army is intended to safeguard Imperial interests in Asia, as shown 
above in the extract from Sir Edmond Ellis' speech. 

(2) The Arms Act should be repealed and a. territorial army should be • 
organised from among the citizens of India. not so gradually 
as has been indicated to us by HIs Excellency the Commander-in-
Cliief, but with necessary expedition. 41 

(3) The ~  system as it exists in other civilised countries should 
be adopted in India. 

(4; British soldiers should be replaced by Indian soldiers. 

There would be no loss in efficiency for during the V\T ar Indian soldiers gave 
a very good account of themselves and proved themselves to be the equals of 
their European comrades. It is often said that the British soldier is necessary 
to keep the N orth-West Frontier safe, but the Sikh Government of the Punjab 
in pre-British days did keep the N orth-West Frontier quite safe. It might 
also be said that the non-co-operators were seducing the Indian soldier; but 
• if the appeal of the non-eo-operators succeeded, the whole (,f the Army would 
have to be British, which would be financially impossible. The only way to 
deal with the non-co-operation movement is to -redress the grievances on 
the -existence of which it fosters itself. The piling of army upon army 
would not be of any avail. . 

Now I come to the new taxation proposed. (Laughter.) Sir; I will take 
only two minutes more. I endorse what has been said against the excise on 
piece-goods and the import duty on machinery. I would suggest the imposition 
of an import duty on silver and to state my grounds for it. I think that 
the duty will not affect currency and reserve. It will, however, bring in some 
revenue, the amount of which depends upon the total impOlts of silver. The 
Honourable the Finance Member call ascertain the figures of imports of 
silver and then see what duty will bring in a substantial revenue. Some 
figures were given by Sir Montagu Webb, who told us that 10 crores of tolas 
were imported during the last 11 months, and he also stated that a lot of 
silver is on its way to India. But yet the exact figures might be ascertained. 
The cost of collection would be practically nil as the existing customs staff 
could do the collection. Bullion dealers might object to this duty on the 
ground that it will discourage the ~ of silver ornaments on the part of the 
poor-in whose case, in the absence of organised banking, ornaments represent 
the only form of thl-ift. But I do Dot think it will be so. The higher value 
of silver will make ~  ornaments more attractive •. 

As for the salt tax, this duty, I find, varied in different parts of India. 
before ~  In 1882, it was made uniform at Rs 2 permaund. In ]907, it 
was reduced to Re. 1. In 1906, it was-raieed to Rs. 11. In 1902, with duty 
at Rs. 2-per maund, the l·evenue was 5'6 million pounds or about 75 la.khs: 
In 1919.20, with the duty at Rs. Ii per'maund, the revenue was not half of 
6'6-that is to say, 2'8 million pounds, but more, Jfamely, 3'9 million pounds. 
This shows that the o~ in the duty led to Ja,rgely increased consump-

• D 
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tion. I ha.ve not had time to get the Leprosy Commission Report, but I 
find the following rema.rk in the Indian Year Book for 1921 : 
• The number of lepers has fallen since 1891 from 196 to 109 thousand. a drop of mOl'll 
than 13 per cent. This reduction coincides with the reductio'll in the salt duty a.nd con-
sequent Increased consumption'. 

Passing the Land Revenue for the moment, three things strike one in 
this statement of revenue-the salt tax, the income-tax and the customs. 
TlIe salt ta!t has long been regarded as a blemish on our Indian fiscal system. 
It ~  (when it was lowest, from 1907, it stood at 1 rupee per 87l Th. 
and meant a tax of about 3td. per head per annum), but still it is no mean 
proportion of the income of Indian families. The Honourable the Finance 
Member has said that when the duty is raised to Rs. 2-8, then the incidence 
per head will come to As. ~  which would not appear to bel correct. The 
incidence then will come to about As. 7 per head. Though salt taxation was 
known in India. before, its present history dates from the imposition of Clive 
and Warren Hastings when the Company was hard up. It has been retained 
on the ground that it is well that every Indian should feel the cost of 
Government. As a. matter of fact, he feels nothing of the kind; he just 
knows that the price of his salt is high, though salt is a necessity. But 
supposing there was something in this notion of ma.king everybody feel the 
cost of administra.tion, it would only apply to a self-governing people who C 

ma.y rightly be taught the financial consequences of political acts. It requires 
a highly trained intelligence to decide what are the o ~  of political 
policya.nd what are not, what consequences are worth bearing and what 
are not and so on through ma.ny other processes of accurate rea.soning. 
We know iq this country what an appeal for reduced rates and taxes generally 
amounts to. It is as a rule an appeal to personal !I'llfishness and short-
sightedness against a wise social policy. If the cost of Government were 
to be made a safegu:1rd against folly, nations would be undone, because bills 
come after the eveuts and people show less forethought in reckoning up the 
cost of great follies than in demanding an estimated cost of cold wisdom. 

In India where the Goverr.ment is a bureaucracy, even this theoretical 
justification for thtl salt tax does not exist. If the Indian salt consumer had 
all the wisdom necessary to come to sound  conclusion upon the cost of this 
Government, he has no power to alter it by one farthing. The salt tax is 
exaction and oppression; and if the people understood it, it would breed 
discontent. It is a survival of the general exploitation of India's poverty by a 
profit·ma.king comptl.ny. The argument for its retention illustrates the error 
so prevalent in India, of assuming that the political wisdom of a western 
self-governing State is also political wisdom in an autocratically or bureau-
cratically governed one, and that a bureaucracy has the same right to impose 
burdens on a people that a representative legislature has. The payers of the 
salt tax: have no more to say in Indian policy than the man in the moon, and 
price of their salt has no more influence on the bureaucracy than the cost of 
their weddings. 
Sir, I have given expression to my' opinion in some detail. I have only 

one remark to make and that is this. The Honourable the Finance Member 
finds fault with Providencf! for all the ills that ~  is sufrering-

• Ah "World as God has made it! All is Beauty. 
Knowing this is love, and Love is Duty." 
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J: trust that he will revolve these two ~ of Robert Browning ana not feel 
iinclined to discard financial ethics. 
Ir. Denys. Bray (Foreign Secretary) : Sir, when this debate began, I 

.started sedulously to take notes of any remarks that fell from Member after 
Member touching on the frontier problem. But I have decided to discard 
those notes. I feel that the frontier problem, the security of India, is' a 
subject too serious for debating points, and I propose very briefly and in a 
·spirit not at all controversial, to endeavour to give a very broad survey of it. 
1 will not ask you to trayel round all our immense frontiers. The sea, the 
·most vulnerable frontier of all, the British Navy enables us to forget-and so, 
:surely, does the Budget. 
The land fl·ontier of India presents a problem which is not of to-<lay or 

·:yesterday, but a problem as old as the frontier hills themselves. Not until 
.80 great cataclysm of nature makes those mountains to subside and the ocean 
to roll where those mountains rear themselves, can India ever be free from 
.her great land frontier problem. Indeed, when I look round this House, this 
-·microcosm of the representatives of some at any l"3.te-of the dominant races 
of India, I am almost tempted to regard it as a retrospect in miniature of 
·our frontier problem. For in the blood of how many of vou does not flow 
·the blood of ancestors who once found their way, forced their way from the 
heights of Central Mia to the plains of India? And this indeed brings home, 
I think, the essential fact that. viewed in its broadest aspel"ts, the land frontier 

• problem of India is a constant struggle with the forces of nature, a struggle 
.against that law qf gravity which drives whole peoples from the hills into tbe 
,plains. 
Descending from" the general to the particular, I must still speak iu 

:generalities, for it is a daugerous thing to particularise when one comlls to 
foreign States. But I can say this; the. horizon for the moment is clear. 
'Treaties or agreements or understandings we have with all the States on our 
borders. N ow, the making of treaties or agreements or understandings with. 
foreign Powers, the maintaining of trea.ties or agreements or understandings 
with foreign Powers is the very fibre of the work of a Foreign Department. 
1 should be the last, therefore, ·to belittle the value of treaties or agreements 
>or understandings. But work in the Foreign. Department cannot fail to 
impress upon one also that agreements or treaties or understandings are not 
:sufficient in themselves. It l·eminds ~ of the essential fluidity and change 
.in international relations. You will remember that, on that fateful 4th of 
August, 1914, Great ~  had treaties or agreements or understandings with 
. ,every Power in the world. You will remember that one of the greatest 
Powers, one of the most civilized ~o  in the world then announced to the 
world that a treaty was'a mere scrap of paper after all. And turning to our 
own frontiers, we were taught the same lesson of change. During the war 
we had on our frontiers a most trusted ally, an ally who was most fa.ithful 
:to his trust. Within a few months of the close of the war, the assassin's 
ibullet removed our ally. Our treaty was torn up, and we had to face an 
unprOVOked invasiot! of India. Or take again Russia. We have heard in 
the debate that the Russian bogey is no more, I would just say this in pass-
ing. You cannot get rid of a menace by the mere process of calling it 
a bogey. Whyl I remember well that in my own country in the,months just 
preceding that fateful month of August 1914, we heard much of the Germa.n. 
bogey, N ow in }901, there did come a great ch\.nge in Our relations with 
Rnssia.. The Russian menace then took on a different form, for we conolmled 
•• D I  • 
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with . ~ • v.ery far-reaching agreement, an agreement based on certain 
very substantial sanctions. But· that agreement has been torn up. Yet I am 
told that the Russian bogey is no more. But is it? Russia at th& 
present moment is setting up a ferment in the Muslim States of Central Asia., 

_ Bokhara, Khiva and the rest, and who is to say where that ferment will end. 

And now I will turn to the more paro('hi:iJ Fart of the frontier problem-
that part of the problem which is at present uppermost in our minds. 
and which is leaving a very gloomy mark on the Budget. I shall 
endeavour to be brief, and, therefore, I must still employ generalities. 
But as a preface, I would just remind the Hour;;e of this. You have 
a vast land frontier; I believe it is something like 5,000 miles long. Yet we-
are only discussing a few hundred miles of that frontier, and we can take 
credit to ourselves and India can thank her good fortune that alo!.g the 
great stretch of this vast land frontier of hers, our attention is actually at 
the present moment confined to one small portion only. On that portion the 
position in brief is thir;;, and I shall have to sacrifice some accuracy in ordei· 
to be brief. We have first a nanow strip of British distrids. As I said a 
few days ago, I say again, these districts are as British as the district in which 
we are now sitting. Then we have a block of inhospitable mountainous 
country, peopled by tribe!'men, brave, truculent and untamed, lying between 
our districts and the neighbouring power of Afghanistan. And in this fact. 
really lies one essential reason why the frontier pr.oblem is so inherently 
difficult. There are these three elements-a narrow strip of British territory, 
a block of mountainous country and then the Afghan frontier. If only we 
could take one of these elements and transplant it elsewhere, our frontier 
problem would not be the serious probIl'm it must always remain. These 
three tracts are populated by peoples akin by race and religion. The peoples 
in that mountainous block of unadministered territory are, I suppose, amongst 
the most manly in the world. They are certairily amongst the most 
truculent, and I ventl1l'e to think that even my friends from Malabar will 
agree that they are not the ~  fanatic, for a flame set up there spreads 
like wild fire. And this block forms an .Alsatia for Oul' malcontents. A 
murder is committed in ~  territory and the murderer has crossed the 
frontier before the murder is reported. He finds a ready asylum there, for 
the law of hospitality is the only law of God and man these tribesmen do not 
break. Bot the outlaw is not allowed to live a life of ease. Ere long he has 
to pay his way. And what means of livelihood has he? Only one. 
Presently he will return home-at the head of a l'aiding gang. 

For the frontier problem, Sir, is essentially economic. If those frontier 
hills fed more and bred less, we should not be discussing this question 
tlHlay. As it is, raiding is the hereditary occupation of the border high-
lander. Eleven years ago, I conducted the census in Baluchistan and, when 
I went to the Mari Baluch country, I found my enumerator, a Mari Baluch 
himself, recording his tribesmen wholesale as ~ , l'aiding , as their 
principal occupatIon, and it was with the greatest difficulty in the world that 
I O'ot him to admit that the Mari Baluch has now turned from raiding to 
o ~  occupations-and has ceased to be the scoul'ge of Sind, ·thanks to the genius 
of that great frontieradm!nistrator, Sandeman. Now our frontier prqblem 
has, of course, been greatlyiintemified by the Great War, and, in addition, br 
the ~ War and their aftermaths. On.e ~  of the Great War .. s 
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that there are vast stocks of surplus arms in the world only awaiting the 
unscrupulous expolter to pass On into unauthorised hands. Hundreds of these 
have passed through other paths than India to our tribesmen on the frontier. 
Moreover, the tribal armament has been increased by gains in tribal warfare, 
increased, alas, by desertions from o ~ own militia. during the Afghan War, 
increased also by the looting of a portion of the Afghan Army, and is 
increasing always by thefts for our frontier tribesman is the most expert rifle 
i.hief in the world, the Bedouin Arab not excepted and, lastly, and this, to 
my mind, is the most disquieting feature of. a.ll, their mechanics are turning 
out a very respectable small bore rifle themselves. This has increased the 
frontier problem beyond all exaggeration. And what is our proper counter-
move? Arm our villagers, 'say you at any rate, so say I. But mark the 
vicioos circle in which we are at once whirled. The better arming of our 
villagers drives the frontier tribesmen into different tactics. In the old days, 
he used to raid in gangs of a dozen or 20. Now, he seeks security in raiding 
in gangs of 150, 200, or even 500; and he goes further afield and he seeks 
l·icher prey. And there is another vicious circle which this arming of the 
villagers unfortunately brings us into. With our hot-blooded Pathans, our 
hot-blooded fellow subjects of the N orth-West Frontier, an increase of rifles 
ill . in direct ratio to an increase in crimes of violence, and, I am afraid, so 
it must always remain so long as he remains, as I am afraid he is likely long 
• to remain, a slave to the blood-feud. 

N ow as a result of the disquieting influences of the great war and of 
the Afghan war, two great tribal branches on the Frontier got entirely out 
of hand, the Afridis, and ~  and Wazir tribes of Waziristan. Raid 
after raid was committed upon our most luckless fellow subjects in the dis-
tricts of the N orth-West Frontier Province and in Zhob. At one time it 
seemed to us as if a campaign against the Afridis was inevitable in order 
to regain some sort of security for our fellow subjects. . But by patient and 
most skil£Ulli'andling, clan after clan of the Afridis came to heel and made 
their submission; and Sir John Matiey, now one of our greatest Afridi 
experts, has just announced that the settlement with the Afridis, including 
even the most truculent and inaccessible Zakka Khels, is complete. A very 
fine political performance. Yet we had advantages in dealing with the 
Afridis that we have not got in dealing with the Mahsuds. I suppose of all 
our frontier tribesmen the Afridi stands highest in intelligence and, if the 
word is not inappropriate, in civilisation. He is, more than any other, 
dependent for his livelihood on British ten·itory. He has also a tribal organisa-
tion sufficiently etiective to make his tribe compal'&tively easy to deal with 
as a whole". And lastly, in our occupation of the Khyber we have a means 
of bringing great pressure to bear on him, for, although strategicaJly the 
Khyber high way does not strike at the heart of the Afridi country, 
politically it does. Unfortunately, when we turn to Waziristan we 
have not these advantages. The Mahsud is no less brave, but, of 
1Lll our tribes, he is the most barbMic. He has no tribal organisation 
worthy of the name at all. He has no tribal hierarchy With whom we' 
can deal and through whom we can exercise control. That is one 
of the many difficulties before us, but a difficulty which, with patient and 
skilful handling, we hope, in time to overcome. Now the Afghan War, Boll 

I said, left the Mahsuds and the Wazin entirely o~  of . harid. If by being 
out of hand I meant no "Dlore than that they defied Government, that 
wouJd ~ been a soiall-matter. But go fA> • the Frontier and ask: OUT • 

-
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fellow subjects there what it means when the tribesmen _ of Waziristan are: 
out of hand. I feel that I require the eloquence of Mr. Nair, whose-
description the other day of the sufferings in Malabar affected us all-it 
would require his ~ o  to bring home to you what it means. One 
Member the other dtlov asked where a.nd what is this Waziristan that 
it should so figure in" our Budget? Again I say, let him go to frontier-
and ask again. For perhaps no one who has not been on the frontier,_ 
and who has not come in -contact with people suffering, as ours have-
done, from the incessant raids of these barbaric tribes can realize to the full 
why we were forced into this expedition. One point I want to make quite 
clear. We have been forced into 'Yaziristan not by a policy of military 
aggression, not by any dream of a forward policy, not by any illusion of 
military expansion, and not by a mirage of oil 01' minerals to be found· there.-
We have been driven there by one thing only, and that is the impelling-
necessity to ensme reasonable secmity for our fellow-subjects whose lives 
and froperty and honour were being placed in cruel jeopardy. (Hear, hear.) 
So little is this a military adventure, that I ask Members to go up to Waziris-
tan and ask the soldier and the sepoy what they think (M1·. N. M. Samartlt: 
, The British officer also }), and the British officer too. Nothing would please 
them more than to be told that their duty in Waziristan was over. Thev are. 
suffering inconceivable hard"hips, without any of the ordinary glamour of war. 
Guerilla warfare, such as is being waged in -Waziristan, is not the warfal·e 
that our soldiers and sepoys prefer. Our policy has been dictated, I repeat, 
wholly and solely, by the impelling need of giving our sorely-stl·icken fellow-· 
subjects on the frontier some relief from their o ~  hurden. An extra 
burden on our fellow-subjects of the frontier there will  always be, and I 
would ask the House to remember it. Our fellow-subJects on the frontier 
are shouldering, and will continue to shoulder, a great burden for r ndia as a 
whole. The frontier is policing India, is enabling our merchants in Bombay 
and Calcutta and Madras to carryon their avocations. Yes, there will always· 
be an extra burden on om fellow-subjects on the frontier. But there is· a 
pitch beyond which that burden is intolerable, and that pitch has been 
reached. In this aspect of the Budget, Sir, I stand out for the tax-payer,-
the tax-payer of the NOlth-West Frontier Province. (Applause.) 

Ir. F. J4cCarthy (Bmma: European): Sir, I propose that further· 
speeches be limited to 10 minutes. That would not} of course} include the 
official speakers. 

Ir. President: The question is that, with the exception of the speeches 
of the HonoUl-able the Finance Member and of the Army Secretary, speeches. 
for the rest of the debate be limited to ten minutes. 

The motion was adC?Pted. 
J4unshi Iswar Saran (Cities of the United Provinces: Non-Muham-

madan U rhan) : Sir, if I may sa.y so, I whole-heartedly agree with His 
Excellency the Commander-in-Chief that this is an occasion when there ought 
to be plain talk a.nd we should use straight language . 

. At a time when you have discontent. throughout the country and you haV& 
a Budget which has bee\\ characterised by different peOple in different 
J.apguage,.it really behoves us to speak out our qlinds freely and fully. At a 
time when, according to Mr. Bray, the horizon is plear and we have, treatie!,. 
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agreements, and understandings with foreign Powers, it is surprising that our 
military expenditure has not gone down. But, be that as it may, I submit, 
with all the respect that is due to His Excellency the . Commander-in-Chief's 
lofty position and distinguished achievements on the field of battle, that his 
speech to-day has not only been disappointing but positively hope-killing. 
Instead of giving us any hope of reduction in years to come, he has told us 
that many things have had to be postponed for 12 n..onths. Are we to take 
that as an indication of the Budget ~  will be placed before the House by 
the Government of India next year? Are we to understand from that that 
our expenditure next yoo-r will be larger than what it is even now because many 
things that have been postponed will be taken up then? As regards one parti-
.cular matter, I must say that I, at any rate, was deeply disappointed hi what 
His Excellency the Commander-in-Chief said. Last year, in reference to a 
speech made by Colonel Gidney in regard to a guarantee for the reduction of 
military expenditure, he was pleased to observe: _ 
'I am unable to give him this guarantee unless he assures me that the North-West 

b'routier pl'oblem will not break out agaiu and force on us fUl,ther warlike operations. If 
our agJ.'eement with Afghanistan is satisfactory', 

I beg the House to mark these words: 
, If our agreement with Afghanistan is satisfactory, if the treaty of 8emB is revised on 

lines satisfactory to us and to the Turks, if the llolshevik menace disappears and the 
internal situation in India quieta down, and if the non-co-operation agitator ('eases to lead 

• astray the ignorant and gullible masses, then I shall not be only prepared for but will 
welcome reductioDs in our military strength and expenditure.' 

Mr, R. A. Spence: What about the 'ifs '? 
Munshi Iswar Saran: The real 'if' is 'if' you will allow me to 

go on. I submit, Sir, that in view of that statement made lasi year, no one 
would have been accused of having entertained extravagant hopes that, with 
the conclusion of the treaty with Kabul, there would be some reduction 
effected in our expenditure, Rut this year His Excellency is pleased to observe: 
, Why, the ink is not dry; the treaty is so recent and still you want a reduc-
tion' Might I ask, with all respect, which I repeat is due to His Excellency, 
how long are we to wait for any reduction? When will this ink be dry? 
Then, Sir, as regards the Indianisation of the Army, I submit with 
4- great respect that on this point His Excellency's speech has 
P.M. been most disappointing, • What His Excellency,says is this: 

, Even in England an officer takes 15 or 20 years to be trained. As an exper-
iment, mal·k you, as an experiment, in rega.rd to certain ~  we are going 
to try this scheme and several generations will pass before you can hope for a 
complete Indianisationof the Army' This, Sir, ,mayor may not be sound 
from the military point of view, but I wish to state from my place, in 
this Assembly that this will not satisfy the country. (H,ea.r, hear.) The 
country in its present mood will not wait for several generations before 
it acquires the right, the capacity, to defend itself. It was, I suppose, Froude 
who said that the fitness of a nation for Self-Government depends on its 
capacity to defend its country. It was the same principle that was laid down 
by the Honourable Sir William Vincent when Mr. Mazumc1ar brought forward 
his Resolution. He said 'If I were an Indian, I would urge the formation 
of Indian armies with Indian Officers '.' I repeat that demand and J say thiS in 
the presence of His Excellency that, if o ~ imagines that the lmlianisa-
tion of the military services in several generations wm satisfy the aspiration 
of my countrymen, I am afrai4 he is sadly and grievously mistaken. Might 

• • 
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I. t;ho.!lgh a layman, Sir, ask. why should this be regarded as an experiment? 
Have not our sQldiers givenS. proof of their valour and their capacity on 
battle-fields? Sir, testimony has, been borne to their capacity and to their 
fighting qualities by people in very responsible positions. Why then call it 
an experiment? Might I not in pa.ssing remind this House that during the 
war it did not take 15 or 20 years to make an officer. The answer, the 
obvious answer, is that it was a special -occasion and there was an 
emergency. Then I say that there is emergency now, when the country is 
being impoverished and is no longer able to bear this heavy burden of military 
expenditure. Then, Sir, as far as His Excellency's speech is concerned, there 
was nothing said, or at any rate no assurance given, about the reduction of· 
the British element in this country. May I, with your permission, eite a 
few facts to show how this expenditure has been rising? In lIn3-l4, there 
was the COplmander-in-Chief and the Personal Staff and the expendi-" 
ture was Rs. 8,16,310. In 19:?-2-23, the expenditure is Rs. 3,21,560. 
In addition to that we now have a Military Secretary's Branch in 
1022·23 and the expenditure is Rs. B,4-6,30U. In 191:3-14, the General 
Staff Branch had 34 officers. In lIH2-23, it has got 45 officers. The 
expenditure, in 1013-14, was Rs. 8,87, no. In 1922-23, the expenditure is Rs. 
15,17,330. In 1913-i4, the Adjutant-General's Branch, combined with the 
Medical Branch, had 17 officers, and in 1\)1.2-23, we have 30 officers. In • 
1013-14, the expenditure was Rs. 6,22,830. In 1922-23, the expenditure is 
Rs. 14,23,820. In 1913-14, the Qtia.rtermaster-General's Branch had 
14 officers and in 1922-23, it has 50 officers. The expense in 1913-H was 
[) lakhs •  •  •  • 

Mr. President: Order, order. The Honourable Member's time is 
exhausted. 

IIr. Muhammad Yamin Khan (Meerut Division: Muhammadan 
Rural) : Sir, one cannot help admiring the Honourable the Finance ~  

for his ability and cleverness in introducing the Budget, and in making a 
very good case for a practically insolvent and bankrupt Government. We, 
zamindars, are well acquainted with the Court of 'Vards Act. We have 
been hearing that, if a zamindar cannot manage his property, on account of 
bad management, his estate was taken over by the District Officer under the 
management of the Court of Wards. Here, if we compare the Government 
of India with a zamindar who cannot manage his estate properly, not on 
account of minority but on account of bad management, I do not see what 
can be suggested in this case. Surely, if tL.e rules and'the law applicable to 
the zamindars is applicable to the Govel'Dment of India, then it is high time 
that the management of the estate should be taken over under the Court of 
Wal'ds. 
Now, Sir, there has been a lot of justification made by the Honourable 

the Finance Member for his increase of expenditure on the military side of 
the Budget, which. comes to abnut three erores f rupees; but there ha.s been 
an increase of expenditure of fourteen crores over the Budget altogether and 
no . justification has been made for about eleven crores of rupees. 

I could go on and repeat the things which have been so well said by most 
of the Members here; but Iwould draw the attention of the House to specific 
points. The Honourable the Finance Member has said in his speech that 
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by raising the ad fJal"rem duty from 11 to 15 per cent., genenllJ.y, and by 
increasing the excise duty from 3! to 7 per cent., he will ha_ a total increment 
in the revenue of five crores and forty-five lakhs of rJqlees j but he has not 
mentioned what income he will derive separately from the excise duty. I 
think he would have done much better if he had proposed a general iuctease 
from 11 to 20 per cent., instead of 15 per cent., and leave the excise duty, 
-alone. That would have been a much better solution, and he would have met 
less opposition iu the House. Of course, I endorse all the statements about 
the machinery, and there w(mld be no one who has got in his heart the 
·development of the industries of the country who would ever vote for an 
.iu.crease on machinery from 2! ~  per cent. 

. There is, Sir, another item, viz., sugar, and the Honourable the Finance 
:Membel' says that, by increasing the duty from 15 to 25 per .cent., he will 
llave au extra income of two CL'ores of rupees. I myself fail to see how he 
works out these figures. 

By referring to the figures which have appeared at different times, I find 
that in ]{)2021, the total import of sugar was 147,106 tons in the first 
8 months, and the price of this was Rs. 12,53,33,827. On this an ad valorem 
.duty of 15 per cent was charged. Then, Sir, in 1921-22, the total sugar 
which came in was .473,4!>0 tons, the price of which was Rs. 19,88,47,784. 
By charging an ad !'alorem duty of 15 per cent. on this price, the total income 
"Was about Rs. 5,70,00,000 in the first 8 months of the year 19Z1-22. That 
means that the total income was about Rs . .7,OU,OO,OOO in the whole year. 
The prices in 192 -22, practically up· to January, HJ22, we find were averag-
ing at Rs. 30 per hundredweight; and, of course, charging an ad valorem 
duty on such high prices would bring in a high revenue. But nOw the prices 
are approximately Rs. 15 per hundredweight. As the Honourable tbe 
Finance Member says that we will not import so much sugar, then it means 
that we shall have a lesser quantity than has been given in these ligures; and, 
by working on these lines, I think that hardly a revenue of 4 crores will be 
received, while the Honourable the 'Finance Member hopes to get about 
9 crores of rupees. So, I thin!., Sir, that there will be a deficit in his esti-
mate of about 5 O1'ores ultimately. This deficit we shall have to meet next 
time. I would suggest, and I think the Honourable the Finance Member 
would have done much bettel' if he had suggested a duty on suga.r by weight 
instead of by price, because prices are fluctuating and they might decrease 
this year too. 

Passing on to the next item, Sir, on the income-tax side an increment from 
14 pies to 15 pies has been suggested for those incomes which range between 
Rs. 311,000 and Rs. 40,lI00. I think this figure could have been easily taken 
at 16 pies, just as there has been an increment of 2 pies in the case of those 
incomes which go above Rs. 40,1)00. 

I endorse all the speeches of Honourable Members of this House about· 
salt, because the price of salt was 16 seers per rupee before the 1st March, 
but, as soon as an announcement was made here by the Honourable the 
Finance Member, salt is being sold at 8 seel'S per rupee to-day. This means 
that. not only ha.ve they charged for the increase of duty, but they have 
doubled the price of !alt, which is a great hardship on the poor. There 
is one other thing. Hides and skins, raw a.nd salted, are absolutely free 
and they are shown in Schedule I. They ot«ht to have beeg. taxed, 
bedl.use we' have got 'a tax on ~  export of hides and skins. There is no. 

• • 
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reason shown on No. 88 in Schedule II for ta"ing non-plated. cutlery at only 
15 per cent.; it could .go alone with the other number, No. 128, against 
cutle!y, and pay 30 per cent. because it is a luxury and it is no necessity for 

~  Machinery, No. 95, Schedule II, has been taxed at 15 per· cent.; 
It IS rather strange that machinery which is used for industries in India should 
be taxed so high. I think 10 per cent. is more than enough. 

Iaulvi Miyan Asjad-ul':'lahfBhagalpore Division: Muhammadan):-
(The Honourable Member spoke in the vernacular.*) . 
Sir Frank Carter \Bengal: European): Sir, I think I am right in 

saying that a ~  predecessor of the Honourable the Finance 
Member once described the Indian Budget as a gamble on the Monsoon or 
something to that effect. I do not know how that Honourable Member 
would describe recent Budgets, but to the humble tax-payer they cannut but 
a.ppeal' as huge gambles, gambles in Exchange. g-ambles on trade prospects, 
gambles on Railway earnings, and gamble!'; oD. Afg-han Frontier wars. Since 
the hostilities of the Great War ceal'ed in lInS, we have had four Indian 
Budgets. ~ the one now under discus!"ion. Those introduced in 1919, 
] 920 and 1 921 were all harned to show surpluses of some description; but, 
as the Honomable the Finance Member mentioned in his speech on· 
Wednesday, the actual re!';ults, so far as a!'certained, have been deficits of 
24 crorrs, 26 crores and 34 ~ o  respectively, or an average deficit of 2S 
crores per annum. Is it any wonder that the Honourable the Finance 
Member has at length given up in despait· t.he attempt to balance the Budget, 
and has left uncovered Rs. ~ crores of the coming year's deficit, because 
I suppose he could not find anything further to tax? (Hear, hear.) I think, 
Sir, thel'e is a very ~  impresFion that in repent annual statements 
India's tlnaneial position has not been painted in its tnle colours. and the 
pictures exhibited to the country have been in lighter and brighter tones 
than were actually justified or necessary. I hold' the view that in times like 
these no good purpose is served by pretending that the position in India is 
better than it really is. Plain hanl facts are what is required, and the sooner 
this country gets them the bett!'r for all concerned. However, I suppose we 
must recognille that Sir Malcolm Hailey always has been and always will 
be an optimist. and if he keeps on gambling" in futures' long' enough, he 
may ultimately stril e  a credit balance. That is, if he can meantime raise 
all the mf'lney necessary to carry on with. In this parlicular connection, 
I feel I must draw the attention of Honourable Members to the large 
amount of floating debt which this country is carrying at the present 
moment. I will not make comparisons with pre-war times or even 
with the period of the Great War, but I do feel justified in I?oing back to 
March. 1919, when the first of these adverse Budgets, to which I have 
referred. was introduced. The Finance Member then was Mr. Meston (now 
Lord Meston), and he considered it his duty to draw attention to the striking 
expansion of our paper currency. He pointed. out tha.t in March, 1915, the 
net circulation, excluding notes held in the Reserve Treasuries, was 55 crores; 
in 1917 it had. risen to 82 crores; in 1918, to 98 crores; and in 1919, to about 
150 o~  He went on to say that 'the creation of money and credit, 

• 
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especially credit which takes the form of paper ~o  is a ple&.sa.nt proCess,.. 
while it lasts, but c&nies an inevitable sting; for every excess of paper currency· . 
has to be liquidated, anCPthe va.lue of money has to be reduced in accord with.· 
the needs of normal business.' Now at the end of March, IIH9, we had 
only about 50 crores of Treasury Bills outstanding including about 6t crores· 
held in the Paper Cun-ency Reserve. Even a year later, at the end of March, 
] 920, the amount of Treasury Bills outstanding was oilly 53 crOl'eS of which 
about 10 cr(lres were held in the Paper Currency Reserve. Yet the Finance 
Member of that year, the Honourable Mr. Hailey, took the opp9rtnnity of· 
his first Budgpt speech to point a moral. He said: 

.• We have beell sailing very neadhe wind and the moral is obvious. Anything approach-· 
iDg 60 crores of '! reasury Bill outstanding's, to say nothing of the 68 crores reached in 
OctoLer last, is a dangerous amount of 1I.0ating debt for India to can'y .. .. • 
It is imperative, thereforE', to reduce our 1I.0ating debt to more manageable proportions.' 

I will not take up more time  quoting all that the Honourable Member· 
~  in this connection. It is fully reported in his Budget speech of 1920. 
By the end of March, 1921, the amount of Treasury Bills outstanding had 
risen to ] 05 crores of which over 61 crores were held in the Paper Currency 
Reserve. It is true that a portion of this increa!;e was ,due to the l'evaluation 
of sterling holdings in the Paper Currency Reserve, but the fact remains that 
.this floating debt during the year had been practically doubled. Sir, I have 
not quoted these figures to confirm the saying that the best-laid plans go oft 
astray, but with a view to impressing upon this House the great necessity there· 
still exists for increasing revenue or cutting down expenditure. We C&lKlot 
go on indefinitely on borrowed money, certainly not on floating debts, which 
~  to be liquidated at the earliest opportunity. We may not all approve· 
of the exact manner in which the Honourable the Finance Member proposes 
to square his Budget for the coming year, but I hope we shall all agree with 
the principle that the country's accounts should be squared either by raising· 
the npcessary revenue, or by reducing expenditure. 

As regards the lattpr, I for one am not absolutely satisfied that everything· 
has been done in this direction that can be done, Inspite of the transfer· 
to the Provinces of branches of administration which, previous to the Reforms, 
had been administered by the Central Government, I notice the expenditure· 
on civil admini-tration has been increased in-tead of decrea.sed. 

Turning to the manner in which Sir o ~ Ha.iley intends to raise the· 
necessary revenue, I hope there will not be many who will take exception to 
the increase in railway fares. Railways must pay and even now we can travel 
in India at a cheaper rate than in almost any other country in the world. I 
do not suppose for a moment that it will stop the millions of India. travelling. 

Many Honourable Members have already made l'emarks about the raising 
of the salt tax. The Finance Member has told us that it means a matter 
of three annas extra cost per head of the population per annum; not a very 
serious matter even to a poor man. The salt tax in the early sixties and· 
seventies was Rs. 3-i-0 per maund; in the late seventies and early eighties it-
was Rs.2-14-0 and from 1888-1903, Rs. 2-8-0 per maund. Since then, 
it has been reduced with one slight increase to Re. 1, and before the Budget 
. it was Rs. 1-4-0. .If the tax had remained at Rs. ~  for the last 18 years,.. 
we shOUld not have been in !;lch a diflicultyas we.are now in. I deplore the-
neCeSsity of increasing the 4uty on s\tgar as this wHl only raise the price to th" 
• • 
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eonsumer and will bolster up an already sufficiently inefficient industry to his 
cletriment and his alone. -, 

Then there is the raising of the duty on Machinery, Iron and Steel, and 
Railway material. I feel that this increa'le, which is a departure from the 
past policy of the country, requires considerable justification. So far as 
Machinery in particular is concerned, this question ought to be carefully 
inquired into before the House agrees to such a drastie increase. 

The import duty on foreign oil used to be Ii annas per imperial gallon. 
It is now raised to 2i annas per gallon. Government have also imposed an 
excise duty of I anna per gallon on kerosine oil produced in India.. I do not 
myR6lf see why this excise duty should not be the same as the import duty 
on foreign oil, viz., 2l annas per gallon. Most of the oil produced in India 
comei from Burma and we all know that oil companies are some of the 
largest and richest companies in the world. Is there any reason why the 
oil companies of Burma should be let off so cheaply? It is not as if 
a.ll the profits they make are spent in India. 

'rhen, again, I should have liked to have seen the duties on wines and 
()bampagnes reduced, to see whether some of the lost revenue on these 
articles ('.an not be recovered. 

It is all very well however to criticise, but there is no use in criticising 01' 
pleading for special consideratioB for individual articles unless some alterna-
tive proposal is forthcoming and the only alternative proposal which I can 
offer is considerably more rigid retl'enchment and economy in all departments. 
I hope the Committee which is to be appointed will be able to make workable 
suggestions, but, as the }<'inance Member has rightly observed. the inquiry of 
this Committee can only extend to a matter of 20 crol'Ps. I would especially 
wish to draw their attention to the Public Works Depaltment. 

The position has to be faced and I think you will find that the European 
~  community will support the Finance Member's recommendations. 
It is recognised that India must put her financial house in order, and until 
this is done, we cannot look for any further material industrial improvement. 

The Honourable the Finance Member has stated that our present financial 
position is due to the poor monsoon of 1920 (where we should have been if 
1921 had been poor also I do not know), a very severe world wide depression 
·in trade, the va",craries of exchange and l'lobour tronble at the collieries, but he 
lIkims very lightly over wbat to me appears to be a very large factor in the 
situation, and that is the revolutionary agitation which has seriously interfered 
with trade and weakened our credit abroad. The depression in trade in India 
has been aggra.vated to an intense degree by the ceaseless campaign of. class 
hatred. and political agitation which has been -permitted to become rampant 
during the 1a,,,t fonr or five years; it has involved our Imperial and Provincial 
Govel11menb in large expenditure on the police; it has para.lysed a.ll our 
industriaJ. undertakings, as can be seen by the losses shown in the workins:. of 
the railways and has destroyed public confidence in the business world. The 
Government is  responsible for this and until very firm steps are taken to 
()ountera.ct it we Cd.nnot expect to see any suhsta.ntiaJ. improvement in our 
position. If it is not o ~  forthwith, we may be faced next year, even with 
:aU this extra taxation, with a Budget 88 had, if not worse, than the -one with 
which we are now faced. It is a very serious matter and cannot be disregarded. 
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. Sir Malcolm Hailey admits that; owing to the short raisings of coal and the-
consequent purchases of foreign coal, the total excess of working expenses on. 
the railways over the Budget estimate is 7 t crOl'es ; in addition to this, lal'ge 
rail and road b-ansport charges, abnormal internal movements of troops ana 
stores, due to military operations in Malabar and civil disturbances in other-
parts oft.he country and also increase in l'ailway fares amounts to It crores. 
Add to that the present strike on the East Indian Railway, the strike on the-
Assam Bengal Railway, strikes at the collieries, strikes at the cotton mills, 
strikes at the jute mills, the loss in business at industrial centres and exil-a 
exp<nses in connection with the police and internal security, the sum total 
cannot be much less than It) crores of rupees. It is true that some of these 
e;penses will be borne by the provinces, but, seeing that most of the provinces 
are more or less bankmpt and are demanding a reduction in the contribution 
towards the Imperial Exchequer, the ultimate loss will fallon India as a 
~~ . 
. Honourable Members have referred to the military expenditure and we-
have heard His Excellency the Commander-in-Chief's ~ planation regarding 
the military expenditure. His explanation, coming as it does from one of 
the greatest G enemls in the ·War, must carry weight in this Assembly. We 
know he is personally looking' into the question of ecollllmy, and he has 
told us that any reduction in the military forces at the present time would be-
odangerous. Personally, I am very glad to have his explanation regarding· 
the military policy. No one in the Assembly can wish that any British soldier-
or Indian soldier  should go into battle with inadequate equipment. We 
cannot allow peaceful citizens to be a prey to the inroads of Mahsuds. If 
we cannot reduce military forces, surely, as Sir Deva Prasad Sarvadhikary 
has suggested, the loss on some of the larger items could be spread over two or-
three years. 

Beohar Raghubir Sinha (Central Provinces: Landholders) : Sir, I have-
not got to blame so much the Honourable Sir Malcolm Hailey as the Govern-
ment's policy which is at the bottom of the last year's or this year's Budget,. 
which again presents with greater force the continued story of woes and lamenta-
tions and utter bankruptcy, with no hopeful signs for the better in coming 
years. The outpourings of national tears, which somewhat lighten the heart 
for the time being, are going to stop and secede, only to be taken place of by 
the deep-seated unutterable gloom and despair which is the greatest danger-
signal for the ~ o  

It is the most unhappy irony of fate, Sir, that yearly increasing deficit. 
and fresh taxations add to further unrest in the country and go on swelling 
the ranks of discontented people and gtve stronger and fresher impetus to the _ 
movement out for mending or ending the present system of Government_. 
There is no gainsaying the fact that the situation is most critical and very 
grave. 

I feel, Sir, that I would be disloyal to the King-Emperor ~  my 
Motherland, if I fail to bring the point to the notice of the Government 
prominently and emphatically. Sir, the position has been made absolutely 
intolerable. Let not the last straw break the camel's back. The military 
expenditure, many years ago, reached the highest pitch. It has left us most 
insolvent. It has assumed gigantic proportions andtto-day stands at a. higher-
figure than it did during ~ W orld War. When in almost every other: 

• • 
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~  involved in war the tendency has been towards the reduCtion'of 
-expenditure a.nd remission of taxation, in India taxes are being piled up to a.n 
.unimaginable "extent. It is a matter of extreme surprise that the eyes of the 
Government have not been sufficiently opened yet. It is still inexorable. 

Exchange policy was adopted in spite of strong opposition on the part of 
·competent people. The suggestions for the Indianisation of the Army and 
-other Services, the creation of a large Indian Militia and Territorial Force, 
which were bound to curtail the Military and Civil :Budget to a very great 
-extent, and, last but not least, substantial retrenchment in different direc-
,tions, have fallen on deaf ears. The custodians of India's fate have acted in 
-the way as the Hindusthani saying goes: 

, Karte aain, Karatte ltain, Kame!.;/}, ft.!.:r mJ,in aain' 

.(liz., 'We a.re doing, shall get it done and are thinking of doing'. . 

Have they not, all these long years, flouted the opinions of such eminent 
Englishmen as Sir William Hunter, who said: 

'If we al"e to govern the people of India efficiently and cheaply, we must govern them 
'by means of themselves and pay for the administra.tion at the market of native labour. ' 

And wh"at is the result? In the words of the late lamented  Dadabhoy 
Nawroji: 'Absolute material, political and intellectual drain from India/. 
His Excellency the Commander-in-Chief just said that Indian officers are not 
available who are up to the mark. Who, I ask, is responsible for this? 

After more than a century and a half of British rule in India, we still 
"remain in the position of 'hewers of wood and drawers of water " and are 
.still incomptent for higher Military Services. 

The picture presented by the financial condition of local, provincia'! and 
Imperial administrations is one of unrelieved gloom. Heavy taxations are 
beIDa' unceasingly imposed year after year and poor Indian is groaning and 
o ~  under the most costly administration in the world, which is eating 
· into the very vitals of India. 

The imposition of the salt tax has ever been condemned since the time of 
Messrs. Dadabhoy Nawroji and Gokhale of revered memory. I ask, will the 
· Government gain in reputation by doubling this tax? For God's sake, let the 
poor people be 'left alone with a pinch of salt '. !n the words of '. T/i,e ~  

IJail!! New8' 'Let nat/tal.; be not tampered WIth and let Indians remam 
namak ltalal (loyal)'. 

You cannot brand them as namak h,al'am (disloyal) but those who are 
actually depriving them of their pinch of nama/.;. Let not the poor be hit at 
all. The imposition of the cotton excise ~  cannot be o~  a:s it will 
increase the price of goods such as dh,otZ8, etc., the pnce of whIch IS already 
very high and which is very badly felt by the people. , 

The increlLse of the duty on'the import of' machinery, iron, steel and 
railway materials, is bound to be detrimental to the industrial development 
· of the country. Even the' Pioneer' says: 

, It is a retrograde step anI} by enhancing ~ COlt of e8eential. of industrial develop-
:ment. it will inevitably prove an obstacle to the utenai?n of the industriel of IndiL' 
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Let not the price of postcard be raised to 2. pice and let not matches and . 
kerosille be. taxed. These will directly hit the poor. The poor do not get oil 
even for food and they have to depend on only kerosine for light. 

I wish to draw the attention of the House to' the pessimistic views of 
even some of the well-known Anglo-Indian papers, over the Budget. 

The' Statesman' writes: 

, It is velitably a calamity Budget. The most audacious proposal is the doubling of 
the salt duty. That the Military Budget 8hould have reached its present proportions 
is nothing short of monstrous. It is ruinously disproportionate.' 

Again it remarks : 
.  , Military expenditure is insant'ly ont of proportion to the revenue of this country.' 

The ' Englishman. ' holds : 
, A review of the situation is depressing in the extreme. No silver lining anywhere. 

It is impossible to acquit the Government of the charge that it has not exercised economy 
to the fullest extent possible.' 

The' Civil and Military Gazette' writes: 
"It would feel surprised if it is not matedally altered before it is done with.' 

Let me say, Sir, that the public opinion is decidedly against the pa.ssing 
'Of the Budget as it stands to-day. And we, the Members of this Assembly, 
~  placed in an absolute anomalous position. Those of us outside the 
Council who believe in the utter futility of the Reforms, whose number is 
by no means small, hold-that we who have come to the Councils ara not the 
representatives of the people. We have been feling fully conscious of our 
responsibility towards the Government and the people and forthwith 
realizing the difficulties of the Government -are we to share the responsibility 
of passing this Budget; against public opinion, in the face of the fact that 
we have no substantial powers over the finances. and thereby justify the 
allegations of our fl'iends outside the Councils, and especially _at this juncture 
when the Government ~  thrown us overboard by not immediately giving 
effeot to the Resolution passed by this Assembly recommending that 'all 
items should be votable'. 

Sir, someone in the innermost cells of my heart prompts me to say : 

, Be true to God and man, shirk the responsibility which is not genaine. Do not be 
a party to the passing of this Budget.' 

In fine, let me emphatically appeal to the advisers of the Government 
and the custodians of British Rule in India. : 
• Kindly mend the machinery before it is too late and let n.ot end it.' 

The responsibility is on their shoulders and theirs o ~ 

Mr. B. S. Kamat (Bombay Centra.l Division: Non-Muhammadan 
Rural) : Sir, I listened this morning, with a great deal of respect and very close 
attention, to the speech of His Excellency the Commandet·-in-Chief. I also 
listened to the remarks which fell from Mr. Denys Bt·a.y. I frankly con-
fess that His Excellency's speech disappointed me and distressed me more than 
the Budget introduced by the ·Finance Member. It appears to me, Sir, after 
listening to the debate of thp last two days that the remarks of His Excellency 
mise a definite issue before the country. -an i¥ue of grave, momentous 
importance, and that issue is whether the country is going to give to the 
FiIiance Member a. fresh ~ o  in the shape of 31 crores of rupees, of 

• 
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whether it will see to it that the Military Budget is also. reasonably 
cut down from 62 crores of rupees. That is the plain issue befoI:.ethe country. 
His Excellency told us tha.t it was nut possible at the present moment to 
reduce the strength of the Army. He further told us that it would be genera...' 
tions, perhaps, before the Army is Indianised My friend, Munshi Iswar Saran 
has given a reply to that part of His Excellency's speech. His ~ 
said that politicians who want to run on the path of Swaraj or to fly are entirely 
out of place. Those of us who are in this AssemblYdore at least not committed 
to the principle of flying on the path of Swaraj, but on the other hand let me 
tell His Excellency that those at any rate who are here do not want to cr-.twl 
at the pace of the camel-cart of Delhi: if at all the Civil Government is to be 
Indianised or the military part of the Government is to be Indianised, we do 
not want to crawl at the lumbering pace of the camel-carl; of Delhi; surely 
we are here to whip up the camel into a decent trot, if not into a break-neck 

'" gallop, so far as Indianisation goes. But the question which really appeals 
to me i" this. Is the opinion of the military authorities the final and the 
last word in the matter of taxation? Certainly, with all due respect 
to His Excellency, I say that upon this question of military 
expenditure . his opinion ought to be final But taken along with that 
question is the question of India's finances. I believe the soldier 
however eminent and distinguished he may be, is not alone the o~  
to determine what fresh taxation the country can bear. 'fhat question has to 
be solved both by the military and by the civil authorities. Therefore, if that 
is the view with which we approach this question, I say that the military 
policy of the Government of India cannot be dictated by any Commander-ill'-
Chief for the time being. I say this with dne respect for the distinguished 
soldier who now occupies that high position. That matter has to be determined 
by the economic condition of the people, by the taxable ~ of the 
country and the necessity which we have to bear in mind for future-taxation. 
It is not only a question of raising 31 crores of rupees for the present year, 
because the Finance Member has told us that probably for some immeasurable 
time the taxation now proposed will have to be continued. Then, again, it has 
to be remembered that it is not only central taxation but provincial taxation 
which will be thrown upon the shoulders of the tax-payer. These two matters, 
that of the frontiel· military policy and of fresh taxation, have to be considered 
together. That is the crux of the whole position. 

We were further told by His Excellency the Commander-in-Chief that, so 
far as the military policy here was concerned, he was not dictated to by an, 
outside agency. I accept his word for that. In fact the Eshel· Committee s 
Report distinctly says that the Commander-in-Chief is the sole. military 
adviser of the Viceroy. There is absolutely no doubt about that. But, 
Sir, the Report of the Eshl'r Committee goes further than that alld tells 
us that, so far as Imperial military questi:ms are com:erned, so far &8 the 
question of Impprial Defence is concerned, the principle is laid down 
tbat the military policy of the Goyerntr.enf; of India-not of the Com mandel'-
in·Chief, but of the Government of India as a whole-must be in conSonance 
with the military policy of Imperial Defence. If that statement in the 
Esber Committee's R"port is correct, and if the militllry policy of the 
Government of India is to "be in consonance with Imperia.l interests, I say 
that ~  the Imperial Government must share the military burden .with UI 

• 
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-or leave an absolutely free Land to thf! Viceroy and his advisers here to 
~  the military policy and the Military Blidget of India. 

His Elwellency further told us that, though he hiid tried to reduce the 
military expenditure in all sorts (If ways, it was not possible furthe.· to redulle 
the Military Budget, Well, I ~  accept his ~  opinion in that rpspect. 
B'l.t, Sir, in this discussion on the Military Budget, which HIs ~  

has placed he fore us, it ~ still possible to place one's ~  on many items 
-and to point out by way of illustration that there in those items there is yet 
room for redllction. FOIr instance. in this year of financial ~  it is 
proposed to spend no If'sS tt>an a erore and 18 lakhs for raising and equipping 
·80 Tel'ritorial Force. Why should this particula.r year he chosen for this 
puI'po"e? Why cannot that matter be put off for the present? Then, 
in the matter of military wOI'ks, no less than 40 lakhs of rupees 
bavA bf'pn E'et allide for certain works in W aziristan. It is 
llroposed to spend also no less than 20 lakhs for the I'e-construction of certain 
barracks. Why cannot that expenditure be held over for some time to come. 
'Then, again, let us examine the different allowances that are given to the 
British soldiers. It is surprising to find that there is a. punkha-pulling and a 
vaterman's allowance, for sprinkling water on .MIUkh.u8 tattis and the like 
for ordinary soldiers; there is a marriage allowance, a family allowance and a 
separation allowance. Since the country is on the high road to financial 
ruin, it behoves the military authorities to reconsider the whole question of 
these extra charges and arri ve at some solution of the problem. The 'Finance 
Member has told us that we, along with all other countries, are passing 
through a financial crisis. But let me ask him, how are th3 other countritS 
in the world solving the problem? 

Look at England. How is his own country, Great Britain, how a.re his 
,own countrymen, at the present moment engaged in solving the same 
problem? Bv the double method, the dual method, of cutting down bot" 
Military and Civil expenditure and then raising addit.ional taxation, whereas 
the Finance Member here in this country is only going to have recourse to 
-()ne method, ,;iz., to have additional taxation and not a single lakh of rupees 
is going to be cut down from the Military expenditure. That is precisely 
the difference between the method by wh'ch England is solving her problem 
and that by which India and I"dia's Finance Member a.re solving that 
problem. Sir, as I said, we have a definite issue before us. Government 
wants 1\2 crores of rupees, not a farthing less for the Military Budget, and 
they want to raise 31 crores of additional taxation. Certainly we shaJl be 
reasonable, provided Government in its turn is reasonable. We have co" 
operated with Governme'lt. I ask, let Government at this time reciprocate that 
co-operation which we have given to it since last year and let them cut down 
from 62 Crores something and then come to us for the remaining amount of addi-
tional taxation. But, Sir, if that is not the spirit on the part of Government to 
reciprocate our co-operation, surely it would be time for this HouSe to o ~  
the definite issue which has been placed before them, viz., whether we are 
going to surrender ourselves to this additional imposition of 31 crorAS, mind 
you, not only for this year but for some years to come, and accept this burden 
-of 62 crores simply because the inilitary authorities in all their honest con-
science think that that is the irreducible minimum .require.:J for the ~ 
«)ll of the milital'y defence. Celliainly, I think it should be the ~  :ofthis. 
House, as representatives of tmrtax-payer, to see tha.t some portion at any 

• • 
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"ate of this Military Budget is cut down, in consideration of the fact that the-
country is passing through a grave financiar crisis. Sir, only if they do that, 
and then come to us fOl' the remaining amount of deficit, we shall be very 
glad. to support them. Otherwise, I for one cannot support such a Budget. 

Mr. N. M. Joshi (Nominated: Labour interests) : Sir, I was consider-
ing whether I should speak at this late stage or not, but one thought 
encouraged me. I thought to myself that it would not be wrong of me if I 
inflict a speech upon this House when the Finance Member was going to 
inflict the burden of a very heavy taxation upon the country when the country 
is -already overburdened. Sir, the Government ought to remember that this: 
House stands constitutionally in a very anomalous position as regards tLe 
Budget. They can vote only a very small portion of it while they are asked 
to assist the Government in voting for the Finance Bill. If the House 
defeats the Finance Bill, the course will be regarded as extraordinary. In 
these circum!'tances, it is the duty of Government to ~  the House in 
every possible manner in order that they should be able to do their duty -to 
the country, and for this reason it is necessary that Government not only 
should treat this House with courtesy but with great consideration. The 
Government could have very ea!>ily known that this year there would be a 
de6cit in l·evenue. They had several months during which they could have 
appointed a Retrenchment Committee which could have reported before the 
Budget. But they did not do it. Then, Sir, there is another question. We· 
all know that, if the Indian taxpayers' burden is to be lightened, it can be 
lightened only by c1ll'tailing the military expenditure, but the military 
expenditure cannot be curtailed substantially unless the Indian Army is 
Indianised. Unfortunately, Sir, the speech of His Excellency the Com-
mander-in-Chief was very disappointing in this respect. The first reason 
that I think he gave for not being able to Indianise the Army was that at 
present there are internal troubles in India and he hinted that he could not 
depend upon the Indian Army to put down these internal disturbances. 

His Excellency the Commander-in-Chief: I do not think I hinted at 
ihat. 

Ir. N. I. Joshi: His Excellency mentioned that seditious propaganda 
was being spread in the Army and, he also said, in some. cases with success •. 
Sir, I know the loyalty· of the Indjan Army. I also know one other thing, 
that there may be some stray cases of disloyalty among the Indian soldiers •. 
Where is the Army in the whole world which is immune from disloyalty? Is 
the British soldier not susceptible to the influence of Bolsheviks? He is. 
Then why make use of a few stray cases of disloyalty or indiscipline in the 
India'n Army as a reason for not Indianising the Indian Army? (Hear, 
hear.) Sir, this is not a very adequate reason; for the loyalty of the Indian 
soldier, who not only fights the Afghan, not only ~  fought the ~  but 
who out of a sheer sense of discipline, does not mmd even shootmg hIS own 
o ~  when there are riots on account of political agitation, is well. 
known. (Hear, hear.) 

Is that the reward whiQ.b. the Government is going to give to the Indian: 
soldier? 

• 
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Sir, there is another point. Although His ExcellElncy the Commander-

in-Chief gave,the internal troubles as the I'eason, there is another reason 
always at the back of the mind of the English Officers as well as of the 
Government, that the Indian soldier and the Indian regiments require the 
stiffening of -the British troops. Sir, once for all let me say that this is only 
a fad of tlie Englishman that the Indian soldier and the 1 ndian regiments 
require the stiffening of British re6iments. I, for one, cannot accept the 
tmth of this statement. I believe that tle Indian soldier, man to man, is 
equal to the British soldier I Hear, heal'); therefore we need' not wait for 
generations for the substitution of the British troops by Indian troops. Sir, 
there is some dirliculty in sccuring Indian Officers lind the training of Indian 
Officers may take some years; but surel} even that may not take several 
generations. Unfortunately, the Government is 1I0t willing to make 
serious efforts in that direction, His Excellencv mentioned that Govern-
ment is !>tarting some schools. For what o ~  Not for training the 
Indian Officers for the Indian Army, but to give them some preliminary 
education to be trained as Indian Officers. Sir, I want to know whether in 
England there are schools for this preliminary education, and why are such 
schools necessary in Indi.? The only reason, it seems to me, is this, that 
GoYe1'llment does not want to throw open the commissioned ranks to our 
people. They TIant to confine the commissioned ranks to a very small class 
of ppople whose loyalty is above suspicion in their eyes. 

Then, Sir, there are some other remarks which I would like to make about 
this subject. His Excello-ncy mentioned. as pali of the scheme of Govern-
ment for Indianising the Army, a rrerritorial Army. Now, as regards a 
Tenitorial Army, we know that Government has made certain distinctions 
between the Territorial }'orce and the Auxiliary }'orce. Their rights and 
privileges al'e not the same. Do they expect the educated Indian to join the 
Army unless he gets the same privileges as the British educated man gets. 
I do not want to pursue the subject any longer. The (nly other remark that 
I would like to make as regards military expenditure is this, that if Govern-
ment wish that this House should co-operate with them in passing the Finance 
Bill, Government ought to take this House into their confidence even as 
regards military matters, otherwise it is not possible for any Member of this 
House to support the Government. in passing the Finance Bill. . (Hear 
hear.) " 

Sir, I should like to say only one word about the civil expenditure. 
Government has not made any effort to cut down expenditure in spite of the 
remal'ks made by the Honourable the Finance Member. On account of the 
Reforms, several Departments have been provincialized. Has the Govern-
ment of India in their Secretariat reduced any staff on account of that? Is 
there any responsible work left for those Departments, the functions of which 
have been provincialized, for instance, the Departments of Education, Sanita-
tion, Public Works, Revenue, Industries? 

Then, Sil', I would like to make only one or two remarks about the taxa-
tion. The first thing is, I am entirely opposed to the faIt tall, but I do not 
propose to speak longel" on this subject, except to make one remark about what 
fell from my Honourable friend, Mr. Darcy Lindsay, and my Honourable 
friend, Mr. Cotelingam, They said, there was no o8jection to the salt tax, 
because the workers in mines. get more, and the workers in factories also are 

.i 
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.getting muci1 more than they used to do. In the first place, if theit· wages 
have not gone up. the prices have gone up; so it makes very little difference 
to them. In the second place. I do not object to the Government levying 
any tax upon people working in mines or working in factories.  .  . 

Does Mr. Darcy Lindsay know how many people there are in the country 
5 who are working in mines or factories? Their number 
P.lI. won't be more than 2 or 3 million, or at the most, 5 

• 

million people. I do not mind your levying taxes upon these people but the 
Silt tal( is not going to fall only npon the workers in factories and mines who 
are getting comparatively better wages. The tax will fall upon the whole 
manhood of t.he country. The average income of the Indian, as estimated.by 
Dadabhai Nawl'Oji, was Rs. 27 a year. Lord Curzon went one step further 
and said, it was Rs. ~  I say, to·clay it may be even Rs. 40; but I ask my -
Honourable friend, Mr. Da.rcy Lindsay. whether Rs. 40 a year is a sufficient 
income to maintain one man in flesh apd bone. If it is not, then the salt tax 
is unjustifiable, because it fulls upon every mau whether he gets Rs. 15 or Rs. 
20 a month, or even Rs. 40 or less a year. 

Sir, I should like to ask Government, when they frame their taxation 
proposals, what is the ~  what is the criterilln, on which they base their 
taution proposals? The H.)llOurJ.ble the Finance Member seemed to say 
that he wanted to levy such ta.xes as would fall upon the people equally. 
Somebody said the ta(ation propllsals hit rich and poor equally. Is that the 
object of the Government, that their taxation proposals should hit the people 
equally without. any regard to their ability to pay? If the basis of taxation 
is not to be that, it should fall equally upon people. the only other basii 
possible is that they should fall upon peo Ie according to their llbility to pay. 
If you judge the present ta'ation proposals of Government in that light, I 
think they have not taken this point into their consideration 

Sir Godfrey Fell ,Army Secretaryi: Sir, I propose to reply as briefly 
as possible to some of the criticisms which have been levelled, ill the course of 
the discussion yesterda.y and to-da.y, ~  the Eicale of military expenditure 
which the Government of India have found themselves compelled to adopt 
for ~  Those criticisms are various and detailed, but they all reflect 
the objections, the very natural objections, of HOnOUl'8.ble Members of this 
Assembly, to the high scale of military expenditul·e and their desire to reduce 
it. But, before I deal with any other criticisms. I wish, Sir. to take this 
immediate opportunity of correcting a. most dangerous misapprehension which 
has been revealed by the rema.rks of my Honourable friend Mr. Joshi, on the 
'Subject of His Excellency the Commander-in-Chief's remarks this morning 
about the Indian Army. On that subject on his interpretation of what fell 
from Lord Rawlinson, Mr. Joshi has built up a monstrous charge against His 
Excellency the Commander-in-Chief of not trusting the Indian Army. I 
have only to mention that charge to this Assembly. for it to realise how 
utterly untrue it is. His Elcellency made no such statement. What he said 
was: 'I see signs of grievous unrest in J ndia to-day' He proceedt'd to ·detail 
the symptoms of that unrest and, in o ~  with !t, he o~  ~  
to tamper with the .loyalty of .troops. .1 WIsh to give the ~ ~ o  
-denial to any sUggestIOn that HIS ~  the Commander-m-Chlef .. r any 
of the hiO'h military ~  in India are a.<:tuated by any spirit of distrust 
of our spiendid Indian Army. (Hear, hear.) • 
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N ow, Sir, to turn to a few of the detailed requests for information and 
criticisms. Mr. Seshagiri Ayyar asked for an explanation of the statement 
which was recently made by Sir Roheit Horne in the House of Commons, 
as telegraphed out by Reuter. I think it is only natUl"al that he should ask 
for information on this point, because the first message which we received 
gave food for anxious thought to anyone who is interested in our military 
and financial situation in India. The impression which Reuter's message 
appears t:> have conveyed to my Honourable friend was something like this: 
that the Geddes Committee had recommended the red:lCtion of 7,000 British 
• troops in India, but that the Government of India, owing to a vacillation in 

~  policy, had at the last moment refused. Now, Sir, there is not one 
word. of truth in that suggestion. The whole of the statement attributed 
to Sir Robert Horne was based upon a misapprehension of facts, a misappre-
hension of what has been done ill India. It was corrected the next day by 
Sir Robert Horne himself in reply to a question in the House of Commons. 
The actual facts are these, that the reduction about which this misapprehension 
arose has been carried out some three years ago; that is the very figure of 
7,000 men. The facts are that the combatant strength of British troops 
before the war was 72,"82, in 1Il22-23, it is 66,012; and, in the same period, 
there has been a reduction in the strength of British officers from 4,790 to 
4,352. 

Next, Sir. Colonel Gidney complained that the movements of troops 
were made regardless of economy. It was inevitable that there should be large 
movements of troops during the war and in the period succeeding the war; 
and J am afl"aid that we shall not get the expenditure under this head down to 
the lowf>st possible limit until our frontier operations are over and all our troops 
have returned to their peace stations. Another cause of heavy expenditure in 
this direction is, of course, the movement of troops to deal with civil disorders. 
I  can, however, assure the Assembly that His Excellency the Commander-in-
Chief is doing everything in his powei· to keep the expenditure down to the 
very lowest possible limit. I have only to-dav seen some orders of His Excel-
lency on the subject, putting a stop to the practice by which cavalry regiments 
take their horses with them on transfer or relief, and guns a"d heavy 
equipment are also moved. He proposes to substitute for it a procedure undel" 
which the l·elieving unit will take over the horses and equipment. Also the 
programme of reliefs will in future be fixed ill advance and will be rigidly 
adhered to. 

Another point which Colonel Gidney made was this: he complained that 
we spent Rs. 7! crores in purchase of "to res from England, and that it would 
be much better in every way if we bought them 3011 in this country. I think 
that 'my Honourable friend has made a. slight mistake bere in his figures. 
The total bill for stores from England is only ~ -millions; and it is mol'tly 
made up of mechanical transport and ordnance stores, which cannot unfortu-
nately be procured in this country. 

Then, Sir, Mr. Harchandrai Vishindas, in that part of his very interesting 
speech in which he professed to ofFer constl"Uctive rather than destructive 
criticism, referred to tLe amalgamation of the British Army in India with 
the Indian Army after the mutiny. No doubt, owing to lack of time, he did 
not proceed to develop his ~  and to say in what way a reversal of that 
policy would result in the economy which we all so much desire. 1 think the . . 
• 
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answer to this suggestion is this: that, assuming that we require British 
troops for the defence of this country, we shall not secure any economy by 
departing hom our present system under which we borrow our troops from 
the United Kingdom. 

We could not get men to enlist for duty solely in T ndia at the same rate 
tha.t we can get men, or rather the War Office can get men for service 
partly at Home and partly in India. Then, again, we should have to give 
the private soldier, if he was enlisted for continuous Indian service, so to 
speak, very liberal leave to England and pay his paS83.ge and expenses. That· 
would mean heavy tl'ansport charges. Then we should have to pay increased 
pay and pension charges for the officers of a localised 'European force .. "That 
is to say, we should have t6 pay them at least the same rates as the officers 
of the Indian Army are paid, and not the present rates drawn by British service 
officel·s. I think the Indian tax-payer may rest assured that the War Office 
does not pay more than the market rate for its soldiers; and that, if we were 
to a.ttempt·direct recruitment, we should have to set up an elaborate and 
expensive machinei'y at Home for recruiting and training them, and the men 
so recruited and trained in England, when landed in this country, would be 
much more expensive than they are now. 

Mr. Samarth wished to .know how much the Government of India received 
on account of Indian troops employed by His :Majesty's Government overseas. 
I can give him the answer in a very few words. They receive punctually 
and regularly the whole of the charges connected with the employment of 
those troops. 

Then, Sir, he went on to speak about the Military Requirements Committee 
and the Committee of Imperial Defence, and he asked who represented the 
Government of India on the Committee of Imperial Defence. The answer 
is that the Secretary of State for India represented the Govemment of India 
on that Committee. 

He then went on to ask whether the recommendations which were made 
to that Committee by Sir Claud Jacob were made on beha,lf of the Govern-
ment of India, or whether they were made by him over the head of the Viceroy 
and the Government of India. Sir, I am very glad that my Honourabie 
friend has asked that question, as he has thereby gh'en me an opportunity 
to state the facts til the Assemblv. The facts are these. General !Sir Claud 
Jacob, the Chief of the General Staff, was compelled to go to England last 
September for reasons of health. The Secretary of State took the opportunity 
of his presence in England to take him with him to the meetings of the 
sub-committee of the Committee of Imperial Defence as his 1\lilitary Adviser 
in the place of General Cobbe, the Military Secretary at the India Office, ~ 
also at that time unfor,unatelv was ill. Sir Claud Jacob was not a member of 
-the Committee, and, for I ha.ve ~  him about this point to day, he was 
not allowed to speak before the Committee. He was only allowed to answer 
questions on points of fact which were asked him, and, On the one or two 
occasions when the Committee asked him for his opinions, he was cal'eful to 
preface bis remarks by saying that he had no authority to speak on behalf of 
the Government of India. nor on behalf of the Commander-in-Chief, and that 
the opinions that he expressed were his olffl personal opinions, based on 
his own knowledge of India and Indian con4itions and of the frontier. The 
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1Iuggestion that Sir Claud Jacob posed as the repl'esentative of the Government 
of India before the Committee of Imperial Defence is, therefore, wholly without 
foundation. 

Dr. Gour took exception to the suggestion that military policy is a matter 
for the Commander-in-Chief, and Mr. Kamat said vel'y much the same thing. 
Dr. u.our said that it was for tbe Government of India to decide the military 
policy, and that it was the duty of the Commander· in-Chief and his officers 
to carry it out Well, Sir, that is precisely the position which exists to-day, 
as indeed it has always existed. The Commander-in-Chief, as this Assembly 
is surely aware, cannot dictate the military policy of the Government of India. 
He can only advise the Government of India, and it is his duty to do 80. It 
is for the Government of India as a whole to accept or to reject that adville, 
as they think fit. 

Sir Montagu Webb gaye us some calculations, based upon the pre-war cost 
-of the Army and the l'ise in prices since the pre· war period, and from then he 
deduced a theory that we ought to run what used to be a 30 O1'ores army for 
45 or Do crores. Well, Sir, it may seem that there is something in that 
argument at first sight; but I must remind him that since the pre-war period, 
new expenditure has been incurred in various directions, for instance, the pay 
-of the sepoy has been increased, and we now feed him in peace-time in canton-
ments as well as in the field. 

Then, again, Sir Montagu Webb based his calculations on an incre¥e of 
50 per cent, in prices in India, I must remind him that all our charges are 
not in this country, and that much of our expenditure is unfortunately incurred 
at Home. Also the additional heavy cost of British troops reflects the rise in 
the cost of living in the United Kingdom. 

Mr, Shahani, in the course of the few remal'ks which he was able to crowd 
into that all too brief twenty minutes, questioned the statement made by His 
Excellency the Commander-in-ChiElf, in the course of his speech this morning, 
that he is not under the domination of the War 0 !fice and he adduced, in proof 
-of his assertion, the faet that the report of the Military Requirements Com-
mittee had to go before the Committee of Imperial Defence. Let me tell 
Mr. Shahani that the Committee of Imperial Defence has no more to do with 
the War Office than it has with this Assembly. It is a Committee appointed 
by the Prime Minister and bas no connection whatever with the W IJl' Odice. 

The question, Sir, to which as practical men we now have to address 
ourselves is this, Can we cut down the Military Budget for 1922-23 ? That is 
l'eally the main issue which is befol'e the Assembly. It is, of course, obvious that 
the principal factor which governs the Military Budget must be the strength and 
organization of the Army. The Assembly has had the advantage of hearing 
on this subject the views of His Excellency the Commander-in Chief to-day. 
He, ItS the supreme military adviser of the Government of India, has stated 
as his definite and considered opinion that we can make no reduction in 
the fighting troops at the pl't'sent time. I feel sure that there is no one among 
us laymen in this Assembly who will question the opinion of such a high 
authoritv as Lord Rawlinson, the more so in that Lord Rawlinson has shown 
ample ~oo  since he has held his high office, of his.desire to effect economies 
wherever they are possible. I a.m sure that the Honourable the Finance 
Member will agree that this ~ the case. He has indeed, this year, postIlOned, . . 
• • 

• 
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as he has told you. many urgent schemes in order to try to meet, sO far as it-
lies in his power, the velY difficult finaDl,ial situation of the Government of 
India. It would be impertinent for me to add anything to what His Excellencv 
the Commander-in-Chief has said on these questions of high policy.- ~ 

But what I want to deal with is ~  whether, given an Army of this size 
and strength, the people of India are getting full value for the money which 
is spent on it ; in other words, whether that Army is ~  with due 
regal'd to economy. It is obvious to the Assemblv that there are many direc-
tions in which the scale of expenditure cannot be reduced. The men must be-
paid the rates at which they were recruited, they must be clothed, they must-
be housed, they must be fed, they must be taught their profession, tl'ained in 
musketry, drilled, disciplined and the rest. I gather, however, from some of 
the speeches which have been made to-day, as well as on a previous occasion, 
that there is an impression abroad that more economical arrangements could 
and should be made in the matter of contracts for lal'ge purchases in connec-
tion with the Army. I need hardly say that the Govemment of India welcome 
any constructive criticism which can be offered on this subject. But I think 
it might be as well if I said a little about the methods employed in l'onnection-
with the!;e contracts ; and this is all the more de!;irable because, in the course 
of the debate on retrenchment on the 3rd February, I think it was-Mr. 
Samarth inquired whether we were getting our money's worth in all respects. 
• He instanced the large amount of money which is spent on supplies and con-
tracts and transport. He' asked for a Committee of this Hou!i'e to inquire 
into the whole procedure of the Controller of Contracts. He wanted to know 
how many contracts he had entered into in regard to wheat, sugar and tea; 
and whether, at the time the rates were !;anctioned by him, they were higher 
or not than the rates which obtained in the open market. He asked whethel· 
we were getting our money's worth, 01' whether we were spending the money 
as if it were nobody's money in particular and could be spent anyhow. My 
Honourable friend, Sir Frank Carter, assolliated himself with :Mr. Samarth's 
remarks on this subject, especially as regards the contracts for sugar, about 
which he claimed to know something. 

Again, speaking in this ASfembly yesterday Mr. Harchandrai stated' 
that there was no proper supervision over contractfl, and I understood him 
to say-he will correct me if I am wrong-that in the opinion of many 
people in th!s. country, ~  ~  civil auth.orities pay one rupee !?l' an 
article, the mIlItary authontIes habItually pay five l'Upees. Colonel GIdney 
expressed his mIsgivings about our supply and transport arrangements,. 
and said that large purchasing contracts should be controlled by expert: 
business men, and not by soldiers who have gained their experience at the-
expense of the Army and of the tax-payer. (Heal', hear.) I hope to make 
it clear to the Asstlmbly that these purchases are now made' with a due-
regard to the ~  of the ~  and I will also ~~  ~  o o ~  
of reminding thIS Assembly, WIth refel'ence to Colonel GIdney s o ~ 
that it was only a year ago that theY' unhesitatingly rejected a propesal to. 
transfer the whole of the contl-act and supply al'1'angementa of the Army 
to a civil department of _supply. 
'Now the largest of theBe contracts obviously i!l that relating to wheat and! 

other ~  What are the facts? 'Before the "far and during the early period" 
of the war, these purchases, and purchases of other, commodities to ~  I shall 

, 
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p1'esently allude, were matle either by onc division to meet the needs of a group. 
of two or there divisions, 01' by each division for its own requirements. Ther& 
were many obiections to this arrangement. It did not give a wide enough field 
for tender; it meant l.urchasing in watertight compartments, alld it undoubtedly 
led to the formation of contl"d.ctors' rings, which forced up the prices a.gainst 
the officers who were purchasing on behalf of Government. Consequently,. 
in HilS, an organisation was set up at Army Headquarters under a Controller 
of Contracts; the first Controller of Contracts, as this Assembly knows, was a 
distinguished business man, Sir Hugh Bray. In connection with these grain 
purchases, Sir Hugh Bray decided that it would be necessary to entrust the· 
p,urchases to a single agency .vhich had an organisation covering all possible 
fields of supply in India; and he decided, and the Government of India agreed,. 
that at that time the only firm in India which was really capable of under-
taking this work on so large a scale was Messrs. Ralli Brothers. The arrange-· 
ment was referred for the advice of the Presidents of the Calcutta. and· 
Bombay Chambers of Commerce, who both said that, in their opinion, it was 
the best that could be devised in the circumstances. The arrangement was 
reconsidered in June 1919 and a revised agreement made. One advantage 
that I should mention in ("onnection with the appointm.nt of Messrs. Ralli 
Brothers was that they were also the buying agency to the Royal Commission 
on W heat Supply; a.nd their selection for this work thus eliminated all danger· 
of competition between the Military Authorities in India and the Royal Com-
mission The agreement, however, with Ralli Brothers will now be terminated,. 
and it has been decided to call for open tenders. One reason for this is that 
prices are-no longer controlled in India, and anothel is that 'our requirements 
have been considerably reduced. The Chambers of Commerce are being con-
sulted as to what firms are likely to be able to take up this business, and &. 
new purchasing arrangement will sh0111y be entered into. I should, however,. 
like to add that, on a review of the purchases for the nine months fl'om 
January to September, I!Hl, I find that the prices paid by Rallis were in 
most cases below the prevailing rates in the locality in which the purchasell 
were made; and that on three articles, wheat, barley, and gram, the prices 
paid by Rallis show during this perioa a saving of more than 7 lakhs over the-; 
then prevailing market rate. I do not think that this has been at all an un· 
satisfactory arrangement on behalf of Government. 

,I tUl'll now to sugai', to which my Honourable friend, Sir Frank Carter, 
rathel' pointedly referred in the debate the other day. The purchase· 
of this article \fas also taken over bv the Controller of Contracts in 
1918. Most of the purchases were Java sugar, and were made through 
Ralli Brothers. However, towards the eud of 1919, there was an acute-· 
shortage of sugar throughout the world, which lasted for a great part. 
of] 920; and the price in India rose by over 100 per cent. Consequently the· 
Controller of Contracts decided to consult the members of the Sugar Com-
mittee, which was then in Simla, and of which, I need l,ardly remind the· 
Assembl.Y, Sir Frank Carter was a distinguished member and, on tbe advice· 
of that Committee, it was decided to purchase a ~  quantity  of sugar f01' 
forward delivery extending over some months. Purchases were made from 
five firms, amounting in all to rather over 7,000 tons. at rates varying from 
Rs. 32'8 to 41'96 per 100 lbs. During the same period other purchases wer& 
made at Rs :.19'27 -a.nd 30'3li pel' 100 Ibs. It is perfectly true that the-· 
subsequent trend of prices in the ~  trade has shown tha.t it would have-, 
•• • • 
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-been much more economical if we had only purchased then sufficient to meet 
-our immediate requirements. But it was impossible at the time to foresee the 
subsequent phenomenal fall in prices; and it was considered advisable to have a 
-stock in hand or in sight sufficient to meet the requiremellts of the Army during 
the acute period of sugar shortage that was then anticipated To this extent the 
Government made a bad bargain, but I submit tbat it was made on the advice 
-of a body of men who were peculiarly competent to advise. In fact, they were a 
body such as we are so often asked to appoint in this Assembly-a Committee of 
-officials and non-officials, with a non-otficial majority. 'V ell, Sir, these sugar 
'purchases lasted till October last, and, since then, further orders have been 
placed fOl' 2,000 tOllS, at rates yaryingfrom Rs. lil-2-6 per cwt. to Rs. 16-11-3 
per cwt. The market rates during that period varied from Rs. 15-2-8, which 
is higher than our minimum, to Rs. 16-14-6, which is aga,in higher than our 
maximum. I do not think that anyone can take exception to the recent 
·contracts which we have made for sugar. 

I now turn to another commodity of which large Jlurchases are made on 
.account of the Army, and that is tea. Here the arrangements were 
unsatisfactory in the past. 'rhe supply was a virtual monopoly of a few 
-estates in the neighbourhood of Dehra Dun. These estates numbered no 
mOl'e than 20, whereas the number of tea firms dependent on the Calcutta 
market was oYer 500. It was, therefore, decided in 1919, after consultation 
with those best qualified to advise, to do away with our then existing arrange-
ment and to pm:chase our tea requirements through a large firm in 
Calcutta. on a commissioni"basis; the actual commission paid was t pie per 
lb. purchased. The agreement was reviewed in 1!H9; the Bengal 
Chamber of Commerce were asked to furnish the Controller of Contracts, 
with a list of reliable tea firms, and tenders were called for. Again in 1921_ 
tenders 'Were called for, with the result, however, that the gardens which 
:.ubmitted tenders were not able to meet the total requirements, and the 
buying was again entrusted to a Calcutta firm. In all cases the agreement 
with the agents provides that the rates charged for the tea purchased on behalf 
·of Govemment must be accompanied by broker's certificates as to the prevail-
ing 1'ates, a.nd there is thus no possibility of ~  rates being charged, I do 
not think I need weary the Assembly with details of the average rates paid 
·during that period. I can assure them that they were the market rates, and I 
shall be pleased to furnish them to any Member who cares to ask for them. 

_So much, Sir, for the details af these contracts. I would like to add that, in 
-all matters relating to these large centralized purchases for the Army nothing is 
-done except with the concurrence of the financial authorities. Every contract 
has to be examined by the Financial Adviser (Military Finance) or by his 
Deputy attached to the Quartermaster-General's Bl'anch at Army Headquarters. 
I do not think that it would be reasonable to expect Government. any more than 
any business man or ~  firm, to make invariably such an accurate forecast 
of the future trend of market prices that it can never make a bad bargain in 
any circumstances. Mter all, the people who buy and tbose who l¥ivise them 
·31'e human, and therefore liable to err. What I do claim is that· the utmost 
care is exercised by Government in respect of its large purchasing operations 
-on behalf of the Army, that the best advice possible is taken, and ~ tile 
purchases, as far as possible, are made at the most favourable times and at the 
lowest possible rates. 
I I 
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I have dealt, Sir, at some length with this question of contracts, because I 
-want, if possible, to disabuse this Assembly of the idea-to quote Mr. Samarlh's 
W01'<!S -that the country's money is being ~  as if it were nobody's in 
partICular and can be spent anyhow. That, I can assure the ~  is not 
the case. This is just one of those matters oonnected \vith Army administration 
which lends itself particularly to vague attacks,-a sort of general suggestion 
-that there is either a lack of business methods amounting to criminal negligence 
or corruption, or both. I ~~  that there is no foundation for this idea at all. 
'Then, as to the more general charge of extravagance, I ask, Sir, where is the 
proof? Can any l\'fember point to definite instances of extl'avagance? I 
. must remind the Assembly that there is in India a very high authority, 
independent of the Government of India (I refer to the Auditor General), 
whose special function it is to ~  public expenditure and til satisfy him-
self that public money is properly spent and properly accounted for. His 
Audit and Appropriation Ilcports are available to the public, and I do not 
think that, during the last two or three years, there is anything in them to 
justify the idea that there is any undue waste or extravagance about Army 
administration. . 

That, then, Sir, is the position. The Military Budget is based on an Al·my 
of a given size and composition. The strength and organization are based 'on 
the recommendations of the Commander· in-Chief, but are fixed by the Govern-
ment of India and by His Majesty's Government. Every effort is made to 
keep the o~  down to the minimum possible. The most perfect administrative 
arrangements in the world would not reduce the present cost appreciably, 
because that cost reflects in great part, the high prices prevailing throughout 
the world, as was poilltecl out earlier in the debate by Sir l\lontagu Webb. 
In other words, it reflects the depreciated value of money j and this factor 
ought not to be overlooked in comparing the cost of the Army to-day with its 
cost before the war. The Government of India look forward as anxiously as 
anyone in this Assembly to the time when the strength of the Army can be 
further I·educed, and when a general faU in prices and impl"Ovement in our 
reVenue position will make the army less of a burden on our fin,mces. The 
-trend of prices depends upon world movements, and these caunot be controlled 
by the (3overnment of India. As regards the strength of the Army, the 
Commander-in· Chief has told YOU that the moment for reducing it has not 
yet arrived. • 

It is not the fault of the soldier.-perhaps I should say of' that all-devouring, 
all dpsolating :Moloch, the Military Department, ' to quote my Honourable 
friend. Dr. Gour -it is not the fault of this ~ o o  that military expenditure 
·is so high. 'fhe causes must be sought elsewhere. 

Babu .Ambica Prasad Sinha (Patna cum Shahabad: Non-Muham-
madan) : Sir, I am sony that I feel called upon to criticise adversely the 
Budget that has been presented to llS. Xothing could have given me greater 
.plea.<;ure than to support the proposals put forward by Government, but I 
.think I shall serve the .best interests of my country as well as of Government 
.if I speak out plainly 011 this occasion. It is scarcely necessary for me to 
.say that India is now one of the poorest countries and she is not in a position 
to be-a.r this heavy burden oftuatil)n. These Vesh taxations, 1 am afraid, 
will increase and aggravate the discontent that prevails in the country; and 
~  I beg to ask Governntent how long is it proposed to carryon thit adminia· 

• • 
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tration of India in this manner? l-! ow long, I ask, are we expected to bear this: 
load of excessive military e\ penditure ?  1 shall earnestly urge on Govern. 
mt:'nt, if it wishes to satisfy our national demands and a.<:pirations and to effect. 
economy, to immediately l·educe the.number of British troops in this country 
and to Indianise the Indian Army. Further, Government should take steps 
to stop recruitment for the Public Services in England and to pay their' 
servants on an Indian scale. There are other sug'gestions which have been 

• made by my Honourable friends and I need not dilate on them. But I can-
not help impressing on Government that its action in levying an enhanced 
duty on salt ip, calculated to affect every ht'arth and home in the whole of 
1.ndia and thus unpopularise it. With these words. let me express my pro-
found disappointment at the Budget that has been presented to the House. 

Rai T. P. Mukherjee Eahadur ~  Division: Non-Muham-
madan Rural) : ~  this is the second year of the reformed era, which 
was ushered in with great expectation and was welcomed by a party, includ-
ing myself, as the dawn of a happy franchise for the gooa of our country. 
But the successive deficit Budgets have taken away the spell and the charm 
of the Reforms and the happy vision is gradually vanishing into thin air. 
Those who were very enthusiastic for the new Reforms at the be-ginning, 
are now changing their opinion and are inclined to share the views of the 
extremists. ~  thl) prospects are very gloomy. The people of the country 
are all discontentl:d. and it is mainly due to economic difficulties, and the non-
co-operators, having taken advantage of this situation are disturbing the 
peace of nul' life and are threatening also to lead UB down to the abyss 
of anarchy. ~  in this time of trouble, what are we doing to 
remove the difficulties which are at the root of all the troubles and 
unrest in the country? Instead of' taking any practical steps to remove· 
those difficulties, we are  introducing every year endless additions in 
taxation and a heavy outlay of expenditure, so much so, that we are about to 
levy again more taxes on salt, kerosene, ra,ilway fares, etc., which would go 
down even to the door of the poorest of the poor. Sir, the people are all 
disappointed and they are now thinking th .• t the Iteforms mean only ~ 
successiOft of deficit Budgets, of Provincial and Imperial bankruptcy, and 
endless additions in taxation. 

Sir, I hope that you will all agree with me in thinking that the people 
should be first satisfied; and how they would be satislied is a problem 
which confronts us and the Government. In my humble opinion, the· 
people would never be satisfied even if you grant them any amount 
of political rights, c,-en the grant of Swaraj, with additional taxation. Sir, 
simple and inexpensive ideals must sullice an agricultural country like India. 
« where a vast population tends always to overtake the means of subsistence J. 
Sir, the people should be first well-fed and adequately clothed. These are 
the essentials, and, until these conditions are fulfilled, the luxuries of civilisa-
tion must wait. In time of adyersity like this and financial stl"ingency, there 
is need of serious thinking; when every kind of public ~ is intro-· 
dnced, whether these expenditures are desirable and whether we can afford 
them, and, in my opinion, these' criterions should be first applied to the· 
ruinCllls1y. d!!lproportionate ~  military .expenditure . of . the conntry, and, 
unless thiS IS done, the result would be disastrous. 811', It would be a great. 
Wunder if we ask again for further taxation ru carryon the . ordinary' 
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machinery of administration without seriously attempting to curtail the heavy 
1lxpenditure. Sir, with these few observations, I am sony I cannot conscien-
-tiously induce myself to support this unprecedented Budget . 

•. K. Reddi Gam (South Arcot tum Chingleput: Non-Muhammadan 
Rural) : Sir, 1 thank the Honourable the Finance Minister for showering on 
us, the Members of the youngest of Parliaments, encomiums and praises for 
·our sanity and moderation, and for having stood a test which might ha.ve 
strained the capacity of many an older institution. But this kind of subtle 
.game cannot be relied upon for all time. Our present situation is very 
serious. The Budget which the Finance Member placed before us has 
taken away OUl' very life brea.th. Last year, Sir, you asked us to tayt 
. the country to the extent of 18 crores and now you advise us again to 
find you money to cover your deficit of 32 crores. Shall we be a party 
to it? Surely, Sir, we are determined not to be a party in passing this 
Budget; and, speaking for myself, may I request you, Sir, to record 
my vote always on the side of ';\oes', and let not my position be mis-
understood that I have been a party in passing this ~oo  and gloomy 
Budget, as well as this heavy Tantion Bill. If' this House should be 
-dissolved now, and a fresh election fought out on this new Tantion Bill, I 
ean assure you, this whole Hill is sure to be thrown out by the new Assembly. 
Even if the Non-co-operators should stand out of the Councils, the fate of 
the new Bill is surely bound to be the same. If, under these circumstances, 
the Government should advise the Viceroy to use his extraordinary powers. 
to restore the Budget and the Taxation Bill, well, you are welcome to 
take the responsibility and act on it. But, Sir, you should not forget the 
well-known truth, that taxation and representation are inseparably 
united and that God has joined them both; no Yiceroy c:an put them 
asunder. To endeavour to do so is to !'tab our very vitals. Tantion and 
representat.ion are inseparably united and we will maintatin it to our last 
hour. It is founded on the laws of nature, it is itself a law of nature . 

• Whlltever is a man's own is absolutely his own; no man has a right to take it from 
llim without his consent, either expressed by himself or his representative. Whnsoever 
attempts to do it attempts an injury, and whosoever does it 'commits a robbery, and he throws 
it .down and destroys the distinction between liberty and slavery.' 

Sir, these are not rry words, they are the words of one who strenuously 
fought against the rights of the ~  other Country to tax the American Colonies. 
'These are the words of Charles Pratt, Earl Camdon in the HOU8e of Lords. 

Sir, you ma.y ~  us what is the pref;ent remedy, and how to tide over the 
·existing difficnlty and carry on the administration of the country. Before 
trying to cure the disease let ns diagnol'e the root cause of the ~  

.disease. 

They are two in number. The first is the currency ~  financial policy 
·of the Government of India, dictated by the :Oecretary of State and his 
Council; and secondly, the much coveted Montagu and Chelmsford Reforms. 
'These are the root causes of the whole financial bankruptcy of the Government. 
'The currency policy has always been managed not with a view to· ~ o  
the interests of this country, not with a view to build the linancial ·policy ia 
the interests of the poor taxpayer, but with entirely different motives, more to 
please and ~  ~ vested interests in EnglaM.. 80, ~  the o ~ .. 
merit of Indl80 III entirely ~  free from the leading strings of the India 

• -. 
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Office and theil' advisers, and unless the finances of India are managed 
and controlled not by the intelligent amateurs of the Civil ~  but 
by I'eally gI'eat financial experts, preferably Indians, until then we have 
no hope of salvation from this mismanagement It is an open secret 
that, as the result of such mismanagement of our currency and 
exchange problems, we ha\e lost to an extent of severa] Cloores, and our 
country has become the pOOloer to that fxtento Sir, we shall next examine 
the other cause, namely, the Reforms 0 It has bren said that the :;ecretary of 
State, with a view to avoid unnecessary beat and al-tificial agitation from the 
Services against the Reforms, was forced to sanction high I'alaries to the 
,various Sen"ices, and this is the price the nation haR to pay ror these precious 
Reforms; and, if the vulgar report current in the bazaar (;irc1es may be 
-repeated hpre, this is sUl·posed to be a sort of 'hush money' for all these 
powerful Serviceso While the Public Senoices Commission recommended only 
12l per cento increase in the salaries, the Secretary of State, who is plooverbially 
concerned about the poor taxpayer, has given them increaEes up to 50 pCI' cent, 
as in the Medical Service. The pensions hMe been increased, the leave rules 
made much more liberal, allowances have been cOl1siderablv increasedo Block 
promotions have lJeen largely remo,"cd and the allnual incremental system 
applieci, so that all officers can rise unconcernedly to their maximum pay. 
In fact, a new Arcadia has been created and if the world werc peopled only 
by Government servants, things could not have been bettero I believe, Sir, 

• that, in considering the question of Civil salaries, one must have a sense of 
proportion and nece!'!'aloily attempt to adjust the I'alaries to the means of the 
}>eople. President Hardinge once Faid, while talking on this question of 
retrenchment: 

, 'Ihe Government is under obligation to gh-e the greatest !ervice for the lowest o ~ 

costo' 

The salaries of the high officials of this Government, in all Departments 
in Iudia, are very high in proportion to the average income of thee people, 
who contribute towards the cost of the administration, Taking the Railway 
Services, we find the )Iay of the highest official (Agent and ~  of 
a State Railway is Rs. 3,000, while the pay of an Indian adult employee 
is Rs. 10 per o ~  giving a proportion of 300 to ] 0 This is extraordinarily 
high in comparison with the proportion of maximum to minimum pay for 
corresponding posts on European Railways. 

Regarding the increase of salaries, even a moderate raper like ( Tlte Time& 
of India' wrote as follows: -

• It takes ones bl"eath away to hear the most liberally paid Service.s.in the world talk 
of thei!o hardships and privationso The richest country in the world cannot afl:ord to enter-
tain the ~ of people, who feel under no obligation to I'elate them either to the 
capacity of the country that employs them or to its other needs of a genuine and -crying-
Datul". In this country the lowest ranks of the Services have been paid less than a living 
wage and they are the hardest hit by the rise in prices and other o~ o  

In fixing the salaries one should have in mind the dictum of Prof. Marshall 
who says: 

• It may male little difference to the fulness of life of a family" whether its income is 
£1.000 or £6,1)0 0 ptr year, but it makes a very great difference whether the income i, £1IO or-
_160, for with tbl £161! the family ha., with ~  it has not,_ the material conditione of life." 
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This dictum has so swayed the minds of the legislators of the West, that in 
every country constant attempts are being made to do away with inequalities or· 
weal!;h. In India, not only are we fal' from this ideal of (iovernment, but those 
in power seem to be so obsessed with their own needs that the Biblical parable-
has come to be true. Sir, let us next compare how the various Services in 
different countries like ~  Canada, Australia, South Africa, United 
States of America and Japan are paid, and we will find a very good case for an. 
all-round reduction of salaries. It is well-known to you and it has often been 
pointed out that the salaries. of the Civil Sel'vic,'s, as· it stood before the pre-
sent increases, are higher than anywhere else in the world, and that a District 
Collector draws more pay than the permanent Under Secretaries in England. 
At present, an Imperial Executive Council Member draws £5,333, whereas an 
important Cabinet Member in England draws £5,OOU including the Premier. 
A Provincial Executiye Council Member draws a mlary of £4,266, a salary 
almost equal to the salary of two other Cabinet Members like the First 
Lord of the Admiralty, and then twice the salaries of four or five other 
Cabinet Members like the ~  of the Board of Education or President 
of the Board of Agriculture. '1'he Prime Minister of Canada draws 
Rs. 3.000 per month, and other Ministers Rs. 1,7 50 per month. The Deputy 
Ministers and other heads of Departments get from Rs 76:) to 1,500 per 
month. In Australia, the l>rime .\1 inister draws Rs. 2,625, his Ministers 
Us. 2,0(H, and his Secretaries and other heads of Departments from Us. 875 
to 1,875 per month. In New Zealaltd, the Prime Minister draws Rs. 2,000, 
other Ministers Rs. 1,250 and other heads of Departments Rs. 87;) to 1,250 
per month. Now, to go to South Africa, where the oHicers receive more pay 
than in other Colonies, the Prime Minister draws Us. 4,375, his Minister 
Rs. 3,: 26 and the heads of Departments Rs. 1,V5 to 1,875 per month. Then 
to come to a Colony next door-Ceylon the pay of the higher officials range-
from Rs. S12 to 1,875. In the l'nited States of America, the Secretaries of 
State O'et Us. 3.000 and the heads of Departments draw from Rs. 6:l5 to 
1 500 per month. In Japan, Sir, the Prime l\linister g'ets about Rs. 1 300 
the Ministers of State RR. 900, the Governor General of Korea Rs. 900,' and 
the other heads of Departments about Rs. 800 per men em. 

In the face of these figures, "hat shall.we say, if there is still a cry in the· 
interested quarters for more pay? Let me remind the Secretary of State, wh()-
is responsible for these increases, to remember the dictum laid down by such 
an eminent economist as Prof. Marshall. 

Sir, to solve the present o ~  and to ~ the country from the grave. 
financial peril with which she IS faced, there IS only one honest and straight-
forward course open. First, a definite policy should be laid down to Indianise 
all the Services. both Civil and Military, within a df'fillite period. say 10 years; 
then immediately the pay of all. the Servi,ces to ~ reduced ~o the same level 
as is found in all self-governlllg Colol1les, consIstently WIth the comparative· 
national wealth of the country and its financial resources. 

The Honourable Sir Malcolm Hailey (Finance Member) : It will 
be imagined that I have some difficulty in finding the right line of reply to. 
the remarks which we have heard for the last two days; for, Sir, the· 
Assembly has all the high explosive ammmunition, and I, after meetin(p the 
.hock of its concentrated attack and with what nerve I can still o ~  
am left to reply to it with my small store of sm/ll arm ammunition. But,. 

• 
• 
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:Sir,1 am n(·t dismayed for I maintain that the result of the debate of these 
"two days has been on the whole to confirm. the main position which I took 
up in the Assembl.v on the 1st of March last. What are the main lines of 
-attack on that position? This is we know it only too well, and we-lament 
it only too keenly this is a year of deficit; it follows three years of deficit i 
and it has been argued here to-day that a succession of deficits of this nature, 
.1Lmounting to 90 crores in all, shows radical extravagance on the part ·of 
Government. Is that really so? How, in fact have these deficits been made 
up? I remind you tbat they have heen accumulated during 4 years. One 
·cause has been the heavy adjustments still due on account of the Great War; 
·even up to last year we were still pJ.ying for the stores that had reached us in 
1915-16. . 

A second cause has been heavy adjustments on account of expenditure out-
·lIide India, such as expenditure on Persia; and I may remind tbe House --the 
fact has been published elsewhere -that on Persia from first to last we have 
expended no less than £6 millions. A third cause of expenditure has been 
. the Afghan War. A Government may be as careful as you will and it may 
. he as economical as you will; but, when its territory is invaded, is it to say to 
the invader, ' Stay; I have made no Budget provision for meeting you'? Is 
that to be its only argument? Of that 90 cro1'es, no less than 23 crores was 
incurred on account of tbe Afgban campaign. Tben we have 'Vaziristall. 
'The policy of occupation of Waziristan has been attacked to-day. As my 
friend, Mr. Bray, pointed out so impressively, that policy of oc('upation was 
dictated hy far other motives than the desire of aggrandisement or the prospect 
-of acquiring a mineral-bearing territory. But, leave aside for the moment the 
policy of oecupation. Before the poliey of occupation was initiated, an expedi-
tion was necessary for quite other moti\"es than those of occupation-I mean 
for actually dominating a tribe who was still then in the process of raiding 
:British territory. The ~ pt.'nditure on that also bas to be taken into considera-
tion as a component part of our PO crores of deficit. Then take another item: 
heavy interest cbarges on account of expenditure incurred during the 'Yar, 
including the £100 millions that was granted to England. Let me take 
anot.her item. Most Members hert! are ~  in the finances of the o~ 

vinces and mav well be so i I a!'k them to realize that Central revenues are now 
passing over ~ the provinces !'omething between 11 and 12 crores annually, 
and this again  has to be takeu into consideration when you judge of the 
manner in wbich our deficit of 90 crores has mounted up. I hold that, under 
no species of !'howing can you argue that that gO crores of deficit in itself is a. 
sign of gross extrdovagance on the part of Government. I admit that certain 
.Members have argued with a !'ome what wider range i they have stated tha.t 
we never should have incurred the d ..nger of deficit had we in the Plst shown 
due economy in administration and generally that our scale of e'tpenditure 
for years ~ been too high. That is a charge whic:h goes far back. 
Mr. Samarth took it as far hack as the East Jndla Company i Mr. Reddi, 
I understand, thought that all our woes were due to what he called tour 
. precious Reforms'. But the charge is that somew here between these dates our 
-expenditure bega.n to assume asca.le which the. finances of I ndia. would not 
.ud coulC! not bear. It is difficult for me, ~ late in the evening now, 
-.to counter that charge in full..But what are the comp'onents of . ·it? . You 

. have tirl'lt tte cha.rge that our ·military e!'penditure baa 
II P.II. throughout been in excess. Ma.y I (;ontine my answer to our own 
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period? Our milita1y eJpenditure now, high as it mav be, does not reflect 
any increase in our combatant troops; it actually reflects a reduction in our' 
combatant troops, Then, as regards the civil expenditure; we ~ 

heard many criticisms here regarding its scale; but I have heard few criti-
cisms directed ~  the extent and scope of the Services which we carryon 
or which would indicate that branches nf the administration should be radical 
ly redw'ed or abolished, ~  indecd really centre on one point, namely 
the pitch of salaries, Now, whether those f'alaries are too high 01' not, one 
point is clear, that the gross salaries paid to Imperial Sen'ice officers in the 
employ of the Central Govemment are not in ~ so immense :i. sum 
that, even if you were to reduce them to what is eallcd an Indian standal'd, 
:you would have effected an economy which would have seriousl.,· (')' ~

tially reduced the detil'its of reeent ,veal's, '],he fact ~  of comsc, as Sir 
Montagu Webb pointed out, that the defil'its of tbe last few years fire due 
to quite other causes than the wild e' travagance of Government W It ~  

heen told that Government has heen 'drifting along, spending ~  
thoughtleFsly, it has been spending' wI ',b,' that this is 'the result 
of years of finaneial profligacy,' and that for years Government has 
been 'self-complacent and impervious to argument with regard to 
expenditure', Yet one great reason for the deticit.s of the (:Ul'l'ent and 
, coming years is that we have, with falling revcmlP!' dlle to a ~ o  in 
trade, I ad to meet a great incrcase in the cost. of administr;,tion. But that 
increase in the cost of administration has· not ~  been on general 
administrative Services; it is mainly in Ou\' (ommel'cial Sen,i,'es, Dr. (jour, 
when he argued the case, pointing to the great. - ~  that have 
occl11'red, chose somewhat unhappily the case of the Railways, Postf; and 
Telegraph!', Opinm and Salt, Now, a very !'mall proportion of the 
extra expenditure there has been incurred on the pay of OUl' offi,'er!', It has 
nearly all been incurred fil'st on actual working expemes, such as coal and the 
like, and secondly, on the pay of the subordinate csta1lishments, I would 
remind this House that the pay of the subordinate c!'tablishmcnts morc than 
once formed the S\lbject of discuf'sion in the Legislati\-e Council, and that in 
the Post and 'l'elegraph Departments the great increaf'es that we wel'C obliged 
to make were the results of Committees appointed for investigating the-
question, As to the great increase in the cost of the suhordinate establish-
ment of Railways, what is the proof that the pay of Railway cstabli!'hments 
is excessive? Are those establishments living ill such luxury and content-
ment that we never heal' of strikes and that we are free from economie-
trouble? I defy any :Member here to say that, in the administl'ation of our 
commercial Services, we have been unduly extravagant, and it is the faUing 
off in the revenues of OUl' commercial Services, owing to the inc, ease in the-
cost of our subordinate establishments, that haR vel'y largely contributed ~ 
OUl' eurrent deficit, 

So much for the charge of gellf'l"dol extrayagance brought against Govern-
ment, AU Governments are perhaps a little extravagant; it is difficult 
to get the same standard of economy as in a commercial firm, That 
I admit. That there has been an extravagance in the management of 
Government affairs and particularly in the large Commercial DepaltmentS 
which would justify the language that I have quoted to you this evening, that 
I do not admit, and nothing that we have heard hete seems to afford any proof 
of it. In any case, it is o ~  inc(ll'le('i o ~ One t·o tell us (as we have 

l!' 
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been told to-day) that our extt"avagance has resulted in ~o InJuring our credit-
that we kave to l"aise our loans now at 7 pel' cent_, whereas in the old days 
we used to l"aige them at 3t pel' cent_ What an argument to use on a Budget 
debate at what l"ate ~ the re!':t of the world l"aising its money! Does it !':how 
that 0111" credit is lower than the cl-edit (\f other countt-ies? " Our credit stand!': 
far higher than most; it l'>tantls on an equality with the best. 

And now, Sir, for the second of the propositions which engaged us on the-
Ist of \I arch_ A dmitting that we have a deficit, are we to leave it uncovered 
or not, orto what extent are we to leave it uncovered? There were ver,' few 
Members who ventured to !'uggc!':t tha,t we should leave the deficit iargely 
uncovered_ I know that Sir I leva Pl"asad SarvadLikary did not look with 
apprehension on an un<:oyereu defieit of 10 or 12 crores .• 

~  Deva Prasad Sarvadhikary: No_ I r-uggested other means not 
yet t'liallenged. 

The Honourable Sir Malcolm Hailey: I am only too g-lad that the-
HonoUl"able Member is not a party to sneh a financial impropriety and by some 
means 01-other w(\uld close up the deficit_ However, the propol'>al to leave a 
large uncovered deficit did commend itself to one or t\VO Honourable l\1embers 
whom I prefer not to mention, for, Sir, iu my own miud and I think in the-
mind of Sir l\Iontagu ,r ebb, an dId and experienced student of finance, they 
are heretics and nothing else_ Yon cannot, for the most obvions rea!,()llf',. 
afford to contemplate (!arrying on the next year with a large uncovered deficit. 
Sir Frauk Carter pointed out the great difficulty we were nnder in regard to-
the amount of our floating debt; I n>ntnred myself to !'peak at some length 
on the ht of Marc!h on the ~  subjed, and the danger (\f increasiI1g it hal' 
been recognif'ed by the Press throughout h.dia_ There is general agreement 
that it is not a pra<:tical pro})ositioll to leave Jour deficit UlJ covered , for JOlt 
will not be ahle to fnal1l-e it except by the device of issuing-unLacked paper 
clll"rency-the o~  dangerous thing that any country can do_ I need lIOt 
perhaps labolU" the que!'tion, at the same time I do not wish to ~  it. 
I do not wish to fall into the Fame error as mv Honourable friend_ Sir 
Vithaldas Thacker!:'ey, if he will allow me to fay o~ o  he really ~  
the difficulties that lay before us in fllancing OU1-floating debt. In the fig-ures 
which he gave the House, he took the whole of OUI' Treasury Bill transactIons 
for the issuing year as a gross amount, whereas a,ll that we have to take into-
accolmt is the net ouhtanding at any Fal'ti( u]ar time l-eFreFentiflg-our adual 
debits to the publit. " ell, Sir, there is then a Yel-Y general agreemi nt that 
somehow or other that deficit 11as to be dOfed up. 11 is ill the fteps necessary 
f01-closing it that our differences begin. Now, if I may take the almost 
univerfal verdict of the Hom,e, the onc and the eFFential way of doing FO is 
bv the 1-eduction of ex Fenditure. ('J 11"0 or tim ( lfo"oll rflhlt' Me,.bf": 
'The only way'.) I do not gather from what I heard that they expect 
any great amount from a reduction in civil expenditure. I myself have hopes 
of "Fome reduction of ciyil e\"penditure as a result of the committee which we-
shall a}lpoint. I am by no means without confdence that we will be able to 
effect reductions which ",,·ill benefit us in the long run. But" as I Faid before, 
I do not think they can ~  any immediate or very ~  effect on our 
deficit. The device which commended itf;elf to tb! Hom:e was undoubtedly 

-j 
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this, that we should effect. a reduction of something that Was estimated in 
varioui quarters as from 20 to 25 crores in our Military Budget. We were 
asked by Dr. Gour whether we were, or whether we were not, prepared now 
and at once to enullciate to the House a policy in consonance with the 
principles laid down by the Bl1lssels Conference, namely, that the military 
·expenditure should not eXt'eed 2U per cent. of our revenue. 

Now, on that point, I should like to make an explanation. It was 
;suggestecl that it was my duty to justify' to the House the extent of military 
expenditure, that it was my duty to justify on behalf of Government 
the statement that no substantial reductions could be made in the 
present year. It was suggested by MI'. Kamat that the House could 
not assent to be dictated to by His Excelleney the Commandel'-in-
Chief. 'rhe exact l)osition in this respect is that His Excellen.;y the Com-
mander in-Chief speaks in this matter as a Membl:'r of G,wernment, not as the 
highest military authority, as he undoubtedly is, but as a Member of Govern-
lDent in charge uf the Army Department. He, in speaking (and, jf I were 
to speak OIl the same subject, I could do nothing more or nothing less), can 
announl'e only the decision of Government. Do not let anyone here suppose 
that the decision of GO\'el'llment in regard to military expenditure is merely a. 
.decision of the military authorities. It represents the decision which Govern-
ment has been obliged to art'ive at, after weighing aU the factors of the 
present situation, after allowing every regard to the necessity for economy, 
.and the decision is that no substantial 1)1' effective reduetion of comhahnt 
strength is possible in the present circnmstances. Y 011 have h"ard His Excel-
lency the Commander-in-Chief on the subje<:t. It is unllecessar.v for me to 
.add anything, save to make it clear on behalf of all my colleagues here, that it 
is impossible to lDeet the demand put forward by the House and to offer to 
reduce the military expenditure in this year by the 20 01' 2:) cr01'es that we have 
been asked to cut down, (JEr. Raltgach,al'iar: 'M.ake a decent beginning.', 
(An IloltOltl'aMe ~  'Let it be ten.') I dll not know whether my 
ft'iend lIr. R:1ngachariar's decent beginning would suit the feelings of other 
Members or not. I can only say that the sum which we have put dOivn in the 
Budget must remain the Sum that we ask the House to pass, 

N ow, Sir, how difficult the pl'oblem is is shown by the Tact that many 
o()therexpe1ients have been offered to us ill the CJurse of this debJ.te. 1 do 
not thin" I need go into them all. I do not think, for instance, that I need 
iake up the question of premium bonds, for, however successful th:J.t contl'o-
versial expedient would be, it might ease OUl' capital position, but cou!d not 
·ease our revenue difficulties 01' reduce Olll' deficit. N 01' need I go into the 
question of contributions from Indian Chiefs. Such small sums as we now 
take fl'om the Indian Princes are b!l.sed on tl'eJoties of molny .veal's' shnding 
.and I could not a!lk the H,mse to teJ.r tilf)se lip and dem:l.ud m·)re. N Ol' will 
I discnss the value of the sugsesti,)11 tha,t we should ureJ.k up ~ Permlnent 
Settlement, for, if it went into the limbo to-mon'ow-J.llother scrap of paper·-
-the Provincial Governments would ta.ke all the profits and the Central Govern-
ment nothing, Mr. Shahani suggested that the remedy fOI' OUI' troubles was a 
·Gold Standard proper instead of the bl'Oken ·down Gold Excha.nge Standa.rd . 
. Sir, would a Gold Standard at. the rate of I,. 4d. to the rupee (supposing this 
leasiblej make any difference at all except to tile form of onr Budget? 
Obviously not j however desirable tha.t mea.!o'Ure might be in itself, our 
.. evenue positio:l would at the end be e:o.c:tly the ~ as at the besinning 
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N ~  I come to what-I say it without any disrespectto the speakers who have 
trIed to help us with their sugo!estions and criticisms -is a somewhat more 
- ~  proposition. Sir Vithaldas Thackersey would rl!duce our deficit by 
re-valumg the Paper Currency Reserve and thereby reducing the interest 
that we pay to the Pa.per CUI'rency Reserve for the secUl'ities held bv it. 
Revaluation would, of o ~  Sir, involve our ti.xing a new standal:d of 
-exchange, and that is no eas.v matte I', as I think the House considered the 
-other day; but, moreover, revaluation would lIot in itself ~  the great 
:Saving that, I think, he anticipates. A re\'aluatioll of our Paper Currency 
~  would make a difference of abont 15 crores of rupees, and it is the 
Interest on that 15 Cl'Ores which would come to the ~  of our ~ 

position and 110 more. Of course, he might go further a'ld demand 'as the 
Press in some quarters has demanded) that we should now alter our 
law of September, ~  and cease to ea.rmark to the Paper Currency 
Re el've any interest on our ad koc securities. 'rhu.t is a matter which 
must receive olll' consideration; I can announce no immediate ~ o  on 
the subject. 'rhen, Sir, Sir Vithaldas Thackersey would further reduce 
our l'evenue deficit by paying from C;)'pibl our Railway annuities, That is 
&ooain a question which has been discussed for some yea.rs and the decision in 
1907 was that they should be paid from Revenue, 

Sir Vithaldas D. Thackersey: At that time it was only less than a crore, 

The Honourable Sir Malcolm Hailey: It is only a crore and 17 lakhs 
now, The interest on those annuities, which, of course, must be paid from 
revenue, is 4 crores. However, that is again a point which we shall have to 
eonsider. It has also been suggested to llS thJot we should tax the import of 
gold and silver; 1\11', Spence and Haji "\Vajih-ud-din proposed that we should 
tax O'old and silver; Sir Montagu Webb proposed that we should tax !'ilvel' 
.onl/ I do not know if the HOllse would desire that I should discuss the proposal 
for taxing gold. I do not know vrhat would become of the future' gold 
.(}urrencv and gold stmdard if we taxed the import of gold; As regards the 
taxation of silver, Sir ).Iontagu Webh said that the case was woefully mis-
manaO'ed last March. I do not know if, when out' Finance Bill comes 00, he 
.can ~  to persuade us or the House to take a different view this year. 

o ' 
It is open to him to do so; he will no doubt make a. gallant attempt. 

Those are the alterna.tives that have been put to us, Sir, Some of them 
'Would have a considel'able effect in the reduction of our deficit; but even so, 
they would still leave the main problem untouched. And so, we come to the 
course whidl I proposed to the Assembly, namely, fl'esh taxatlOn. Now, that 
took two avenues, I shall deal with them separately, as I diel on ~  1st J\'lar h, 
.and I shall deal with our critics briefly, The first measure proposed wa.s to 
make our commercial Departments pay for themselves. In regard to Rail-
wa.ys, our proposal is to raise the passenger rates. Various Members here 
have apphuded the proposa!, but a.pplanded it only as far as concerns ~ or 

~o  or perhaps intermediate class passengers; they would not tax the thtrd-
class passengers. That, Sir, may be a very democratic poiot, of view, bllt 
financially it is not, I am afraid, a very sound one, ~o  the receipts from the 
third class pa.ssenO'ers amo1(nt to no less than five-srs:ths of the total l'evenue 
f.'om pa.ss,mgers, "'Then, Sir, as regards Posts and ~  We have heard 
again, a.s we hea.rd last year, expressions of the ~  of InJury that would be 
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'felt in the country if we did away with the pice postcard or the half-anna 
envelope. There are many Members who say that they will under no circum-
stances agl·ee to such a proposal. I can only put before them again the faat 
that the net loss on the Department in the current year is some 90 lakhs, and 
the net loss on the Department in the coming year is some 80 lakhs. Are 
they prepared to continue to run a commercial Department at a dead loss? 
Is that business-like, or is it fair to the general tax-payer to do so ? 

Then, Sir, as to the taxes we propose. They al·e many, and I am afraid 
the mere repetition of the list itself would be distasteful to the Assembly; I 
shall touch, therefore, on on1.v one or two of the more salient p.>ints. Take, 
Sil·, the cotton ex cis , duty. Now, Sir, as Sir :Montagu \Vebb said, we are 
sf course perfectly well aware that the imposition of this duty will fall 
ultimately on the consumer. \Ve were prepared for this criticism. What I was 
not prepared for was to hear, from some of the advocates of the Bombay point 
. of view, that excessiye sympathy with the consumer which they professed in this 
House. (Laughter.) I do not remembel·, Sir, that when the mills were making 
very large profits, they showed any very practical sym pathy with the consumer 
by reducing their prices. '!'hat is not blameworthy: it is natural enough; Sir, of 
COurse, their prices are fixed (since they produce only 40 per cent. of the total 
consumption· ,mainly on those of the competitive article. 1£, therefore, we raise 
the tariff on the imported article, they will naturally raise the price of the home 
product; and the difference of 4 per cent. will Le a present to them. But, 
suppose that we raised the import duty to 15 per cent. and did not raise the 
:excise by 4 per cent., would the consumer get his cloth any cheaper? Surely 
not; and it is hard to see that the raising of the excise will make any 
effective difference to the general consumer. 

Now I do not wish to take up an attitude of partisanship here at all. I· 
regard our attitude on this subject as perfectly natural and perfectly reason-
able. This has been denounced as a countervailing duty. The Members who 
have spoken have held up to us the far higher morality and the far more 
independent attitude of ·the l\1embers of the ~  Council in I ~ 4-. who 
protested to the world ·a.gainst the imposition of the cotton excise duty at the 
dictation of England. 'l'hey have told us in so many words that we ought 
to do the same. The facts, of course, are entirely different now to 189.t.. 
The cotton excise can no longer be described in any effective sense really 
as a countel·vailing duty, since there would still he a gap of 7 ~ per cent. 
between the imported and the home-made article. 

Mr. Jamnadas Dwarkadas: Why was Manchester jubilant? 

The Honourable Sir Malcolm Ha.iley: I think it is ea.sy to suppose 
that :!\fanchester views the proposal with gratification, fOl· they seem to 
have expel!ted something very much worse. (.4 voice: "l'hey wel·e angry 
last year.') Quite; that is perfectly true. 'l'he,v were upset last year) they 
are comparatively ~  this ~  llut I wIll not go. ~  Su', and 
admit any implication at all that thiS step has been ~ ~ III the IIlterests ~  
Manchester, or in order that it may act as a o ~ ~  duty, or that It 
is due to any dictation Rave that of our .own ~ ~  and our reve?-ue 
interests. (Hear, hear.) I will not admIt any ImpltcatlOn. of that kind, 
;.and I will brook neither hel·e nor anywhere else any suggestIOn that I and 
my colleagues were influenced by any desire save tftat of making our Budget 
,square and of raising as muct. money as we could from any source that seemed 
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to us reasonable. (Hear, hear.) Why, Sir, how hollow is the suggestion that· 
we were influenced in any way by the dictates or del'ires of Lancal'hire is 
,hown by Sir Vithaldas ~  own statement that the real enemy is 
Japan, not Manchester. Are you going to bring thatful'thcr crime against us ? 
Are we swayed not only by a desire to help Lancashire, but are my collt·agues 
.and I also swayed by some queer and mysterious de!'ire to ~  Japan? 
I have explained the ~o  why we proposed an addition to the cotton 
.excise duty; it must stand or fall entirely on its own merits, purely as a 
revenue-raising device. 

·With l·egard to machinery, Sir, there has been much opposition here. 
I have been quoted, and no doubt rightly quoted, against myself. I said 
last year that I felt all the objections to raising the rate, and that is Ftill 
true I feel all the objections still; I do not like to sec what in effect 
might in some ~  operate as a tax on enterprise. and the expamion 
·of industry. I would not myself have agreed this time to the proposal to 
increase the rates on machinery were it not for the fact that, as compared with 
last year, the prices of machinery have been very materially and very 
SUbstantially reduced. 

Now, Sir, I must not argue the rest of our proposals. I hope a time 
will come when we can take them oue by one, argue them out, each of them 
.on their own merits. But the House is asking me, in the face of the 
~ o  we have had during the last two days, what are yon going to do? 
Are you going to meet our demand that, before we go any further with this 
matter, yon should agree to a very ma.terial reduction in the Military Budget. 
1: have ~  what, I am sorry to say, is the only answH ill my power. 'J he 
·sum whICh we have put forward mllst stand as our demand unleHs we can 
.carry out a very comiderable reduction in the number of combatant troops, 
and Government has decided that reduction ill the number of combatant 
tl·OOpS cannot be made. I call not, therefore. meet the House in this matter. 
What t.hen is to be the attitude of the House? We have been told by many 
Memhers that unlc;;s we ca,n meet their requirements in regard to 
Military expenditure, requirements which they regard as  wholly justitiable, 
they cannot be re!;ponsihle for the Budget; they must wash their hands of it, 
.and dissociate themselve from any further stage of voting it. It is we who have 
'placed this burden upon India, and we must take the whole responsibility on 
.ourselves. Is that then to be the last word? After all our attempts, attempts 
just as genuine O:n behalf of the Government as on behalf of anyone 
,here, to hring the Reform scheme to fruition have we now come to the 
parting of the ways? Have you indeed deci:led that owing to the 
restrictions that"have been placed upon you by Parliament in regard to the 
voting of the military budget, and owing to your sense of disappointment 
that those restrictions cannot now and at once be raised,--have you come to 
the decision that you will take no furthel" responsibility' for voting any single 
one of the tinancial measures which we propose for the coming year? Do you 
.y if there is to be a deficit and if Government willuot meet it by the definite 
measure you suggest, then let the deficit stand, or let Government certificate 
the necessary legislation to cover it, but that you (!annot go to the conntry and 
:Say that you have been @oSsenting parties to any measure that will help to . 
reduce it ( Well, if it must be so, I suppose it must be; but I do ask the 
House-to consider one point, and to consider it ·seriously. The a.venue for' 

• 



GENERAL DISCUSSION ON THE BUDGBT. 2899' 

constitutional advance is Hat laid down by Parlia,ment, and you can, unlesR 
you desire to attempt it by the force of arms, aehieve no (onstitutional advance-
in any other way. Will the f;uggested attitude help you with Parliament 
or will it not? The Reforms have lately, I am afraid, though not through 
the fault of the Assembly, lost many friends in England. It is clear that 
some who were staunch supporters of tLe l'eform comtitution for India when 
it was introduced have lately become somewhat impatient of its working and 
apprehenl'iYe of its results. r A 1'0/(,(' :  ' K 0 justification '; I refer only to the 
facts: 1 do not pretend now to go into the rights and wrongs or the reasons 
for what has occurred; I onl\' ~  that the fact is dear that ,·ou are 
now at some difficulty to maintain tl;e whole (,f your friends in ~  
Are you flOW going to take an action w Lith will reduce t hat number, 
and to the ranks of that irreconcileable section whieh believes that India 
is not, neyer has Leen and never ca.n be, capable of working reformed 
constitution leading to full responsible ~o  Our own course is 
clear. "\\r e, my colleagues on Lord Reading's Government, have stood, 
al'e standing and will continue to stand for the steady prog ress of Reforms 
along the regular cOll8titutional ayenne wiJieh has been laid dOlVn br 
Parliament Are you, the Ll·gislatiye Assembly, going to do anything that 
will prejudice or retard the l'l"ogress of that constitutional lidyallee? (Cries 
of' Ko ) and applause.) 

The ~  then adjoUl'ued till }'I€Vfll of the C'h'k 011 WednesdaYT 
the 8th }lareh, 1922. 
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